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LOK SABHA
Tuesday, 15th April, 1908,

The Lok Sabha met at Eleven of the
Clock

[Mn. Seeaxxr in the Chair]

ORAL ANSWERS TO QUESTIONS
Teachers of Technical Institutions

-+
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Harish Chandra
Mathaor:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
to state:

(a) whether there is any proposal
or scheme for upgrading and rationa-
lising pay scales of teachers of Tech-
nical Institutions on All-India basis;

(b) it so, whether any steps have
been taken in this direction especially
in the Centrally administered institu-
tions; and

(c) what is the additional amount
involved for implementing the scheme
and how will it be borne?

The Minister of Scientific Research
and Cultural Affalrs (Shri Humayun
Eabir): (a) to (c). A statement is
laid on the Table of the Lok Sabha.

[See Appendix VII, aunexure No, 75.]

Shri Subodh Hansda: How long will
it take to finalise the scheme?

Shri Humayun Kabir: It is difficult
give any exact time-table, but we
ing to do
The Ghosh

*1652.

g

do it as quickly as possi-
Report was submitted

FE
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in August, and the All India Council
for Technical Education has already
considered it on March 24, this year.

Shri 8. C. Samanta: May I know
whether before the preparation of this
scheme any Expert Committee was set
up and, if so, whether any interim
steps have been taken just now accord-
ing to their recommendations?

Shri Humayun Kabir: The Ghosh
Committee was set up in January, 1987
and the report of this Committee has
been endorsed by a Committee of
Principals of Engineering institutions;
but no action could be taken till the
All India Council has considered the
matter and Government has accepted
the report.

Shri Harish Chandra Mathur: May
I know what steps Government pro-
pose to take to ensure that whatever
grades are adopted are also given
effect to by the institutions owned
other than by the Central Govern-
ment, that is in the States sector as
well as private institutions?

Shri Humayun Eabir: The guarantee
for that lies in the fact that the Gov-
ernment of India give very generous
assistance for the advancement of
technical education. And a recom-
mendation has actually been made
that the additional expenditure for
upgrading the salaries, which may be
of the order of Rs, 1'78 crores a year,
should be borne entirely by the Gov-
ernment of India during the present
Plan period.

Shri Hem Barua: May I know if it
is a fact that the reorganisation of the
staff structure and the revision of the
pay scales of the Delhi Polytechnic
teachers was done on the recommen-
dation of the Governing Body of tns
Institute? If so, may I know whether
any other Governing Body of any
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other institution has made any recom.
mendations to the Government?

Shri Humayun Kabir: So far as the
Delhi Polytechnic is concerned, the
new salaries were recently approved
by Government, In the case of the
other institutions-—there are four or
five institutions which are directly
with the Government of India—the
position is like this. As far as tne
Indian Institute of Technology,
Kharagpur is concerned, there 1s no
proposal for any revision, because it
hasg the scale of salaries which is bemng
recommended for all other institutions.
The Indian Institute of Science, Banga-
lore also largely conforms to the new
recommendations; there are some
minor adjustments, etc. which are
being examined. Then, the School of
Town and Country Planning, Delhi is
a specialised institution and it nas
recently been set up. There 1s no
question of revision there just now.
And then, with regard to the Indian
School of Mines and Applied Geology,
Dhanbad, that is being considered now
for reorganisation and development.

qagi T e Wi ® awe

+
*rex3y. ) St W WA e
W TR

w7 Ay AT 3¢ AT, RE e
¥ garified so FET g3 F IR H
AN § qg AT &F O F& fE

(%) = womr fim ot &
o weal |1 ffawt & waw F
fowr wreTd &1 A fm @ ar
T t9 O ohedt w< &

(w) afx gt oY w1 3w AT
&1 O Ty a7 g2 O T JTEAT
i

() sz fgx dor & e
wHIL WX ot dw1c ) ?
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(%) war (). qrasaw gear W

FY 97 G § W Il wrew g€ Ave-ar
F 9w I T L qrEAY

() g srew Y § WX qTETT
¥ T @ R vR A N
o =77 WA Ay st & sy
& grm

st we xA o osrAe, @7 WY
NG 9gN @1 47 A WOHT G AEA
qgN Tl 9T | ® qg rAdT amgan §
fo ag g g &\ F  wnfad
i ?

Mr. Speaker: Are they bound to
collect and gather all information ana
place it before the Members? He says
it is not commensurate with the
trouble.

Shrl Bhakt Darshan: The reply to
parts (a) and (b) is that the informa-
tion required is still being collectea.
That is the answer.

Mr. Speaker: Part (a) i3 whetner
the information promised in respect of
the ex-officers and men of the Inaian
Nationml Army has since been collect-
ed, The hon, Member says that it is
six months now.

Sardar Majithia: It is true that it
has taken a long time. But my dim-
culty is that these ex-I.N.A, personnel
are spread out all over India, and to
contact them before we can
really come out with a consolidated
statement will take a long time.

st we THA oW EAdE &

W # gg A wiK § e weny fgx

o & &% wre Gt wsEd &

axg § e 9 @d, @ W @

FA-5% qfiqy R AR g FWg @

w1 g7 @ < fea feur a0

& s Qumegwad & @ A refiat

frrd A g 37 & 4§ Nt WY

srafweT-sra e -fewar am ?
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Sardar Majithia: Regarding that, a
statement was made by the Prime
Minister as far back as 1948. Further
to that statement we fully acted upon
it and we are trying our best to give
them all possible help. And I can
assure the House even now that in case
there are still certain people left—
that statement was made ten years ago
and quite a lot of these personnel
have been employed by the Centre,
by the States and by private institu-
tions—and if there are still some left,
we will help them as much as possible.

ot qgw ¥ : W7 AR A A
g ATAT A FIU G fir Jfw wrem
ferx iy & Wi /A0 % e %
fordt agy wor frgr g oY fie 9 &Y
- & fear ¢ ey gror deifers aHcC
wgr ATaT § wafwd W I W oAy
dfaefw ®t W g T W
Wy & Ffms @ e WA
fearmar g o s =g "¢ «®
Rarwae @t 74§ ?
Mr. Speaker: We are going away
from the question. This Is only about
a list of officers and other L.N.A. men,

There is nothing more as to what 1s
to be given and all that

st Qo Wio FTEATW : FYT T AHA
gwar g fr urame fae ¥ %1 qagE
Wi goe & fasy ot fady ar
|1 4 AG F @aAqr duw W
Sioft § A AT T afxEi oY AWy
wgea wat T fear omar ?

Sardar Majithia: I have said that
the Prime Minister gave a full and
comprehensive statement in which he
has clearly defined the policy to be
followed by the Government in res-
pect of the LN.A. personnel.

Shri T. K. Chaudhuri: May I know
if the Government is in contact with
some organisations of the INA.
officers and, if so, which are they?

Sardar Majithia: Will the hon. Mem-
ber kindly repeat the question?
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Mr., Speaker: He wants to know
whether the Government is in contact
with any assoclation of LN.A. men
and, if so, which are the associations?

Sardar Majithia: One of the Deputy
Ministers belongs to the ILN.A., and
he is a very prominent Member. He
is here and we are fully in touch with
him,

Shri T. K. Chaudhuri: I said organi-
sations.

SQTC Wo fwo mgnw : war &
oA awaT § fe oY fawrewra s
T % g § w1 grE-aTte Qe To
wifked & AR § gen foamgw s
o< fawa w40 ?

Mr. Speaker: It is a suggestion for
action.

Life Insurance Business

-+
Bhri D. C. Sharma:
Shri Anirudh Sinha:
Sardar Igbal SBingh:
Shri Jaganatha Rao:
Shri Sanganna:

Shri P. K. Deo:

Will the Minister . of Finance be
pleased to lay on the Table a state-
ment showing:

(a) the total amount of new life
insurance business completed by the
Life Insurance Corporation during
1957-68, zone-wise and monthwise;
and

(b) the amount of premium collect-
ed on such new business during the
same period?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) A statement
is laid on the Table of the Lok Sabha.
| See Appendix VII, annexure No. 76.]

(b) The figures are not available.

Shri D. C. Sharma: From the state-
ment I find that so far as the Northern
Zone and the Central Zone are con-
cerned, the insurance business has not
been as good as in the other zones.
May I know what are the reasons for
this?

*1654.
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Shri B. R. Bhagat: That is not a
correct interpretation to draw from
this. When there are five zones, one
zone will be ahead and the others will
be behind. What is important to con-
sider is what is the performance as
against the targets. And the overall
target for the whole country is a good
one, Rs. 281 crores, which has exceed-
ed all the previous targets in the
insurance business under private
management. So, from that point of
view no zone has lagged behind. It
s true that some zones are ahead
and others are behind. But that s a
healthy competition. They will pull
up next year.

Shri Jaganatha Rao: May I know
the value of the lapsed business in
19577

Shri B, B. Bhagat: It is difficult to
give these details unless the accounts
are ready. The accounts will be reaay
by August of this year and then we
will get all this information.

Shri D. C. Bharma: May I know
whether the services of the field
workers and other persons have been
put on a stable basis?

Shri B. B. Bhagat: That is a sepa-
rate issue., The organisation met the
Prime Minister, and the whole matter
is under examination.

Shri Anirndh Sinha: From a perusal
of the statement, it seems there has
been a decline in the flow or the
procurement of insurance business In
March last. May I know to what
extent the fleld officers are responsi-
ble for this decline in the new insur-
ance business struck by the Life
Insurance Corporation? May I also
I:nm: the trend of flow of new busi-
ness

Shri B. B, Bhagat: The hon. Mem-
ber was associated, I believe, with the
insurance business, and I think he
knows precisely the reasons for the
decline in the business in March or
February or January.

Mr. Bpeaker: The answer should be
for the benefit of the other hon. Mem-
bers also.
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ring to the Minister’s own statement.

Shri B. R. Bhagat: There is no
decline. If you compare it with the
figure for the corresponding months of
the previous year, there is no decline.
But this is a trend that has always
been there in this trade. I believe it
will now be our effort to see that the
flow of business should be uniform
over all the periods, and it would be
our effort in future; but this is a
phenomenon which has been prevalent
and which is prevalent. There is no
special reason.

8Shri C. D, Pande: May I know the
expense ratio in the first year of busi-
ness and also in the subsequent years,
that is, the years of renewal?

Mr. Speaker: All those things do
not arise out of this. This relates to
the amount of premia collected.

Shri Tangamani: The Minister stated
that the target for each year will be
about Rs. 281 crores, and the sum
assured during 1957 was Rs, 275 crores.
In view of the fact that only Rs. 23
crores have been assured for the first
three months, may I know what the
target for this year will be?

Shri B. R. Bhagat: First three
months of 19587

Shrl Tangamani: Yes, during the
first three months of 1958, the sum
assured amounted to Rs. 23 crores only.

Shri B. R. Bhagat: As I said earlier,
in the earlier months of the year, the
flow of activity is less. The momentum
starts from June, and then it reaches
its peak in December.

Shri Tangamani: I wanted to know
the target for this year.



B. R. Bhagat: It is our hope
that the performance this year will
not be less than that of last year.

Shri Thirumala Rao: Has the atten-
tion of Government been drawn to
the fact that certain zones have given

cities of all the zones in this countiry
are not the same.

Shri Rameshwar, Tantla: Those
policy-holders who pay income-tax
receive a rebate of tax on their insur-
ance premium. May I know whether
there is any mode of providing some
financial benefit to the policyholders
of low income groups just to make
them more insurance-minded?

Mr. Speaker: These are all general

suggestions.

Shri B. R. Bhagat: It is a suggestion
for action.

Shri Anirudh Sinha: In the year
1857-58, the Life Insurance Corpora-
tion has underwritten a record busi-
ness. At the same time we find that
in the same year, the number of poli-
cies that have lapsed is three times
that in the previous year. May I know
what led the policyholders to pay up
their policies?

Shri B, R. Bhagat: I could not
gather the import of the question.

Mr. Speaker: The hon. Member may
repeat his question. The Minister
must understand the question before
he can answer.

Shri Anfrudh Sinha: The new insur-
ance business underwritten by the
Life Insurance Corporation during
1087-58 is a record one. At the same
time, we find that the number of

' 1§ APRIL 1988
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the previous year. May I know what
led the policyholders to pay up their
policies?

Shri Morarjli Desal: They may not
be new policles which have lapsed;
they may be old policies also which
may have lapsed. Therefore, we shall
have to go into all those figures before
we can give the comparative result.

" Adulteration of Ghee

*1655. Shrl Jhulan Sinha: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

() whether it is a fact that the
samples of ghee sent to the Central
Food Technological Research Insti-
tute, Mysore for analysis were found
to contain B0 per cent. of vanaspati;

(b) the preventive measures advo-
cated in this connection by the Insti-
tute; and

(c) the action taken or proposed to
be taken in the matter?

The Minister of Scientific Research
and Cultural Affairs (S8hri Homayun
Kabir): (a) The samples of “Ghee”
collected by the Central Food Techno-
logical Research Institute, Mysore,
were found to contain 50 per cent. to
100 per cent. vanaspati.

(b) and (c). No executive measures
in this connection have been advocated
by the Institute as the responsibility
for the prevention of adulteration of
ghee rests with the State Governments
under the Prevention of Food Adul-
teration Act, 1954. The Health autho-
rities of the various State Govern-
ments have been addressed to enforce
the provisions of the Act and rules
made thereunder vigorously. The
Institute is also engaged in research
to find a suitable colour for colouring
vanaspati.

Shri Jhulan Sinha: May I enquire
whether Government are still pursu-
ing the attempt to find a suitable

colour for colouring Vanaspati?

Shri Humayun EKabir: I have just
now said that the institute is doing so.
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Sardar A. 8. Baigal: May I know
whether Government are contemplat-
ing to revise the decision about colour-
ing of vanaspati in view of the report
from the Central Food Technological
Research Institute?

Shrl Humayun Kabir: As I have
aid, this institute is pursuing the
a2search. But there are certain diffi-

1ties, for, in order to get a suitable
culour, there must be a dye which is
non-toxic, which is not capable of easy
remova], which would maintain its
colour for a sufficiently long time, and
which would exert no cumulative
effect. No dye uptill now has satis-
fied all the four conditions.
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Mr. Speaker: If there is no medicine
for cold, the nose may be cut off!

Shri B. K. Galkwad: Government
are talking about mixing colour in
vanaspati. But are Government aware
that animal fat is mixed with ghee?

Shri Humayun Eabir: It is possible.

Shri Mohamed Imam: May I know
from which part of the country the
samples were obtained, and which
State it is which is very much sub-
jected to adulteration?

Shri Humayun Kabir: This question
refers to a particular series of tests
which were carried out in Mysore, and
the samples were collected from
Mysore and Bangalore.

Shri T. K. Chaudhuri: May 1 know
whether the samples included ghee
prepared by well known trade mark
holders of ghee

Shri V. P. Nayar: Agmark?

Shri T. K. Chaudhuri: Not Agmark,
but well known trade marks.

Shri Humayun Kabir: I have no
information on that point. These were
sample surveys carried out by the
Central Institute, at Mysore.

Shri T. K. Chaudhuri: What
samples?

Shri Humayun Kablr: Random

samples.

Observance of Silence in Educational
Institutions

*1657. Shrl Sanganna: Will wme
Minister of Education be pleased w
state:

(u) whether it i= a fact that a
circular has been issued to all the



State Governments for the observance
of silence and discipline in all the
educational institutions for ten
minutes a day; and

(b) i so, what is the reaction to
the circular in the States?

The Minister of Education (Dr. K. L.
Shrimali): (a) und (b). A statement
is laid on the Table of the Lok Sabha.
|See Appendix VII, annexure No. 77.]

Shri Sanganna: May I know whe-
ther the State Governments have
issued instructions to modity the rules
and regulations in respect of educa-
tional institutions so that they could
cover this new discipline rule?

Dr, K. L. Shrimali: A suggestion
was made to State Governments in
one of the circular letters issued by
the Education Secretary.
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Dr. E. L. Shrimall: It is generally
believed that silence for a short while
is good for everybody, both children
and adults (interruptions). ..

An Hon. Member: For Ministers
also.

Dr. K. L. Shrimali: Naturally, when
a person is observing silence, he
introspects; that ultimately leads to
some kind of self-examination which
will finally lead to some kind of
spiritual attitude, which would be

healthy for everybody, both children
and adults,

Seisure of Smuggled Gold

*1859. Bhrl Raghunath Singh: Will
the Minister of Finance be pleased to
state whether it is a fact that gold
worth two lacs was seized from a
foreigner on the night of the 23rd
February, 1858 by the Customs Autho-
rities at Palam airport?
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The Deputy Mimister of Economie
Affairs (Shrimati Tarkeshwari Sinka):
Yes, Sir. It is a fact that gold worth
Rs. 1,64,100 was seized from a foreigner
on the night of the 23rd February,
1968, by the Customs Staff at Palam
airport,

Shrimati Tarkeshwarl Sinha: The
foreigner was a Spanish national.

Shri Hem Barua: In view of the
fact that this smuggling of gold has
become almost & regular phenomenon
indulged in by foreign personnel, may
I know if Government have so far
been able to discover any dens or cells
in this country with which these

foreigners might be connected in this
business?

Shrimati Tarkeshwari Sinha: Most
of this gold that is smuggled comes
from the Persian Gulf and the Medi-
terranean area and Government are
trying their best by amending certain
laws and by strengthening their Intsl-
ligence services to see that this sumg-
gling is checked and its incidence
reduced.

Shri Hem Barua: My question was
not answered. 1 asked whether Gov-
ernment had information of the exist-
ence of any dens or cells in this
country with which these foreigners
might be connected in the smuggling .
business.

Shri Tangamani: It has been
detected.

Shrimati Tarkeshwarl Sinha: Some
times it comes to the notice of Govern-
ment that a certain cell operates. But
it is not of a permanent nature; it
operates on a temporary basis. So it
is very difficult to say now which are
the cells which are operating in this
gold smuggling permanently.

Shri Panigrahi: May I know whe-
ther this smuggling is on the decrease
or increase, and of the smugglers, how
many are women and how many men?
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Mr. Speaker: We are going away
from one single incident to a generali-
sation. I allowed the previous gques-
tion on the ground that it was open
to the hon. Member to ask Govern-
ment if they were able to say that this
was part of a scheme, conspiracy or
regular ring. But 1 am not going to
allow questions about further matters.

Accounting Procedure

*1661. Bhri R. C. Majhi: Will the
Minister of Home Affairs be pleased
to state whether the Ministry of Home
Aftairs in consultation with the Minis-
try of Finance have evolved an
accounting procedure for booking
grants made for and expenditure
incurred on the welfare schemes in
the States?

The Deputy Minister of Home
Affairs (Shrimatl Alva): Proposals for
making certain changes in the exist-
g accounting procedure are being
examined at present.

Shrn R. C. Majhi: May 1 know
whether it is a fact that there is a
serious defect in accounting procedure
in the States welfare schemes, and as
a result, we do not know what
expenditure was incurred during the
First Plan period in relation to these
schemes?

Bhrimati Alva: I did not follow,the
latter part of the question. As for the
tirst half, the hon. Member has talked
about defects. There are certain
defecis. That is why we have a certain
proposal which we are examining in
consultation with the Finance Ministry.

Shri R. C. Majhl: Is it a fact that
we do not know exactly what expendi-
ture was incurred during the First
Plan period in relation to the welfare
schemes?

Shrimati Alva: That hardly arises
out of this question. That information
is not with me in answer to this

_ guestion.
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Irvigation and Power Team for
Chambal Project

*1662. Shri Harish Chanlira Mathur:
Will the Minister of Finance be pleased
to siate:

(a) whether the Team for Irrigation
and Power has submitted its report
on Chambal Project;

(b) if so, what are the main conelu-
sions and recommendations; and

(¢) Government's reaction thereto?

The Deputy Minister of Finanoe
(Bhri B. R. Bhagat): (a) to (c). 'The
draft Report has been prepared and
circulated to the authorities concerned.
It will be issued as soon as discussions
have been completed and a copy will
be laid on the Table of the House.

Shri Harish Chandra Mathur; May
I know what economies are expected,
and in what directions, as a resuit of
these recommendations?

Shri B. B. Bhagat: I would request
the hon. Member to await the Report
in its final form when it is laid before
the House.

Shri Harish Chandra Mathur: May
I know if any administrative changes
have been suggested, and if so,
whether Government propose to take
any action in that direction?

Shri B. B. Bhagat: All these will
be coming up when the Report is final-
ly accepted. But certainly on a ques-
tion of this nature, we will not only go
into economy of a financial nature but
also economy in materials, adminis-
tration etc. so that there should be
not only economy but also efficiency
in operation.

Shri Harish Chandra Mathur: When
was this Report submitted and what
action has since been taken?

Shri B. R. Bhagat: The Report was
remitted to the State Governments
and the Chambal Control Board in
February 1958. A meeting of the
Chambal Control Board and the team

«was held on March 29, 1958, Now the
whole thing is under very active con-
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sideration. So 1 think very soon the
Report will be finalised.

Shri Rameshwar Tantia: May I know
whether there is labour trouble in
this project, and if so, what steps
Government have taken to have
cordial relations with labour so as to
ensure completion of work in sche-
duled time?

Mr. Speaker: How does it arise out
of the question?

Shri Ranga: The hon. Deputy Minis-
ter has said that the Report was sent
to the State Governments in February
this year. When was it submitted to
the Government of India, and how
sending it to the concerned it before
sending it to the concerned State
Governments?

Shri B. R. Bhagat: The procedure
in such a case is that once a particular
team finalises a report, it is customary
for it to have the views of the States
concerned and the Control Board so
that the report may be unanimous. I
am not in a position to give the date
on which they signed the Report, but
I am saying that they submitted it to
the State Governments and the Control
Board on February 28.

Sardar A. S. Saigal: How long will
Government take to implement the
Report when it is already submitted?

Mr. Speaker: It has been remitted.

Shri Ranga: What is the special
significance of that?

Mr. Speaker: All this—what Gov-
ernment will propose to do or how
long it will take after it is submitted
to the concerned State Governments
to implement—does not arise.

Shri Harish Chandra Mathur: Is it
not a fact that this Report was sub-
mitted after due discussion of mll the
important matters with the Central
Government, the Control Board and
the States?

Shri B. R. Bhagat: This particuhr
Report was prepared in stages.
went into various questions and lub-
mitted reports bit by bit in various
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stages. The Report of the team in
finul form waa submitted to the State
Governments and the Control Board,
as I said, in February 1958.
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Mr. Speaker: Order, order. 1 am
really surprised what is the object of
all this. Does the hon. Member say
that the Government are not interested
in this or are going to drop it? If so,
let him ask a straight question. He
said that m team of people working in
the Ministry here had gone into it
and sent it to the State Governments.
What is the meaning of submitting the
report of its own department to the
department? If hon. Members are
afraid that this will be given up or
they want to know why there is sn
much delay, let them ask the question
straight. I am not able to see exmctly
what is the aignificance of asking
whether it was 10th February, 18th
February or 20th February. Are we
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satisfled with that? This is very pre-
clous time that we are having. I will
allow more questions here. It appears
in the House of Commans, as many as
100 questions are answered, but here
we do not even reach 20. ‘If the report
is not submitted, why not? If it is
submitted, when—consideration of
these things leads us nowhere.

Shri Ranga: They are delaying.

Mr. Speaker: These are all set ques-
tions. Hon. Members must realise
this,

Shri Harish Chandra Mathur: May
I respectfully submit that I asked a
crucial question. All the various
points that have been raised have
already been discussed with the Cen-
tral Government and the State Gov-
ernments and the report makes a
reference to this discussion. Then,
what is being done all these months?
That is what we want to know.

Mr. Bpeaker: Then why not the hon.
Member put a straight questions? It
sppears that the hon. Members are
trying to know all about the time, the
date, hour and minute and second and
all that.

Shrl Harish Chandra Mathur: As I
mentioned, 1 repeated the question
that I put. It has not been replied to
all.

Shrl B. R. Bhagat: May I submit
this? The team that went into this
question was appointed by the Com-
mittee on Plan projects which is pre-
sided over by the Home Minister.
Some of the other Central Ministers
and all the Chief Ministers of States
are there. The team went into this
question. They have made some
recommendations on certmin vital
matters, complicated matters of opera-
tion, the Control Board, the use of
material and organisations etc. and it
is one of the terms of reference of the
team to have & unanimous report. The
other day, & report submitted by the
Building Projects Team was laid on
the Table and it was a unanimous
report. So, all these matters are being
gone into. The Control Board of the
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Chambal Project have already
examined it. The State Governments
have not yet sent their views. The
Irrigation end Power Ministry are also
in possession of this report. I do not
know what is the delay. There is no
inordinate delay. It is in the process
of active consideration and soon it will
be placed before the House.

Funds for Natural Calamities

*1663. Shri Hem Raj: Wil the
Minister of Finance be pleased to state
which of the States have estublished
Funds for natural calamities as recom-

mended by the Second Finance Com-
mission?

The Deputy Minister of Finance
(Shri B. R. Bhagat): The Government
of Rajasthan, Kerala, Madhya Pradesh,
Madras and Punjab have agreed to
establish the Funds. Information from
other State Governments Is awaited.

Shri Hem Raj: May I know whether
the Central Government also make

certain contributions towards this
Fund?
Shri B. R. Bhagat: This Fund is

being set up in view of the recom-
mendation of the Finance Commission.
And the Finance Commission, while
recommending grants-in-aid to the

States have already taken account of
this,

Shri Hem Raj: May I know whether
this Fund is complementary to the
Famine Relief Fund or whether it is
a separate Fund?

Bhri B. R. Bhagat: It is a separate
Fund which will be set apart each
year and it is complementary.

Shri Ranga: Is it proposed that this
Fund should be a permanent one and
that, s and when the mneed arises,
expenditure would be incurred from
out of that Fund instead of the Funds
being merged with the general
revenues during the next year?

The Minister of Finamoe (Shri
Morarji Desai): They will remain as
separate Funds,
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Shri Ramga: May I know whether
the Covernment of India will make
some suitable contribution to it, mearly
as much as the State Governments?

Shri Morarjl Desal: It is a sugges-
tion for action.

Shri Ranga: May I know what is
being proposed because the proposal
is still there before Government?

Mir, Speaker: The hon. Minister has
nlready said that in making grants to
various State Governments, this Fund
is also being taken into consideration.

Shri 8. M. Banerjee: May I know
the amounts already allotted to the
various States to meet these natural
ecalamities?

Mr. Speaker: The hon. Minister does
not say that a separate amount has
been allotted.

Shri B. R. Bhagat: This year, 1857-
58, the Central Government gave
assistance to five States, Bihar, Madras,
Orissa, U.P, and West Bengal To
Bihar, it gave Rs. 250 lakhs as loan
and Rs. 70,30,000 as grant; to Madras,
Rs. 1 crore as loan; to Orissa,
Rs. 3,50,00,000 as loan; to U.P. Rs. 42:74
lakhs as grant; and to West Bengal
Rs. 180 lakhs as loan and Rs. 57-50
lakhs as grant.

Shri Ranga: What contribution have
we made or do we propose to make
during this year to this Fund from
the Central Government?

Shri B. R. Bhagat: The nature of
the Fund is such that the Centre is
not going to make any contribution.
If hon. Members would refer to the
report of the Finance Commission,
they would see that in making grants-
in-aid to the States—they have recom-
mended the grants-in-aid to 11 out
of 14 States—they have already taken
these amounts into consideration, and
they have been accounted for by the
!.‘innnce Commission.

Rehabilitation of Scheduled Casies In
Ramanathapuram

*1084. Shri Balakrishnan: Will the

Minister of Home Affairs be pleased
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to state what are the special measures
talken by the Central Government to
help the State Government {o rehabili-
tate the Scheduled Castes families
which were affected in the riots in
Ramanathapuram?

The Deputy Minister of Home Affalrs
(Shrimati Alva): The Government of
India have sanctioned a grant of
Rs. 8165 lakhs to the State Govern-
ment for construction of houses
damaged during the riots, with the
condition that the State Government
will contribute an egual amount.

off Tar wwTwT w7 X A
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Shrimatl Alva: 2,040 new houses
will be built, 2,833 for Harijans and
107 for the Maravars. Besides that,
there will be provision for roof build-
ing for 300 houses.

Shri Elayaperumal: May I know
whether the State Governmcnt has
submitted any proposal or. scheme
regarding this?

Shrimati Alva: The State Govern-
ment has to carry out this thing; they
have their scheme.

Shrl M. C. Jain: May I know if the
State Government does not contribute
out of its funds, what will be the
position of the Central Government?

Mr. Speaker: That is a hypothetical
question.

Shri Thimmaiah: May I know whe-
ther the happy atmosphere that existed
before the riots has been restored
now?

Shrimati Alva: There is no more
trouble in this area and so it must be
a happy atmosphere.

Shri Tangamani: The hon. Minister
stated that a grant of Rs. 8 lakhs has
been set apart for rebuilding these
houses. The incidents took place in
September and as many as 3,000 houses
belonging to the Scheduled Castes ana
300 to other Backward Classes had



9923 Ordl Answers

beem burnt down. May I know
whether the Government has got any
report from the State Government as
to whether all these 3300 houses have
been put up?

Shrimati Alva: I have got the figures
of expenditure incurred in Interim
relief. They are—cash relief, Rs. 82,600
at the rate of Rs. 30 per victim; grain
relief amounting to Rs, 6,020 and sup-
ply of building materials amounting
to Rs. 8,000. For permanent housing,
approximately Rs. 50,000 have been
spent.

S8hri Tangamani: My point was.....

Mr. Speaker: Have houses been
built already?

Shrimati Alva: The work has been
going on.

Shri Thimmalah: May 1 know whe-
ther the grant made by the Central
Government was out of normal grants
or whether it was a special grant for
this purpose only?

Shrimati Alva: It is a special grant
and that was mentioned on the floor
of the House before.

Shri Manay: What was the amount
given to those families whose mem-
bers have been killed?

Mr, Speaker: Does this arise as com-
pensation or is it any financial assist-
ance?

Shrimati Alva: It does not arise as
compensation.

Shri Manay: May I know the num-
ber of families whose members have
been killed?

Mr, Speaker: All that does not arise
out of this question. Next question.

Tiger Menace in Tripura

*1865. Shri Bangshi Thakur: Will
the Minister of Home Affalrs be
pleased to state:

(a) whether it is a fact that since
February, 1058 a large tiger has
killed some cows in Kailashahar Sub-
Divisien of Tripura;
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(b) whether it is also a fact that
this has caused panic amongst culti-
vators: and

(c) if so, what remedm measures
have been taken in this connection?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes.

(b) There is some panic in the area,

(c) Professional Shikaris are being
engaged to chase and kill the tiger.
Gun licences are being granted libe-
rally to residents of the vicinity.

Shri Feroze Gandhi: Is this a man-
eater?

Shri Bangshi Thakur: May I know
whether Government is going to give
the peasants pecuniary help for buy-
ing cows?

Shrimati Alva: 1 may be permitted
to draw your attention to the fact that
we cannot hear the hon. Member from
that end.

Mr. Speaker: The hon. Member will
speak a little louder.

Bhri Bangshi Thakur: Under the
circumstances, may I know whether
Government is going to give the poor
peasants of the locality any pecuniary
help for purchasing cows?

Shrimati Alva: We are talking of
tigers and not cows, Sir.

Shri Bangshi Thakur: The tiger has
killed the cows. In view of the fact
that some cows belonging to the poor
peasants have becn killed—and some
more have been fatally injured—does
the Government propose to give pecu-
niary help?

Shri Tyagl: Aad the tiger is Gov-
ernment property!

Mr. Speaker: Order, order. There
is too much of noise in the House;
and we cannot hear anything here 1t
8o many hon. Members talk simul-
taneously.

This does not arlse out of the
question.
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Shrt V. P. Nayar: This particular
tiger happens to be very important as
it has attracted a question. May we
know whether this tiger belongs to
the species commonly known as Bengal
tiger or Felis tigris or its nearest
cousin Felis pardus?

Shrimati Alva: We shall know that
when the tiger is killed.

Bhri S. M. Banerjee: May we know
whether the Members of Parliament
and State Assemblies have been pro-
vided with guns to save things there?

. Shrimati Alva: T have just said that
rifles are being liberzlly provided for
those who can shoot at a tiger.

Lexicons in Regional Languages

*1666. Shri Tangamani: Will the
Minister of BScieniific Research and
Cultural Affairs be pleased to state:

(a) whether Lexicons have been
prepared in Regional Languages
under the acgis of or with aid from,
the Government of India; and

(b) how many volumes have so
far been published?

The Minister of Sclentific Research
and Cultural Affairs (Shrl Humayun
Kabir): (a) and (b). No, Sir, but the
Ministry has under contemplation a
scheme for the development of the
different Indian languages which
includes the preparation and publica-
tion of Lexicons and Encyclopaedias.
It may be added that the following
grants have been sanctioned for assist-
ing the publication Dictionaries in
Indian languages:—

(i) Telugu Lexicon “Shri
Suryarayandhra Nig-

hantuvu”. Rs. 8,000
(ii) English-Malayalam
Dictionary Rs. 5,000

(iii) A seven language
dictionary English,
Hindi, Urdu, Tamil,
Telugu, Bengali and
Marathi. Rs. 25,000
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(iv) Compilation of
Hindi-Urdu and
Urdu-Hindi Dic-
tionary.

(v) Revised Edition of
“Shabdha Sagar” Rs. 1,00,000

The Sahitya Akademi has also
decided to co-operate with the West
Bengal Government and Visva Bharati
for bringing out a new edition of
Bangiya Sabda Kosh.

Shri Tangamani: May I know whe-
ther the Government is aware of a
lexicon which is being prepared under
the editorship of Shri Avinashilingam
Chittiar? If so, how many volumes
have been published so far?

Shri Humayun Kabir: We have no
information about the lexicon with
which he is concerned but we have
heard about an encyclopaedia.

Rs. 30,000

Shri Tangamani: May I know what
steps will the Government take for
making available these lexicons to the
language units of the All India Radio?

Shri Humayun Kabir: When the
lexicons are published, that question
will arise.

Shri Ranga: May I know whether
the proposal to pay Rs. 25,000 covers
all those languages mentioned there?
Or, is it going to be one?

Shrl Humayun Kabir: I said it was
a seven language dictionary. It is
one dictionary.

Shri Ranga: How is it that the

Sh.abdha Sagar is being granted one
lakh whereas a seven language dic-

tionary is being granted only
Rs. 25,0007
Mr. Speaker: The hon, Member

knows. It is for those people to ask
for more,

Shrl Ranga: It is not for those
people. These people are themselves
taking these things.

Mr. Speaker: Is it to be weighed in
the scale? For one language it is
Rs. 7,000 and so for seven languages
should it be Rs. 48,0007 No.
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Bhri Tangamani: May I know how
much money has been allotted by the

Centre for the Encyclopaedia which is
being prepared in Tamil?

Mr. Speaker: This refers to lexicons.
The question is irrelevant.

Anthrepolegical Research In Manipur

*1667. Shrli L. Achaw Singh: Will
the Minister of Scientific Research and
Cuitural Affairs be pleased to state:

(a) whether any field investigation
for anthropological research has been
undertaken in Manipur; and

(b) if so, what is the progress?

The Minister of Scientific Research
and Cultural Affatrs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) The data collected are being
analysed by the Department of
Anthropology.

Shri L. Achaw Singh: What are the
languages referred to as Kuki-Chin
languages in the Annual Report for
which fleld investigation had been
undertaken for anthropological re-
search in Manipur?

Mr. Speak:r: The report may con-
tain many things in addition to this
research. Anthropological research
does not depend upon language.

Shri Humayun Kabir: My answer
wonld be that we shall know when
that report has been prepared.
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Shyl Mahanty: Bir, it is a serious
matter. Government says in its report
that certain investigations are taking
place. Language is part of the cul-

gations are taking place"?

Shri Humayun Kabir: I have just
now said that the data are being
analysed. As to what are the different
languages and other questions, first
the data collected should be analysed.
They will be known when the report
is prepared. .

Shrl V. P. Nayar: It is an important
question.

Mr. Speaker: The matter has been
referred to a committee and it is doing
its work., Does the hon. Member
expect the hon. Minister to take the
place of that committee?

Shri V. P. Nayar: We wanted to
know what the specific subjects are
in anthropological research for which
they are collecting data?

Mr. Bpeaker: He said languages
also.

Goondaism in Delhi
) +
+1g¢p, J Shrimati Ha Palcheudhuri:
* 1\ Shri N. R. Munisamy:

Will the Minister of Home Affalrs
be plemsed to state:

(a) whether it is a fact that shop-
keepers and the general public of
Dev Nagar and Rehgarpura areas
observed Hartal recently as a protest
against the =activities of and harass-
ment by goondas;

(b) whether it is also a fact that
goondaism is being indulged in by
touts near Ajmere Gate, in G.B. Road
and Minto Road areas; and

(c) if so, what action Government
have taken or propose to take in the
matter?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) A few
shop-keepers of Dev Nagsr and
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fRehgarpura kept their shops closed on
the 26th March, 1958, but not for this
reason.

(b) No.

(c) Does not arise,
Shrimati Ila Paichondhurl: May I
know whether it has come to the notice
of the Government that even cars had
been stopped and people had been
harassed in that area?

Shrimati Alva: I do not think that
the information the hon. Member is
glving iz correct.

ot WAw AATeT : W7 qg U @
fe fom gemerd @ e o &
& g2 ®T STOAT F@ § W qgr S0y
st By § 7
Shrimati Alva: This hartal occurred
when the Corporation Elections were
going on and we presume that it was
more political than anything else.

Y 9o WYo WIEIW : FIT IE TEY
¢ 5 o {8 A o F gy gf
Ty FT T g R 7

st wemr : qfaw w1 g9
@ & ¥ arg o) | wwar |

st v v o T oTiET B
suA ¥ ag A Wit & e A & as
Ao qre U ¥ o aga ¥ 7Y wrHh
frrad & oY vl & goTe o a|
g & TAH &7 7T v § 9 W
T I AT § T W A IF qRamr
wa § o xod gy o aret o o
|- @A g

Mr. Bpeaker: The hon. Members
instead of coming to the Minister may
write to the police. Next gquestion.

History of Freedom Movement

+
Shri Bhakt Darshan:
*1671 Sbri D. C. Sharma:
"\ Shri H. N. Mukerjee:
Shri Mphammed Elias:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
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to refer to the reply given to Starred
Question No. 1077 on 12th December,
1957 and state:

(a) the terms und conditions on
which the task of preparing the his-
tory of Indian Freedom Movement has
finally been entrusted to Dr. Tara-
chand;

(b) whether any scheme to phase
the publication has been prepared; and

(c) the progress achieved in this
regard since the new arrangements
have been made?

The Minister of Scientific Research
and Cultural Affairs (Shrl Humayun
Kabir): (a) A statement is laid on
the Table of the Lok Sabha. (See
Appendix VII, annexure No. 78.]

(b) No, Sir. It is not the intention
to publish the History piecemeal.

(c) The arrangements with Dr.
Tarachand were finalised only on the
28th February, 1958. It is, therefore,
too early to report progress.

Mr. Bhakt Darshan: In Hindi
please.

Mr. Speaker: Yes.

ot g wlte (%) faEeor
wrp-aaT T T T fearman g 1 [Rfed
afcfirz o, wrw swar us)

(w) &, off 1+ w xhrge
wY Zwd § wenerT W w1 frwrT it
g

(") @ wew & oo w&
¥ fod wfaw - e ATU IR
s HErd, teys W gk o 1 vafed
wh ey wfa T@Er we
e

ofY sy W ¢ T W A LENR
¥ AT AT WY @7 § WK W O
7% whrgre A forer o wwr & 0 A
s s § fin gy oft swwedar oY
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gt QW AT dAr a9 7 X F
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Shri D. C. Sharma: May I know if
a committee will be constituted in
order to look through the manuscript
which will be submitted by the Editor
of the History of Freedom Movement
and if so what kind of a committee

will it be?

Shri Humayun Kabir: According to
present intentions, there is no pro-
posal to appoint a committee,

Shrimati Renu Chakravartly: May
I know whether there is any arrange-
ment to divide up the various periods
of the freedorn movement and entrust
certain individual historians with them
and if so, who are the people who
have been entrusted with the period
beginning from this century onwards?

Shri Humayun Kabir: When the
original Board was set up, it had
divided the work into three different
periods and collected the material
accordingly. The present editor has
been allowed to use his discretion in
treating the material collected so far.

Shri Thirumala Rao: We could not
follow the reply given by the hon.
Minister to part (a) of the question.
Will he please repeat the terms and
conditions on which the task of pre-
paring the history of Indian Freedom
Movement has finally been entrusted
to Dr. Tarachand?
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Mr. Speaker: That is laid on the
Table of the House,

Shri Humayun Kabir: ‘..{es, Sir; it
has been laid on the Table of the
House.

Shri Ramanathan Chettiar: What is
the total cost of the publication?

Shrl Humayun Kabir: The book has
not yet been published; so I cannot
give the total cost. But the expenses
incurred till now has been about
Rs. 3-88 lakhs since the Board for the
History of Freedom Movement was set
up, and about Rs, 44,000 in the
National Archives.

Shri Hem Barua: Some of the State
Governments are engaged in compil-
ing the history of Freedom Movement
on their own account. May 1 know
if Dr. Tarachand proposes to co-
ordinate them into the history of Free-
dom Movement that he is asked to
write?

Shri Humayun Kabir: As an emi-
nent scholar, he will certainly take
note of what work is being done else-
where; but I do not think any scholar
would like to co-ordinate the work of
other scholars.

Naga Hostiles in Manipur

+
(8hri Raghunath Singh:

+1672. £ Shrl Hem Barua:
Shri L. Achaw Singh:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that some
Naga hostiles in military uniforms
infiltrated into the Manipur territory
and raided certain houses on the nights
of 25th February and 10th March,
1858;

gbj if so, the details of the incidents;
an

(c) the extent of loss?

The Deputy Minister of ., Home
Affairs (Shrimatl Alva): (a) to (c).
Reports were made that armed dacoi-
ties had been committed by Naga hos-
tiles in the house of one Nili Methiko



result of this attack?

Shrimati Alva: The matter is still
under investigation and only when
the investigations are complete we

shall be in a position to kmow all the
details,

the Naga hostiles in the adjoining
areas in a part of a well organised
movement on their part to side-track
the attention of the Government from
the hard core of the Nagas that is
engaged in a feverish preparation for
a further onslaught on the Adminis-
tration?

Shrimati Alva: No, Sir, this is only
an alleged raid.

Shri Hem Barna: There have been
raids in a series.

Mr. Speaker: She does not admit.

Shri L. Achaw Singh: May I know
whether the Armed Police stationed
at Mao took any steps to fight and
chase the raiders out?

Shrimatl Alva: That is the duty of
the Police wherever there are raids.

Shri Basumatari: May I know whe-
ther it is a fact that the peaceful and
loyal Nagas need strong military pro-
tection for their lives and property?
ir. Speaker: It is a matter of
opinion. We will go to the next
qunation. .

*1974. Bhrl Ghoml: Will the Minis-
ter of Solentific Research and Oultural
Afiairs be pleaged to state where and
when the Central Institute of Mechani-
cal and Engineering Research is to be
set up?

Industrial Research are considering
the establishment of the Central
Mechanical Engineering Research
Institute at Durgapur during the
Second Five Year Plan period.

Shri Ghosal: May I know how
many research students have been
taken initially, and whether the whole
expense will be borne by the Central
Government?

Shri Hamayun Kabir: It will be a
Central Institute; therefore, the expen-
diture will be borne by the Ceniral
Government, unless some donations
are received. I may add that the
Bengal Government had at one stage
offered a piece of land at Kalyanl as
part of their contribution. What the
number of students will be, we ecan-
not at this stage say till the project
plan has been prepared by the Director
of Planning.

Shrl Thimmalsh: What is the estl-
mated cost of this institute?

Shri Humayun Kabir: I do not have
the exact figures. T want notice.

Coal Price Revision Committee

*1675. Shrimati Ila Palchoudhgri:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether the report of the Coal
Price Revision Committee has been
recetved by the Government of India;

(b) if not, when it is likely to be
received; and

(c)hmmﬁnw



- ‘e Farllamentary Secvetary to the
Minister of Steel, Mines and Fnel
(Shrl Gajendra Prasad Sinha): (a) to
(c). The Committee’s report has not
been received yet. Collection of
basic data for arriving at the cost of
‘production of coal has not been com-
pleted in respect of some of the col-
uneries selected for examination. The
process of cost examination involves
wvisits by the Cost Accounting Teams
to the collieries and/or the head offices
of the colliery companies, and detailed
and thorough scrutiny and checking
of the data furnished by the collieries
with reference to the accounts and
other records maintained by them.

‘While it is not possible at the pre-
sent stage to say precisely when the
Committee would be able to submit
its report, every effort is being made
to expedite the Committee’s work.

Shrimati Ila Palchoudhuri: May I
know with whom this Committee is
formed; whether the principal users
of coal are connected with this Com-
mittee; and, if so, who are they?

Shri Gajendra Prasad Sinha: There
13 a long list of members of this Com-
mittee.

Mr. Bpeaker: He need not read it.

Snrimatl Renu Chakravartty: May I
know whether the Cost Accountants
who are going into the price structure
with the various companies are sup-
plied by the Central Government, or
they come from various individual
Chartered Accountants firms?

The Minister of Steel, Mines and
fuel (Sardar Swaran Bingh): They
have mostly been selected by the
Central Government; most of them
are Government accountants,

Shrimati Renu Chakravartty: May
I know whether this Coal Price Revi-
sion Committee will go into the ques-
tion of the price structure of soft coke
also?

Sardar Swaran Singh: Yes; that is
the intention.
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An Hon, Member: In English.

Mr. Speaker; Yes. The answer in
English may also be read.

Shri Fatehsinghrao Gackwad: (a)
Yes; the training camp was established
in consultation with the Uttar Pradesh
Government.

(b) The training camp was started
in December, 1952, and about 6 miles
of the road have so far been com-
pleted.

(¢) and (d). Yes; an accident
occurred recently. A Havildar of the
Bengal Engineer Centre and a civilian
employee of the WUP. Government
Forest Department were killed as a
result of boulders falling down from
the hillside.

(e) The question of grant of pension
to the members of the family of the
Havildar in accordance with the rules
is under consideration. The civilian
who was also killed was an employee
of the U.P. Government and the ques-
tion of granting pension for his family
is a matter for the State Government
to consider.

ot wwn weiw : org ww A Ty
g piear & gg wogz s W
it N urf ff | w7 ¥ o Fo
T ¥ W A * fawifor st
fir 3 wog) W o gy ¥ Ty pwTIT
feermar ot ?
Shri Fatesinghrao Gaekwad: We

have no information that other per-
sons were also injured.

Sardar A. 8. Saigal: May I know
whether the trainees who were work-
ing there have been retained in active
service?

Shri Faleshinghrao Gackward: Not
. exncfly on mctive service, but on duty.

lﬁmlﬁl it woETaT o
t v o v & v @ww T W N @
2 o Wit o §: Wt gTw & Ok
% & e g g fe xe W o
a Y QU w & ford war wrg fgarad
& o Y & arfe ag W et & waly
g far & @% ?

The Deputy Minisier of Defence
(Sardar Mafithia): This is only meant
as a training centre, and it is not one
of those regular construction works.
It is only as part of the training that
they come in.

Iron Ore Mines

*1856. Shri Ghosal: Will the Minis-
ter of SBteel, Mines and Fuel be pleas-
ed to state:

(a) whether any iron-ore mine has
been closed down during July to
December, 1957; and

(b) it so, the reasons therefor?

The Parllamentary Secrefary to the
Minister of Steel, Mines and Fuel
(8hrl Gajendra Prasad Sinha): (a)
and (b). The information is being
collected and will be laid on the
Table of the House.

WRITTEN ANSWERS TO
QUESTIONS

Rosha Grass Ofl

*1658. Shrl Assar: Will the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether it s a fact that
researches have been carried out under
the aegis of Government of India for
the preparation of sceuted oil from
rosha grass;

(b) if so, whether Government have
any scheme for large-scale exploita-
tion of this raw material; and

(c) the details thereof?
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and Cultural Affairs (8hri Humsysn
- Eablr): (a) Yes, Sir, at the Regional
Ressarehs  Laboratory, Hyderabad,
under the CS.LR.

{(b) No such scheme has yet been
prepared.

(¢) Does not arise.

Gold Bmuggling in Malakar

*1880, Shri Jimachandran: Will the
lﬂ:n.hmdﬂmeebep‘lnnd to
state:

(a) the amount of smuggled gold
seized in Malabar during the years
1858-37 and 1957-58;

(b) whether Government have ins-
tituted any enquiry into the affairs
of persons who have become rich
suddenly in these parts;

(c) if so, the result thereof;

(d) the number of persons involv-
ed in these activities; and

(e) how many of them have been
conrvicted so far?

The Doputy Minisier of Ecenomic
Affairs (Bhrimafl Tarkeshwarl Sinha):
(a) The total guantity of smuggled
gold seized in Malabar during 1958-57
and 1087-88 is approximately 38,000
and 60,300 tolas respectively.

(b) Enquiries are conducted against
‘persons suspected to be invelved in
geld smuggling

(c), (d) and (e). In 1986-57, 4
were prosecuted for gold
smuggling. Two of them were con-
vieted to six months rigorous impri-
. sonment and Rs. 500 fine each and the
other two were discharged.

In 1057-38, several foreigners were
prreecuted and some convicted. The
cases of certain Indian nationals sus-
pected to be involved in gold smug-
gling are also under Lyestigation,

BRI Wekkion Amiwive -

m.mmtﬂm
Will the Minister of Fimance be
pleased to state: '

(a) whether it is a fact that income
tax is deducted from all compensation
amounts being paid for zamindari
abolition in UP. irrespective of the
amounts paid ar the total income of
the person receiving the eompensation;
and

(b) if so, what steps do Government
propose for refunding the amounts so
deducted to those persons whose
incomes are below the taxable limit?

The Deputy Minister of Finance
(Shri B. B. Bhagat): (a) and (b). A
statement is laid on the Table of the
Lok BSabha. [See Appendix VII,
annexure No. 79.]

Civil Engineering Contructs of
Steel Plants

*1670. Shri Morarka: Will the Min-
ister of Steel, Mines and Fuel be
pleased to lay a statement on the
Table showing:

(a) the list of persons who have
been given civil engineering contracts
of more than Rs. 20 lakhs each for
construction work in any of the three
steel plants at Bhilai, Rourkela and
Durgapur;

(b) the nature and detalls of the
contract including the amount of sach
contract; and

(¢) the method of awarding these
contracts?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a) to
(c). A statement is laid on the Table
of the Lok Sabha. [See Appendix
VII, annexure No. 80.1

Ashok Nagar Colony

*1878, Shri Awsar: Will the Ministar
of Home Affairs be pleased to state:

(a) whaether it is a fact that the
‘Demoiition Squad demolished certain
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2413. Shri Ram Krishan: Will the
Minister of Education be pleased to
state:

(a) the total number of basic
schools in the country as on the 31st
December, 1857, State-wise;

(b) the additional number of basic
schools opened during 1957-58, State-
wise; and

(c) the total number of basic schools
to be opened during 1858-59, State-
wise?

The Minister of Education (Dr. K. L.
Shrimall): (a) to (c). A statement is
laid on the Table of the Lok Sabha.
[See Appendix VII, annexure No. 1]

Tobacco Cultivation

2414. Bhri Pangarkar: Will the Min-
ister of Finance be pleased to state:

(a) the area of land under tobacco
cultivation in the distriets of Parbhani
and Nander in Bombay during 1057-38;
and

(b) the total amount of excise duty
on tobacco realised therefrom in each
distriet during the same year?

The Minister of Finance (Shri
Morarfl Desal): Parts (a) and (b):

Amount of sxclse

District Acreage duty reslised

Parbhani ‘ 270 Re. 18,436 upro

fub-
Nander 399 Rs. 66,178 ru% s



2415 Shri H. N. Mukerjee: wil

the Minister of Finance be plemsed to
state:

(a) whether it is a fact that certain
allegations of corruption against some
Central Excise Officers al Shillong
have been received during the year
1957; and

(b) if so, what steps have bpcen

taken in the matter?

The Minister of Finance (Shri
Morarjli Desai): (a) Yes, Sir.

(b) 18 complaints were received. 8
of them were dropped after enquiry
as the allegations were found to be
baseless. One of the officers com-
plained against was, however, trans-
ferred. The remaining 10 cases are
still under investigation.

Wealth Tax

2416. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) the collections of wealth tax
uptil now under the following heads:

(i) Individuals;
(ii) Companies; and

(b) the extent to which it has fallen
short of expectations and the reasons
therefory

The Minister of Finance (Shrl
Morarji Desai): (a) According to the
information so far received from the
various Commissioners, the total col-
lections of wealth-tax upto 31st March
1858 amounted to Rs. 6,69,01,800. This
sum includes Rs. 1,73,06,400 in the
cases of individuals and Rs. 4,77,54,300
in the cases of companies. The
balance represents collections from
Hindu Undivided Families.

(b) The revised wealth-tax budget
for 1967-58 was estimated at Rs. 8
crores. The collections have thus
fallen short -of the expectations by

about Rs. 231 crores. The shortfall
is mainly due to the following reasons:

(1) The Wealth-tax Act, 1857,
received the assent of the President
on 12-9-1957 and the time to flle the
return under section 14(1) of the Act
was available to the assessees upto
31-12-1957. Assessment work started
only from January, 1858, and it could
not be possible to dispose of all the
cases during & period of three months
upto 31-3-1868.

(ii) As the Act was new and the
assessees could not familiarise them-
selves with its provisions fully, there
were frequent requests for extensions
which had to be granted in the first
year of its working.

(iii) In the case of Individuals and
Hindu Undivided Families, there was
no data available about their net
wealth and so estimates were made
on the basis of income mssessed to
income-tax. Actual experience has
shown that these estimates were too
high.

Educational Development Programtes,
Orissa

2417. Shri Panigrahi: Will the Min-
ister of Education be pleased to re-
fer to the reply given to Unstarred
Question No. 1808 on the 28th March,
1958 and state the amount and nature
of assistance asked for?

The Minister of Education (Dr. K, L.
Shrimali): The categories of schemas
on which Central assistance has been
asked for by the State Government
at more liberal rates are:

(i) Schemes on which no Central
assistance is given but which,
in the opinion of the State,
deserve Central assistance of
at least 50 per cent.;

(ii) Schemes which require
greater percentage of Central
aswistance than is being given
at present; and



. (iil) Schemes for which Central

. share may be made avalilsble
even if the State Government
cannot give the matching
grant.

The amount of Central assistance
required has not been indicated by
the State Government.

Educational Development of Bombay

_ state the amount allocated so far
during the Second Five Year Plan
period to Bombay for the educational
development programme?

The Miunister of Education (Dr. K. L.
Bhrimali): Against the total provision
of Rs. 22'97 crores made for Educa-
tional Development Programme of
Bombay State, the following amounts
were allocated from year to year:

1956-57 Rs. 2.92 crores
1957-58 Rs. 3:71 crores
1858-59 Rs. 4.36 crores

The total expenditure incurred during
19656-67, however, amounted to Rs. gn
erores. The revised estimates show
that an expenditure of Rs, 3'76 crores
was likely to be incurred during
1057-58.

Income-tax in Marathwada

2419. Shr1 Pangarkar: Will the Min-
ister of Finance be pleased to state
the amounts collected separately as
Income-tax in Parbhani and Nander
districts of Marathwada region of
Bombay during 1856-57 and 1957-587

The Mimdsier of Fimamee (Bhri
Morarfi Desal): The amounts collected
separately as Income-tax in Parbhani
and Nander districts of Marathwada
regien of Bombay during 1958-57
1967-58 are as under:—

Diswic 1956357 | 1957-33 :
Upo awh
Maxch 1958
In lakhs of Rs.
Parbhami 1.79 .88
Nander 2.36 1.06

Committee on Plan Projects
Shri D. C. Sharma:
2430 Bhri Harish Chandra Mathur:
Shri Jhalan Binha:
8hrl Ram Krishan:

Will the Minister of Finance be
pleased to refer to the replies given
to Starred Question No. 207 on the 18th
November, 1957 and Starred Question
No. 1074 on the 12th December, 1857 .
and state:

(a) whether the Committee on Plan
Projects and all the three teams
appointed by it have submitted their
final reports;

(b) if so, nature thereof; and

(c) decision taken by Government?

The Minister of Finance (8hri
Morarjl Desai): (a) to (c). All the
Teams have submitted interim reports
to the authorities concerned. Of these,
the Reports on Community Projects
and National Extension Service, on
Grain Godown structures and on
Lakkavalli Project have been received
in the final form.

The Report om Community Pro-
jects and National Extension Service
is under consideration of the State
Governments and it has been discussed
in the National Development Council
generally. Further discussions on it,
in the joint meeting of the Committee
on Plan Projects and the Central
Committee for Community Develop-
ment, are scheduled to take place
shortly before its consideration finally
by the National Development Council.

The Report on Grain Godown
structures suggesting an economy of
56,000 tonz of structural steel during
the Second Plan period has been
accepted by the Central Government.
All except one of the recommenda-
tions of the Lakkavalli Team have
been accepted by the Mysore Govern-
ment,



$hri D. C. Sharma:
Shri Vajpayee:

Will the Minister of Home Affairs
be pleased to state:

21

(a) whethet a Conference of the
Chairmen of the State Public Service
Commissions presided over by the
Chairman of the Union Public Service
Commission was held in Delhi during
January, 1958; and

(b) if so, the main recommendations
made by the Conference?

The Minister of State in the Minis-
try of Home Affairs (8hri Datar): (a)
Yes.

(b) The Conference discussed in-
tormally matters of common interesi
to all Public Service Commissions in
the country. No resolutions were
passed at the Conference. The matters
discussed related, primarily, to the
tempo and methods gf recruitment,
principles governing promotions, and
transfers and connected matters,

Technical Co-operation Mission

2422, Shri D, C. Sharma: Will the
Minister of Finance be pleased to
state: . &N

(a) the amount of grant that has
been received or allocated to India by
the Technical Co-operation Mission
during 1957-58; and

(b) the details of .the various items
for which the grant has been made?

The Miniaster of Finance (Shri
Morarjl Desal): (a) and (b). A total
grant of $30 million was authorised
rs follows:
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TCM Fiscal yoar 1957

(15t July 1956 0 mgm 1957) - S
mﬁu(wbu:lmd:no $1s

(ii) Technical assistance g-ant for
trainecs and

({il) Add special ad hoc gramt for $87
malaria eradication p ogma=

Toml. §30.0

Three Year Degree Course

2428. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether Government have set
up an 8-Man Committee to consider
the difficulties in implementing the
recommendations of the Three Year
Degree Course Estimates Committee;

(b) if so, whether the committee has
since submitted its report; and

® (¢) if so, what are its main recom-
mendations?

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir.

(b) No, Bir.
(c) Does not arise.

Foreligners

2424. Shrl D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of fareigners who
have so far applied for Indian citisen-
ship;

(b) the number of those who have
been granted Indian citizenship; and

(c) the names of countries of their
origin?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). A statement giving the
required information is laid on the
‘Table of Lok Sabha. [See Appendix
VII, annexure No. 82.]
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n-ul-v--t' of Trida) Arens in
‘ Punjab

' P425. Shri D. C, Sharma: Will the

© " Minister of Home Affairs be pleased

o state:

{a) the amount allotted for the

development of Tribal Areas in Punjab
State during 1957-58; and

(b) thepmmlehlwaddurln'th-l

state the steps taken by Government
during 1857-58 for the development
and promotion of education in the
Union Territory of Delhi?

The Minister of Education (Dr. K. L.
Shrimall): In the year 1057-58, 34

starting of 11 new Higher Secondary,
8 Middle and 3 Junior Basic Schools
and raising of 11 Middle and Senior
Basic Schools to Higher Secondary
standard and 1 Primary School to
Middle standard. In addition, 10
Junior Basic Schools ware ralsed to
- Senior Basic Standard. 7 Nursery
"~ S8chools have also been started. The
sonstruction of 29 schools bulldings
(18 permanent structures including
. ene Children’s Home and 14 temporary
siructures) was taken up during this
year.
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Bullockmen in Department of
Archaeology

Cultural Affairs be pleased to state:

(a) whether it is a fact that
Bullockmen in the Depariment of
Archaeology are being paid fodder
allowance at the rate of Rs, 25 per
month;

{b) whether it is a fact that fodder
allowance has been increased in the
Central Public Works Department to
Rs. 30 per month with effect from the
1st March, 1857 and to Rs, 35 per
month with effect from 1st July, 1857;
and

(e) if 20, the rumm for this
4

a0th
June, 1957 and to Rs. 353 pm. from
1st July, 1957 to 28th February, 1858
nave been issued.

(b) Yes, Sir.
(c) Does not arise.

Cultural Affalrs be pleased to state:

(a) the number of work-charged
staff in the Department of Archaeclogy
who had put in not less than 2 years
of service on the Ist July, 1850;

(b) whether all of them have been
confirmed as semi-permanent; and

(c) if not, the reasons therefor?

The Minister of Bcientific Research
and Cultural Affairs (8hri Humayan
Kabir): (a) 287

(b) No, Bir.

(c) The case for confirmation as
semi-permanent of staff who have put
in between 2 and 10 years service on
1-7-1950 ig still under consideration.

Pakistani Bmugglers

2435. Shri Raghunath Singh: Wi.
the Minister of Home Affairs be pleas
ed to state:

(a} whether it is a fact that on o
sbout the 13th February, 1958 three
Pakistani smugglers were shot dead
on the Indo-Pakistan border near
Sankhatra village in Khemkaran
sector and there was exchange of firing
for an hour across the two borders;
and

(b) if so, what are the facts of the
incident?

The Minister of Home Affairs (Shri
G. B, Pant): (a) and (b). On the night
of the 11th/12th February 1858, four



currency concealed in a goods train
brake van at Attari Railway Station;

E

(b) if so, the action taken in the
matter? .

The Minister of Finance (Shri
Morarjl Desal): (a) Yes, Sir. Indian
currency amounting to Rs. 12,800 con-
cealed in the brake van of a goods
train, was seized on the 18th February,
1958 by the Customs staff at Attari
Railway Station.

(b) The case has been adjudicated
departmentally under the Customs
law; the currency has been conflscated
and a personal penalty of Rs. 5,000/-
imposed. The offender is also being
prosecuted in a court of law.

Geological Survey of Punjab

2437, Shri Bam Krishan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government have re-
ceived report of the Geological Sur-
vey of the Punjab concluded in the
year 1956-37; and

(b) if so, whether a copy of the
report will be laid on the Table?

The Minister of Mines and 0dl (Shri
K. D, Malaviya): (a) a:nd (b). }’u.

of India in Punjab during the fleld
season 1058-87 have been received
of

by
the Gowernment and a gist the
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placed on the Tuble of Lok Ssbha.

[See Appendix VII, annexure, No. B4].
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Becond Five Year Plan

2441, Shri P. K. Deo;: Will the
Minister of Finance be pleased to refer
to the reply given to a supplementary
. asked on Starred Question No. 624 on
. tne 3rd March, 1858 and state:

(a) for how much amount arrange-
ments for foreign exchange have been
° made out of Rs. 967 crores of foreign

exchange required for the core of the
- BSecond Five Year Plan; and

. (b) _ita break-up (private and
publiq,,_ﬂ‘.'tcr-wln)?

© The Mimister of Finamoe (Shri
| Morarji Desal): (a) and (b). A

- -“ww:,

Pre-Independence Claims of
Contractors

2442. Shri Babadur Singh: Will the
Minister of Finance be pleased to
state:

(a) whether Government of India
undertook the responsibility of the
payment of all claims arising out of
contracts entered into by private
individuals with the Government of
India before 15th August, 1957:

(b) what was the amount of claims
filed by contractors for payment of
their dues in the office of Controller
General, Defence Accounts, New
Delhi for any sums due to them in
lieu of pre-partition supplies or
contracts;

(c) whether any amount has been
paid to any of these contractors by
the Government of India; and

(d) if not, the reasons therefor?

The Minister of Finance (Shri
Morarjl Desal): (a) Yes. The Gov-
ernment of India have accepted
initial liability for the settlement of
pre-partition claims of Contractors
against the undivided Central Gov-
ernment registered with them in terms
of the Press Communique of 23rd
May, 1948, which is laid on the Table
of the Lok Sabha. [See Appendix
VII, annexure No. 88.]

(b) Rs. 2'6 Crores.

(c) Yes. Rs. 0-4 Crores (Approxi-
mate) have been settled.

(d) Amounts not paid may be
analysed ag under:

(i) Rejectad Rs. 1.3 Crores
(ii) Cl.ims under
Verific.tion Rs, 0.9 Crores

‘Total Rs. 2.2 Crores




The Depuly Minisier of Home
Affairs (Shrimati Alva): (a) and (b).
The population of India has been
increasing every year since the last
census but due to incomplete regis-
tration of births and deaths the annuai
precise rate of increase cannot be
worked out.
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Allotment of Coal {o Drissa

2445. Dr. Samaniginhar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the total quantity of coal allo-
cated to Orissa State in 1857 under
different categories;

(b) the actual quantity supplisd in
each category during the same period;

(c) the reason for short supply, it
any; and

(d) the measures taken or to be
taken for supplying the alloted quan-
titiea?

The Minister of Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). A statement showing the allo-
cation and despatches of coal to
various categories of consumers In
Orissa State for the year 1857 is lald
on the Table of Lok Babha. [See
Appendix VII, annexure No. 90.]

(c) The main reason for the short
supply was the difficulty in transport
a8 a result of restrictions and limita-
tlons on movements in the direction °
‘South of Kharagpur' and also inade-
quate wagon supply in the BSouth
Eastern Railway Zone., Another rea-
son was the stoppage of coal produc-
tion at Hingir Rampur Colllery for a
period of five months during the year.

(d) The measures necessary are (a)
more wagons to be made available and
(b) facility for more coal traffic in the
“South of Kharagpur” direction on the
South Eastern Railway. These are
being locked into but the difficulties
are likely to continue for the some
time, The Hingir Rampur Colliery
has resumed production, and this may
ease the situation to some extent.

Minerals in Jammu and Kashmir

2446, Shrl Daljit Singh: Will the
Minister of Bteel, Mines and Fusl be
plemsed to state:

(a) whether it is a fact that large
deposits of various minerals have
been discovered in Jammu and Kash-
miy State during 1957; and
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(h)i!ao.ﬂnnlmudmm
the estimated guantity of the warious
‘minerals discovered?

The Minister of Mines and Ofl (Shri
%K. D, Malaviyn): (a) and (b). Actually
no new discoveries were made in
19587, but some of the previously
known occurrences were investigated,
These included:

(1) drilling in Jangalgall Coal
fleld;

(u) investigation of Lead, Zinc
and Copper deposits in Raisi
area;

(iii) investigation of Gypsum In
Ramban area; and

(iv) investigation of raw materials
for the manufacture of
Cement.

It is too early to make an estimate of
the extent of the deposits as work 1s
still in progress.

Rehabilitation Finance Administration

2447. Shri Daljit Singh: Will the
Minister of Finanoe be pleased to
state the total amount allotted to dis-
placed persons from West Pakistan in
Punjab by the Rehabilitation Finance
Adminihtration so far?

The Minister of Finance (8hn
Morarfl Desal): Rs. 15913 Iakhs—
hrw amount of loans sanctioned so
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2449, Shri L. Achaw Singh: Will
the Minister of Education be pleased
to state:

(a) how much money was actually
spent out of the grants sanctioned to
Sports Associations in Mlnipur dur-
ing 1857-58; and

(b) the names of sports organisa-
tions which were given grants?

The Minisier of Education (Dr.
K. L. Shrimall): (a) and (b). Grants
totalling Rs. 10,000 were sanctioned
to the various Sports Associations in
Manipur viz.

(i) All Manipur Spo-ts

Association. Rs. 2,500/-
(ii) Miapipur Man Building

Institute, Rs. 2,000/~

tiii) AlldMnnipurPolo Club. Rs. 3,500/-
an
(iv) Imphal Sporting Club. Rs. 2,000k

It is not known whether these
Sports Associations have spent the
entire grants sanctioned to them. This
information is being obtained and will
be placed on the Table of the House.
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Shri Daljit Singh:
2490, Shri Sadhu Ram:

Will the Minister of Finance be
pleased to state the financial aid given
to the Punjab Government as loans
and grants in regard to the schemes
for relief of unemployment during
1856-57 and 1957-587

The Minister of Finance (Shri
Morarjl Desal): I would request the
" Honourable Member to refer to the
reply given to Unstarred Question
No. 1110 in the Lok Sabha on the
4th December 1957. Loans and grants
glven to the State Governments for
development schemes enable them to
relieve unemployment to some extent.
However, the Government of Punjab
specifically proposed a scheme for
Expansion of power facilities for
increasing Employment Opportunities,
for which, in addition to the assistance
of Rs. 3-50 lakhs given in previous
years, a loan of Rs. 1 lakh was given
during 1958-57. No loan was sanction-
ed in 1857-58
Technical Education in Punjab

2451. S8hri Badhu Ram: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) the amount of grant sanctioned
for the expansion of technical educa-
tion in Punjab during 1957-58; and

(b) the amount of grant utilised
during that year?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Rs. 8-37 lakhs.

(b) Rs. 5:8 lakhs, The balance wil®
be utilised in 1058-59.

Multiparpose Schools in Punjab

2452 Shrl Sadhu Ram:

{sm RBRam Krishan:

Will the Minister of Education anh
Scientific Research be pleased to state:

(a) the total amount of grant ear-
marked for the Punjab Government

for starting multi-purpose schools
during the Second Five Year Plan;
and

" 18 APRIL 1998 .

(b) the number of the multi-pur-
pose schools to be opened year-wise
during the period?

The Minister of Education (Dr.
K. L. Shrimall): (a) Rs. 139'3 lakhs
approximately,

(b) The information {8 being collect-
ed and will be placed on the Table of
the Sabha as soon as possible.

Excise Duty on Tobacco

2453, Shri Sadhu Ram: Will the
Minister of Finance be pleased to
state the amount of excise duty on
tobaceo collected from Punjab since
18527

The Minister of Finance (Shrl
Morarji Desai): The gross revenue
realised from Central Excise duty on
tobacco in the State of Punjab zince
1852 is as follows:

Year Gross revenue.
Rs ("ooo
1952 .. 3408
1953 .. 41,59
1954 .. 4531
1055 .. 45,13
1956 .. 81,11
1957 .. 5248
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Social Welfare Board Projects

2456. Shri Hem Raj: Will the
Minister of Education be pleased to
state:

(a) the number of Central Social
Welfare Board projects opened in
1957 and to be opened in 1058, State-
wise; and

(b) how many of them are located
in the National Extension Service or
Community Development Blocks?

The Minister of Education (Dr.
E. L. Shrimall): (a) and (b). A
statement giving the requisite infor-
mation is placed on the Table of Lok
Sabha. [See Appendix VII, annexure
No. 91.]

State Social Welfare Ministers
Conference

2457. Shri Hem Barua: Will the
Minister of Education and Sclentific
Besearch be pleased to state:

(a) the recommendations made at
the recent Conference of the State
Social Welfare Ministers; and

(b) the extent to which the Govern-
ment propose to implement them?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). We
are not aware of any such conference
having been held recently.

15 APRIL 31998 . Lo

PAPERS LAID ON THE TABLE
NOTIFICATIONS ISSUED S8za Cus- -

1oMB AND CEnTrAL Excisza AND Barr
AcTs

12 hrs.

The Deputy Minister of Finance
(Shrl B. R. Bhagat): I beg to lay on
the Table, under sub-section (4) of
Section 43B of the Sea Customs Act,
1878 and Section 38 of the Central
Excises and Salt Act, 1944, a copy of
each of the following Notifications:—

(1) G.S.R. No. 173, dated the 28nd
March, 1958, containing the
Customs and Central Excise
Duties (Motor Vehicles)
Rules, 1958,

(2) GSR. No. 174, dated the
22nd March, 1958, making
certain amendment to the
Customs and Central Excise
Duties Refund (Dry Batteries
and Cells) Rules, 1958.

(3) GSR. No. 194, dated the
26th March, 1958, making cer-
tain amendment to the
Customs and Excise Duties
Drawback (Trailers) Rules,
1958. [Placed in Library.
See No. LT-687|58.]

Notifications issued under Sn-Cultm
Act

Shri B. R. Bhagat: I beg to lay on
the Table, under sub-section (4) of
Section 43B of the Sea Customs Act,
1878, a copy of each of the following
Notifications:—

(1) G.S.R. No. 108, dated the 8th
March, 1658, making certain
further amendment to the
Customs Duties Drawback
(Nitrous Oxide) Rules, 1955

(2) G.S.R. No. 175, daied the 22nd
March, 1958.

(3) G.S.R. No. 176, dated the 22nd
March, 1858. [Placed in
Library. See No. LT-888|58.]

bl
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Sardar Hokam Bingh (Bhatinda): I
beg to present the Twenty-third
Report of the Business Advisory Com-
mittee.

ESTIMATES COMMITTEE
Nivres REPORT

Shri B. G. Mehta (Gohilwad): I
beg to present the Ninth Report of
the Estimates Committee on the Minis-
try of Education and Scientific Re-
search on the subject ‘Secondary
Education’.

PARLIAMENTARY COMMITTEES—
A SUMMARY OF WORK

Secretary: I beg to lay on the Table
a copy of the “Parliamentary Com-
mittees—A Summary of Work”, per-
taining to the Third Session of the
Second Lok Sabha. [Placed in Lib-
rary. See No. LT-658/58.]

CALLING ATTENTION TO MATTER
OF URGENT PURBLIC IMPORTANCE

RECRUDESCENCE OF FIRING BY PARISTANI
BORDER FORCES ON THE EAST PARIS-
TAN-ASSAM BGRDER.

Shri Hynnlewta (Autonomous Dis-
tricts—Reserved-Sch. Tribes): Under
Rule 197, I beg to call the attention of
the Prime Minister to the following
matter of urgent public importance
and I regquest that he may make a
statement thereon:—

'RECRUDESCENCE OF FIRING BY FPAKIS-
TANI BORDER FORCES ON THE EasT
PAKISTAN-ASSAM BORDER.”

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
On behalf of the Prime Minister, I
make the following statement:

“The House will recall that in
response to a number of Call Atten-
tion Notices and Short Notice Ques-

Calling Astention to matter gg70
| of urgent Public Importance -
tm the Deputy Minister made a
statement on my behl!! on March,
31 regurding firing by Pakistani
:::;’p. scross the Sylhet-Cachar
border. This statement dealt with the
course of events up to March 27th
when a cease-fire agreement—the
second since the incidents began on
March 11th—was arrived at. Firing,
however, hag continued and more Call
Attention Notices and Short Notice
Questions have been tabled in the last
few days. I fully appreciate the con-
cern felt by the House and I take this
opportunity to make a further state-
ment on the course of events between
March 27th and April 14th,

Though detailed reports about indi-
vidual incidents have not yet been
received, the following general picture
emerges from the preliminary reports
received so far:

Sporadic firing has been going on
almost daily in the S8urma region from
March 27th to Tth April. The affected
area covers such places as Madanpur,
Latu, Nijjalalpur, Mahisagan and
Bhanga Bazar.

The firing spread from the Surma
region to the Khasi-Jaintia Hillg along
the Pyain river. Full details are not
available, but it is clear that Pakis-
tani armed forces opened fire on an
Indian patorl on April 4th, the firing
on Indian cultivators was resumed on
April 5th and continued throughout
the morning and the next day. As
usual, protests were lodged by Assam
Government. Pakistan  authorities
have also lodged counter-protests,

The casualties on our side as a
result of firing were one killed, three
seriously wounded, who may or may
not survive, and flve others wounded.

There was an exodus of about a
hundred families from the Bhanga
area caused by the intensity of firing
and collecting of yegetables on both
sides of the Surma had stopped but
people have started returning for
vegetable collection since the cease-
fire on 8th April
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A meeung between the Divisional
Comniuaioners of Assam and sast
Pakisian took piace 8t harungan] and
A Iresn ceuse-nre agreemen. to be
eftecuve rom 5.30 A.M. on Apru Sth
Was reacned at the meeting, Various
detilld regarcung co-operauon of the
autnoriueg on poih swaes in the effec-
tive munienance of the cease-hre
were g0 se.led and it was hoped

that inere wouid be no further inci-
aents.

The latest position is that, despite
the cease-nre agreement, Pakisiani
forces opened fire in Nathanpur area
on Apru P, and Pakistan: villagers
began violaung Indian territory by
starung nsiung en masse 1n  Indian
waters on the Surma river. It has
ais0 been reporied that whereas the
cease-nre agreement provided for
demountion of recently conswructed
bunkers and the filling up of trenches,
Palustani armed personnel are repair-
mg such bunkers on their side and
wygging new trenches. The Assam
auwnorities have lodged a protest
against these breaches of the cease-
fire agreement and violation of Indian
territory with the East Pakistan
authorities and we have also lodged
a protest with the Pakistan High Com-
mussioner at Delhi and requesied him
to move the Government of Pakistan
to 1ssue immediate instructions to the
local authorities concerned to imple-
ment the cease-fire agreement in the
spirit of good neighbourliness and to
take necessary action to prevent their
nationals from using the cease-fire
agreement as a cloak to violate Indian
territory. Our High Commissioner in
Karachi has also taken up this matter
with the Government of Pakistan.

It is hoped that there will be no
further violations and that the cease-
Hire agreement will be fully observed.
I should like to add that the Govern-
ment of India and Pakistan have also
agreed to hold a joint enquiry into the
entire series of these incidents com-
mencing March 11th. The Govern-
ments of India and Pakistan are each

. nommnating a representative of the

Central Government to chrry out 'Ihi.l
joint enquiry.”

STATEMENT RE. CORRECTION

OF ANSWER TO SUPPLEMENTARY
STARRED QUESTION NO. 1503.

The Deputy Minister of Defence
(Bardar Majithia): In his supple-
mentary Question arising out of Star-
red Question No. 1503 answered by me
on the 7Tth April, 1858, regarding
accident at Classification Range (Bulls
Eye-Chandmari) in Babina, Shri Jaga-
dish Awasthi had enquired whether
Government were aware of an explo-
sion in the Babina Military Area on
the 26th March, 1858, as a result of
which several children were killed or
injured. Since the main guestion
related to the Classification Range,
full information was available with
me about that Range and I replied
that no deaths had taken place in the
Range on that date. I did not then
have before me details of the acci-
dent during March 1858 in another
part of the Babina area. The Babina
Military Area includes both the
Classification Range as well as the
Field Firing Area. I regret to have
to inform the House that on 26th
March, 1958 a blind bomb exploded at
16-00 hours in the Babina Field Firing
Area, one mile north of Village Nagda,
as a result of which four persons were
unfortunately killed and four serious=
ly injured. It appears that these per-
sons had entered the fleld firing area,
presumably with a view to collecting
scrap metal and the explosion occur-
red when they were handling a blind.
The injured persons were removed to
the Civil Hospital by the local military
authorities on receipt of information
of the accident. A court of inquiry
was ordered by the Commander of the
unit, soon after the explosion, and its
findings are awaited. The gquestion
whether any compensation is payable
will be considered after the matter
has been fully investigated. I have
already recounted to the House In
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' reference the steps that are
ummprnmtthe villagers from
sucn accidents.

MOTION RE. APPOINTMENT TO
JOINT COMMITTEE

Shri Barman (Cooch Behar—Re-
served—Sch. Castes): I beg to move:

“That Shri S. K. Patil be
appointed to the Joint Committee
on the Merchant Shipping Bill,
1858, vice Shri Lai Bahadur
Shastri resigned from the Com-
mittee.”

Mr. Speaker: The question is:

“That Shri S. K. Patil be
appointed to the Joint Com-
mittee on the Merchant Shipping
Bill, 1958, vice Shri Lal Bahaaur
Bhastri resigned from the Com-
mittee.”

The motion was adopted.

*DEMANDS FOR GRANTS—Conta.
mMunistry of Home Affairs—Conta.

Mr. Speaker: The House will now
resume further discussion on 1tne
wemands for Grants made under the
sunistry of Home Affairs. Out of six
hours allotted for this Grant, 5 hours
und 36 minutes have already been
availed of. Shri Balakrishnan may
continue his speech. Thereafter, 1
shall call upon the hon. Minister to
reply. The cut motions will then be

aisposed of and the Demands put to
vote.

Shri Balakrishnan (Dindigul—
Reserved—Sch. Castes): Sir, before I
come to some other point which relate
to the Home Ministry, I would refer to
the problem of the Scheduled Castes.
Fortunately, the problem of Scheduled
Castes has been placed in the hands
of the seniormost Minister, Pandit
G. B. Pant. We know his deep sym-
pathy and good wishes for the Sche-
duled Caste people. The problem of

9974
the Scheduled Castes is a big and
enormous problem. It is a problem
of 60 million people who are suffering
from all sorts of social and economic
difficulties. Unless some revolu-
tionary steps are taken, this problem
of the Scheduled Castes—their
poverty and other social difficulties—
will continue for ever. I sincerely
and honestly feel that unless
and until the Scheduled Castes are
liberaied from the economic tie of
other people, this problem will conti-
nue for ever.

Sir, many people think that wun-
touchability is a social custom. But I
think it is not only a social custom,
but also an economic guestion because
even in other communities, poor peo-
ple are treated as Harijans. So, 1
think that if the economic position of
these people is improved, then un-
wouchability will automatically dis-
appear.

The majority of the Scheduled
Castes people are engaged in agricul-
ture. They can enguge themselves
only in agriculture, because there is
a restriction in the form of social
custom preventing them from entering
into ouier work. A Scheduled Caste
man cannot even run a small tea snop
or a betel shop. The customers wil
purchase the betel leaves from others,
but not from the Harijan. They will
not purchase even vegetables from
the Harijans. Even in the textue
mills and industries, the Scheduea
Castes have no better place. They are
not used for good purposes, but for tne
purpose of scavenging and suffering.
Therefore, I request the hon. Home
Minister to see that the Schedulea
Caste people are employed in the tex-
tile mills and other industries,
Through you, Sir, I earnestly appeal
to the proprietors of textile mills and
industries to help these poor people
by employing them in the mills and
industries at least to the extent of 1§
to 20 per cent. I request the buyg
people to lifi these poor people from
mire of poverty.

*Moved with the recommendation of the President.
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In India, according to the Constitu-
tion, all are equal before the law. In
America, there is racial discrimina-
tion and the Negro bretheren are
suffering worse than the suffering of
the Scheduled Castes in India. But
comparing the economic position of
the Negroes, their economic condition
is several times better than the posi-
tion of the Scheduled Castes here. Sir,
with your permission, I shall read out
an article regarding the economic
improvement of the Negroes in Ame-
rica:

“Today the Negro is stepping
into a new economic situation.
He became an industrial worker.
In the past 17 years, the number
of negro-men employed in private
households has dropped by 83 per
cent. The number working as
Iarm labourers has dropped by
44 per cent. Since 1940, the num-
ber of negro-men in professional
jobs has jumped by 103 per cent.,
as craftsmen and foremen, by 112
per cent. as operators and techni-
cians by 181 per cent. and as cleri-
cal and sales workers. There are
10 times as many negro-women
in clerical jobs as there were in
1940, Today there is not a single
job in the U.S. Labour Depart-
ment schedule of occupations that
is not held by a Negro. This does
not mean that there is no discri-
mination. It does mean that some-
where, along the line, at least one
negro has worked successfully in
a job which was previously
limited to white people. The
coloured worker destroyed another
vicious untruth. He proved him-
self as reliable and desirable as a
white employee.

The Negro has proved himself
to be an able businessman. The
number of business managers and
proprietors has increased by 131
per cent. in the past 16 years.
Negroes own more than 200 insur-
ance companies with flve million
policyholders. They also own and
operate 80 savings and loan asso-

ciations with combined assets of
80 million dollars and- 14 banks
with total assets of 40 million
dollars.” .

Regarding special preferences given
by the American Government to edu-
cated Negroes, the article says:

“Educated Negroes serving in
menial positions have been
national scheme in America. Now
at least something is done to open
the door to the skilled and talent-
ed. Each year, the U.S. Govern-
ment puts out six million con=-
tracts involving 15 million dollars
in goods and services. Everyone
of those contracts reads as under:

In connection with the per-
formances of work under this
contract, the contractor agrees
not to discriminate against any
employee or applicant for em-
ployment because of race, reli-
gion, colour or national origin™

In India I do not find even a single
Scheduled Caste member owning an
industry or a business concern. So, I
request the hon. Home Minister to see
that some special preferences are
given to these people to enter into
flelds other than agriculture.

Regarding the assignment of land,
you must excuse me if I say that in
this matter, the progress is not satis-
factory, because the revenue authori-
ties and the local authorities are not
taking proper action to assign the
land, I want to give you an example.
A few years ago, I used to maintain
a register in which I entered the
names of persons from whom I receiv-
ed petitions, the purpose of the peti-
tions, the time when I forwarded the
petitions, etc. At one time, I received
about 100 petitions regarding the
assignment. I sent these petitions to
the Collector with my recommenda-
tions. Even after several months, I
did not receive any reply from the
Collector nor did the applicants
receive any reply. So, after one year,
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pened to be useless rocky land.

Regarding housing, I am thankful
that a lot of measures are taken by
the Government to house the Harijans.
I understand that in a recent confer-
ence of the State Ministers under the
presidentship of the hon. Home Minis-
ter it was decided that the segregation
policy should not be encouraged. 1
quite agree that segregation of Harl-
jans by putting them in separate
colonies is not good for the Schedulea
Castes. It will perpetuate untoucha-
bility for ever. So, I quite agree that
the policy of segregation should be
discouraged. Yesterday, Shri Thiru-
mala Rao, a former Lieut. Governor,
for whom I have great respect, said
that there should be a separate con-
stituency for the Scheduled Castes
people. I must ask him whether this
is not a tendency of segregation. If
there is a separate constituency for
Scheduled Castes people, then it will
create the tendency of segregation not
only among the Scheduled Caste peo-
ple, but among the other people also.
So, I agree with the Government that
the segregation policy should be dis-
couraged. At the same time, I want
to bring one very important point to
the notice of the hon. Home Minister.
At present the Harijans are scattered
throughout India in the small villag-
es—15 families, 10 families or 5 fami-
lies. Now the house construction is
going on even in such small villages.
It houses are consiructed In such
small villages, these people cannot
rise from the tyranny of social dis-
crimination. So, the houses should
not be constructed in such small vil-
lages. House construction in such
small villages should not be encour-
aged. The Madras Government, after
the experience of the Ramanatha-
puram disturbances, has come to a

decision that the minimum number of
houses should not be less than 100.
This is a very important point. I

-request the Home Minister to consider

the matter favourably and I hope he
will adopt this policy in future.

Regarding the removal of untoucha-
bility, I know our Government 1s
doing a lot of propaganda through the
various agencies to remove it. But
still it is existing in the rural areas.
The Dravida Munnetra Kazhagam
people are removing only the name
boards in Brahmin hotels. At the
same time, they are not removing the
name boards from non-Brahmin
hotels. If at all the caste distinctions
are to be removed, they must be
remoVed from the heart, and not from
the board. Thanks to the Home Min-
ister for the action he has taken to
prohibit the caste name in the census
of India, I request him to take further
action to prevent the use of caste
name in Government records, news-
papers and other public places.

As far as Scheduled Caste people
are concerned, it does not make any
difference whether they are Brahmins
or non-brahmins. In fact, if I may
say so, it is the non-Brahmins that
are ill-treating the Harijans more
than the Brahmins. There are so
many Brahmins who have dedicated
their whole lives for ameliorating
the condition of the Scheduled Caste
people. Of course, there are non-
Brahmins also who serve the Schedul-
ed Caste people. I want that whether
it is Brahmin or a non-Brahmin,
every Caste Hindu must come for-
ward to eradicate this social ewil
from the Hindu society.

At this juncture, I want to bring
to the rememberance of this House
what Gandhiji, the father of the
nation, said soon after the Poona
Pact was signed. He said:

“From today I and my followers
must not have rest wuntil the
social and religious evils are
removed. Complete removal of
soclal and religious disabilities
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will have to be tackled by the
caste Hindus during the coming
days.

The message of freedom shall
penetrate every home of un-
touchable by covering every
village by my followers and the
social reformers.”

Unfortunately, we lost Gandhiji,
the father of the nation. But there
is consolation that we have the pro-
minent disciples of Gandhiji like
Pandit Nehru and Pandit Pant, who
can bring economic liberty and com-

plete freedom to people belungin; to
the Scheduled Caste.

Then, regarding the...

Mr. Speaker: At every turn the

hon. Member appears to conclude in
order to start again.

Shri Balakrishnan: I now come to
the civil administration. If a farmer
or a Harijan writes a letter or peti-
tion to the Prime Minister of India,
he can get a reply within a few days.
But if the same farmer sends a peti-
tion or letter to the Collector or
Tahsildar, he will never get a reply.
This difficulty is experienced even
by M.P.s and M.L.A.s when they sent
letterr to Collectors and tahsildars.
Even in the disposal of routine mat-
ters so much of delay is taking place.
So, I request the Home Minister to

see some overhauling is done in the
administration.

Regarding the non-gazetted Gov-
ernment officers, when compared to
the pay of the Central Government
officers, the pay of the State Govern-
ment servants is very low. A post-
man in a village is getting more than
a secondary school teacher. A junior
elerk in the post office is getting more
than the salary of a sub-inspector.
The pay of constable or a jail war-
den is very poor. How can they
maintain their families? The cost of

living has also gone up. So, I re-

quest the Centre to h-lp the State
Governments in incl'ellin( pay
of the non-gazetted officers,
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Mr. Speaker: The hon, Member is
a member of the Congress Party, All
hon. Members will once again note
that I am not here to assign work
to the various hon. Members. Only
a few members can be given opportu-
nity, I cannot provide opportunity
for every hon. Member in every
debate. I am anxious to maintain
the high level of the debate. It is
for the group leaders or the whips of
each groups to give the names. As
far as possible, I will call them in
that order. I just match one against
the other—one in the opposition and
one or two from the Congress side.
If the hon. Member wants to have
an opportunity, she will kindly ad-
dress herself to the leader or whip
of her party. If no justice is done
once, twlce or thrice, I shall take
up her cause the fourth time,
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The Minister of Home Affairs
(Pandit G. B, Pant): Mr. Speaker, 1

listened to the speeches delivered
yesterday and today with respectful



attention. I have no reasen to com-
piain about the method or the man-
ner of any of these speeches. In fact,
I am grateful to hon. Members,
whether sitting on this side or on the
other, for the kind words that they
have said, That presents an opportu-

- nity for review and scrutiny of the
acts and omissions of a Ministry. I
feel, on the whole, heartened by the
general approval that has been given
by this Housze in the course of the
iast seven hours to the working of
the Ministry. I see every reason why
there should be more of co-operation
ana more of understanding between
us. In ract, whatever may have been
the traditions of the past, the tasks
in which the Home Ministry is now
engaged are the preservation and
mamntenance of law and order, the
recruitment, training and supply of
adequate and suitable personnel for
giving effect and concrete shape to
the orders, instructions and direc-
tives issued by this House, the wel-
fare of the Scheduled Castes, Sche-
duled Tribes and Backward Classes
and the reform of the penal system
and also the sustitution of humane
methods for anything that may have
been hard so far.

So far as these objectives are con-
cerned, T think there can be no diffe-
rence of opinion between any two
sections or two hon, Members of this
House. Even if political prejudices
were to come the line of demarcation
would be a very thin one. So, I am
glad to find that the Issues have
::een handled tenderly and generous-
y.

Some reference was made In one of
the speeches to the joint responsibility
of the Cabinet and also to
the need for co-ordination. There
has, I presume, never been any doubt
about the joint responsibflity of the
Cabinet. It is in fact enshrined in
our Constitution. All matters of
poliey, specially the major ones, are
considered and settled by the Cabinet.
Nevertheless, u large fleld is left to
the Ministry where it has to exercise
its discretion. But the principle of

joint responsibilfity is mnot in  any
way affected thereby.

There has been a suggestion that
there should be more of co-ordination,
and a reference has been made fo
some of the remarks made by one of
my colleagues, We have in this con-
nection to bear in mind that we are
not here serving a unitary State. It
is more like a federal than a unitary
State; specially the subjects with
which the Home Minister happens to
be concerned would ordinarily be the
primary concern of the States. The
States’ sphere has been in a way
earmarked by the Constitution and
has been defined in very clear terms.
But the task of administration really
does not admit of artificial or air-
tight compartmentalisation. So,
efforts have been made to bring all
those who have to carry out these
common undertakings as close as
might be feasiblee We have the
Planning Commission, we have the
National Development Council and
we have also the Standing Commit-
tee of the National Development
Council to deal with these matters.
But all the same it has to be borne
in mind that in a democratic system,
decisions are reached more through
understanding and persuasion than
by imnosition. Bo, if thers be a little
impatience at times, we have to take
this factor into account. But I fully
agree that there should be complete
co-ordination and unity and con-
certed endeavour. All suggestions
that may be made to facilitate and
promote this process will be welcome.
We, on our part, still continue to ex-
plore the possibilities so that there
may be greater co-ordination,

I referred to the agency through
which this Parliament has to func-
tion. It is an obvious fact that our
laws can have significance and ecan
prove effective only when we have
an efficlent agency, when we have
men of probity, integrity and ability
to carry out the provisions of the Acts
and other directives that might be
issued. It is, however, worth remem-
bering that in our country in spits of



[(Pandit G. B, Pant]

the fact that we have achieved free-
dom only recently the number of
civil servants, taking men serving in
all grades and in all classes, iz pro-
portionately less per thousand thanin
any other advanced country. We
have also to recall what, I think, I
submitted before that the proportion
of cognisable crimes in our country
is the lower than in any other
advanced country. So, while there 1s
room for improvement and certainly
every question has to be given ade-
quate attention we have no reason to
feel depressed or dejected. Our ad-
ministrative services and our other
services have, on the whole, acquitted
themselves well,

At present we are engaged in a
gigantic undertaking and our Plan
s now not a Party Plan, but a
national Plan, which has been frank-
ly and openly accepted by all political
parties. So, we have to subordinate
minor differences and to concentrate
on what we all belleve is likely to
yleld greater and greater dividends
than anvthing else. We have, since
the achievement of independence, and
some of those who were associated
with administration even before that,
made earnest efforts to bring about
a suitable change in the outloock and
the approach of our services. There
should be complete harmony between
the people and their servants. Al
those, who are in service, must realise
that the people are their masters.
Similarly, they have a legitimate
ambition to look up to the people for
their guidance, assistance and co-
operation. Unless we function in this
way, we cannot get full and adequate
results.

The re-organisation of the services
has engaged our attention almost con-
tUnuously. As hon. Members are
aware, many steps have been taken.
We have raised the number of LAS,
and apart from the normal recruit-
ment, we had also emergency recruit-
ment as it is called, by virtue of
‘which 200 State servants and 100
trom the market are likely to be

up other branches or other ‘services.
We have an Administrative pool now.
We are also setting up a Managerial
service, an Industrial service, and an
Economic service. We have already
formed the Central Health service
and some other services at the Cen-
tre,

We also feel and we are giving
thought to this matter that training
in foundational and fundamental sub-
jects should be given to all those
who are recruited for senior grades of
service. So, instead of our Industrial
Administrative school, we propose to
set up a National Academy of Train-
ing so that the services, wherever
they may function, whether as Admi-
nistrative officers or as Accountants
or as Revenue officers, might imbibe
the true spirit and discharge their
duties in a manner which will raise
their efficiency and establish concord
between them and the public com-
pletely.

There was some reference to the
increase in police expenditure yester-
day. We were told that the expendi-
ture in Delhi had gone up. The
statement, so far as it went, was cor-
rect. The total expenditure under
police in Delhl was, according to the
revised Budget of last year, about
Rs. 1,70,00,000. It has gone up by
Rs. 8 lakhs. We have added a new
wing today for dealing with corrup-
tion matters. It will be an Anti-cor-
ruption wing and its task will be
confined to the cleansing of the ser-
vices. It will be connected with the
Vigilance division which we have
now set up everywhere. Apart from
that, there are several mobile squads,
for dealing with special types of crime
such as kidnapping, such as entice-
ment, such as cheating and so on.
Nobody can deny, I think, that the
police in Delhi has been doing its job
well and has taken good care to see
that people live in peace, with a com-
plete sense of security and the mis-
chiefmongers are brought to book.



I remember aright, about Rs. 150
lakhs have been provided for slum
el

earance.

‘There was also some reference to
the measures that were necessary for
supplying pure water, and so on. I
think a provision of more than Rs. 7
crores has been made in the Second
Plan Budget for providing pure water
and for dealing with drainage and
sullage problems of Delhi. Of that,
perhaps, Rs. 2 crores are to be spent
this year, I think it has to be admit-
ted that there is a constant influx of
people into Delhi. We have also the
Embassies and people are coming
from all parts. Delhi has the privilege
of welcoming the Members of Parlia-
ment from time to time and working
under their kindly eye. So, it is neces-
sary that Delhi should be helped in
every rcasonable way. In the circum-
stances, I think it will have to be ad-
mitted tlat the increase in police
expenditure is negligible and that is
what would have taken place in the
ordinary course. But, in what are
called the nation-building departments
or beneficient activities, the increase is
substantial and impressive. 1 would
not be sorry if more money were
voted by this House for Delhi, because,
Delhi now is functioning directly
under them and consequently Delhi
has been given a larger number of
Members than it would otherwise
have been alble to return.

Not only Delhi, but the several
Central Territories have been similar-
l¥ favoured. The income whether of
Lripura or of Manipur or of Himachal
Pradesh falls far short of the expen=
diture that is being incurred in these

States. This is apart from the deve-
lopmental expenditure which comes to
an enormous amount. I can give
figures and it would be clear from
them that these Central Territories
have received very favourable atten-
tion. Besides these, we have the
Andamans and Nicobars and the
Laccadive and Minicoy Islands. The
population of these is small. But,
plans for development of these areas
and for providing suitable means of
communication have also been framed
and funds have been provided for
these purposes also, So, 1 venture to
submit that the beneficient activities
m these States, or Territories, to
be more precise, are being promoted
in every reasonable way. And, if we
have a litile police, it is because It is
necessary for ensuring the progress of
other spheres.

There was also, I think, some obser-
vation to the effect that the police has
to be trained in modern methods. That
aspect of the matter too has not been
ignored by us.

Apart from our Intelligence Bureau,
we have got a number of institutions,
the Detective Training School, the
Finger Burcau for giving training in
that art, Fire Training Service and
Emergency Training Service and a
Forensic Laboratory. And it is also
under consideration whether some-
thing should not be done to train
pcople for obtaining degrees in Crimi-
nology and allied subjects. So the
guestion of improving the methods of
investigation has not been neglected.
This has also been receiving due
attention. We have our Police Train-
ing School in Abu, and it is now
intended to overhaul the system in a
way and to have the best of the
policemen, or as suitable and efficient
as may be, trained in that School.

I have referred to some of these
matters, but the Services are also
interested in other matters. As hon.
Members are aware, the Pay Commis-
sion has been appointed and is func-
tioning, Interim relief has been given
We have also set up in the Ministries,
Staff Councils for dealing with pro=
bleme aftecting our Services. We have
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also appointed Welfare Offirers in the
Ministries and also in Attached Offi-
ces to look after the needs and
~ requirements of our men. It is neces-
sary that they should be provided
with all reasonable opportunities for
advancement and with such amenities
azs are within the range of our
Tesources.

It is also necessary that they should
be able to concentrate on their work
and that they should not be led away
from the legitimate task that they
have to perform. For that the rules
too have been amended to some
extent, I think the factum of amend-
ment i{s not denied. But Shri Nath
Pai does not perhaps quite agree witnh
the amendments that have been made.
Well, I think it is necessary that the
government servants should follow the
prescribed procedure for the redress
of their legitimate grievances. This
sort of activity which calls for nego-
tion, for processions, for demonstra-
tions seems forei/n and alien to the
peace which we should maintain in
offices and the atmosphere which Is
necessary for constructive and effici-
ent work. I need not say more about
this aspect. We had occasion to dis-
cuss, I think, the basic principles
wben the Bill for the Maintenance of
Essential Services was passed by this

- House but which we have not consi-
dered necessary to pursue further.

So, these are the steps that have
been taken for this purpoce.

Shri 8. M. Banerjes (Kanpur):
What about rule 4B? Th-re are two
amendments. One is about rule 4A
which refers to bans on processions
and demonstrations. Rule 4B is about
recognition of the unions, which says
that with respect to any registered
union which does not havc recogni-
tion within six monwns. no worker will
be entitled to become a member of
that union.

Pandit G, B. Pant: Bo far as rule
4B is concerned—I do not know whe-
ther it is 4B ...

Shri Nath Pal (Rajapur): It is 4B,

MG.I.MMN,“
that at least. The rule provides
a union can be affillinted only to
recognised union. I think that is
salutary rule. It does not prevent
public servant from joining a wunion
or forming a union . .

Shri Nath Pai: No, no. It says
that no employee shall belong to a
union which is not recognised within
six monts. And there is no com-
pulsion on the part of the Govern-
ment to recognise a tona fide union.
This is the exact trick.

Pandit G. B, Pant: There is every
hope that the Government will
recognise every union that deserves to
be recognised ! do not know if hon.
Members are aware of any instance in
which a union has been refused recog-
nition.

Shri 8. M. Banerjee: Yes, we can
quote several.

Shri Nath Pai:
Confederation.

Pandit G. B. Pant: It is easy to
mention the name of the union, but
1 do not tkink anyone here can men-
tion the name of any union which has
been refused recognition.

Shri S. M. Banerjee: I can. May
I?

Pandit G. B, Pant: There is no
occasion for any quartrcl just now.

Shri 8, M. Banerjee:
guarrelling.

Pandit G. B. Pant: Let us accept
the principle that the unions have
to function in a reasonable way so
that they may succeed in achieving
what they desire. For, when other
methods are introduced, then the
dificulties are augmented and
aggravated instead o! being resolved.
So it ig in the interest of the public
servants that the union should be
organsied in a proper and appro-
priate manner. So there should be
ro difficulty about it.

Shrl Tangamani (Madural): This
is for the existing unions. .

-I-ES'

§

For example, the

I am not
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Fandlt G. B. Pant: I may say that
so far as industrial employees or
psrsons serving in government indus-
trial factories, etc. are

we are giving thought to the matter
and the rules msy perhaps be
amended. So, that should satisfy
Mr, Banerjee, I think he is inter-
ested more in that.

Shri S, M. Banerjee: Because I
was a Central Government employee
myself!

Pandit G. B. Pant: I have refer-
red to some of the matters which
were of a preliminary type. There
were also references to other things.
There was, again, that gquestion of
the bifurcation of the bilingual State
of Bombay, that it should be split up
in two. I do not know if I am cal-
led upon to give a detailed reply to
that. This matter has been discus-
sed on the floor of this House more
than once. [ regret that we have
not so far succeeded in converting
some of our friends to our view.
But so far ags the formation of the
present State of Bombay is con-
cerned, 1 think every Member of
this House knows that it was the
result of a spontaneous decision
taken by the Members of Parliament
belonging to all parties except one.
(Jnterruption). So the responsibility
for the decision rests on all of us.

Shri Nath Pai: So we can change

it ourselves.

Pandit G. B, Pant; We did it in
the hope and belief that that was
the best decision that could be
arrived at for tackling that very diffi-
cult, delicate and complex problem.
It was hailed by the country. We
really adopted the base that has been
suggested by the States Reorganisa-

13 hrs,

tion Commission itself: parts of
Bombay and including Maharashtra
and parts of Gujarat. The people
of Mabarashtra and of Gujarat had
lived together, worked together, and
they had also provided many lead-

ing and eminent partriots who led
us on to victory in our struggle for
independence.
to be anything but grateful to the
people of Gujarat and Maharashtra.
They have been living together and
ihey have been living in peace and
a8 was then, I think, acknowledged,
not only by the people of our coun-
iry, but also by others, Bombay was
perbaps the best administered State
and 1t had made greater progress
than any other State. The States
Renrganisation Commission also
strongly pleaded for the continuance
of the bilingual State of Bombay.
They had, however, suggested that
Vidarbha and Nagpur should form
a separate State by themselves. The
only change that we made was this,
that we added these two to the
existing bilingual State of Bombay
and also Saurasktra.

Shri Nath Pai: The existing State
was trilingual; Karnatak was there
too.

Pandit G. B. Pant: If there had
peen a suggestion that Karnatak
too should had been added to the
bilingual State of Bombay, I think
the States Reorganisation Commis-
sion would have given full thought
to it. But it wag never made by
anybody and they did not disturb
the existing state of affairs, so far
as the languages were concerned.
They continued the criginal arrange-
ment. They, however, suggested
that Saurashtra should be attached
io Bombay and we thuught that when
all people speaking Marathi will be
there it would be better also to
transfer Vidarbha and Nagpur to
the bigger State of Bombay, so that
all speaking Marathi and all speak-
ing Gujarathi could live together
as they had been living previously.
vdvance and much forward and serve
as the vanguard in our country.

shri P, R. Patel (Mehsana): May
1 know why Madras was' split into
threm Stateq? Were they quarrel-
1ing?



Sbrd Nath Pal: Tamilnad and

Andhra have been separated, but
both continue to march forward and
progress. If we had been separat-
ed we would have done the same.

Pandit G. B. Pant: They have not
been able 1o live as friends.

Shri Nath Pai: We are living as
friends.

Pandit G. B. Pant: They had
yuarrels among themselves. They had
pressed for separation even before the
States Reorganisation Commission was
appointed. But there have been no
such thought in Gujarat and Maha-
rashtra and we thought that the
friendly relations were a guarantee for
the continuance of the harmony that
has prevailed there in the past.

Shri Nath Pai: Can we not sepa-
rate without quarrel?

Pandit G. B, Pant: That was how
the decision was taken. ‘That is
how it has been implemented.

We have been told that the result
of elections and by-elections has not
fully come up to thc expectations
of those who had thought that this
new Bombay State would be hailed
with satisfaction by one and all. I
am prepared to accept that there is
a cleavage of opinion over this ques-
tion. But it does not mnecessarily
follow that we should on that account
cancel, repeal and reverse a decision
that has been taken by Parliament.
We all have agre-d .. .(Interrup-
1ions.) If one of you speak I could
answer, but when many of you
happen to shout together it is diffi-
cult to follow.

Shrl Nath Pai: It is a decision by
Parllament. We are appealing to
Parllament to take a new decision
in the light of the experience we
are getting.

Pandit G. B. Pant: Well, T beg to
submit that we are living in a demo-
cratic country, Every person has

to the people to express their con-
sidered views after they have given
a fair trial to an arrangement which
hags been made with the consensus
of opinion almost all over the coun-
try. After all I would expect a
little regard and consideration, i 4
not reverence and respect for the
decisions which hav® been taken by
Parliament almost with unanimity,
Learing a particular party. In
the United Kingdom we saw when
Labour was in power many decisions
were taken with which the Con-
servative Party did not agree. But
they did not on that account ask the
country not to accept, or not to..

An Hon. Member: What about
denationalisation? (Interruptions).

Pandit G. B. Pant: It is difficult
for me to answer.

Mr. Speaker: Hon. Members should
not keep on interruption. Let the
Home Minister proceed.

Pandit G. B, Pant: It is also to
me a matter of some regret that an
eminent Member of this House
should have told us that if a parti-
cular step to reverse the decision
taken by Parliament is not taken
within a certain time, then he will
have to take recourse to other
methods.

An Hon. Member:
period of time?

Pandit G. B. Pant: It is not for
me to determine. So far as I am
concerned, I have stated my view.
I did not make that statement. I
submit that suppose we accept the
proposal for splitting up Bombay
into two parts and other persons say
that they are going to take recourse
to other methods, because they do
not agree with what we have done,
then what would be our reply? No
problem can be solved in this manner,

An Hon. Member: The same argu-
ment was given for Andhra State
also.

What is that



"Pandit G. B. Pant: One sinister
precedent is often thought of by
people who apeak in these terms. I
wonder if that has really much to
do with the decision that was taen
reached, but we can I think learn by
our mistakes, even if it be so. When
1 say *“our” mistak2s, I include every-
one in this House.

Bhri Nath Pal: We were not here.
Shrimati . Renu OChakravartty

(Basirhat): Except one partyl
Pandit G. B. Pant: We have a
democratic  system. We  must

remember that so long ar we have
the ballot box and the free system
of voting, any other methnd for
the solution of political problems
would only lead to compiications
and even chaos. So, while the
process of conversion is open to
everyone and if all the Memberrs of
the Bombay legislature, for exam-
ple, tomorrow want to divide Bom-
bay into twc, I wonder if anybcdy
can come in their way. But when
the majority as it exists today holds
a certain opinion and the majerity
here holds g certain opinion. would
it not amount to something—you
will excuse me for using the word—
bordering on coercion, if you say
"This thing should be done, and if
you will not do it ...

Shri Naushir Bharucha
Khandesh): Regimented vote.

S8hri Nath Pal: We are the victims
of that coercion.

Pandit G B. Pant; .. we will
adopt other methods'?

I agree that where a party pleads
for a change, obviously it does not
agree with the existing state of
things; that is why it wants a change.
But I am not concerned with the
merits of the question. I am con.
cerned with the means and methods.
And that is a fundamental matter as
it affects the very existence of our
polity and the base on which the
democratic structure stands.

~ Shrl Yajnlk (Ahmedabad): May
1 sk & question? The Prime Minis-

(East

ter was pleased to state at Poons
that it was open to us to convert ell
the Members of this House. Sup
posing we try to convert all the
Members, even of the Congress
Party, . . .

An Hon. Member; Do it.

Shri Yajnik: . . .would you give
a whip to the Congress Members not
to eonvert themselves, or would you
leave it open to them to be con-
verted? There is no sense in ask
ing us to convert them and then pre-
venting them from being converted by
giving them a whip.

Pandit G. B. Pant: I can
your apprehension. We shall not
issue a new whip asking them to
close the windows of their brains and
not to use their minds; they are free
to exercise their judgement.

Shri Nath Pai: wilt
free vote then?

Pandit G. B. Pant: Yes, of coursn,
free voting: what do you mean by
free wvoting? Really, wha'. you are
in a way suggesting is that thc vot-
ing should not be free, that they
should be coerced into woting in
one way; if you can convert peo-
ple, you can convert them tc stand
by a certain positior. Anyway,
there can be no difficu’ty in peonle
voting within a party ir any wnay
they like, and in this House too, if
necessary, and if the party agrees to
it. So, I appeal to all those who
do not agree to it to adopt the detno-
cratic methods, to be satisfled with
constitutional ways.

As 1 said, I admit tha: there is a
sharp difference of opinion. 1 do
not attach any undue impsrtance to
bye-elections. Bye-elections are
influenced in many wayx and the
choice made bv the candidates does
not necessarily reflect the c nvictions
of those who cast the votes. And
in any case, whatever be the me:rits
of a case, it is proper tn give a
reasonable time to people te¢ make
an experiment and to see whether
a scheme which had bsen adopted

allay

there be

[EpE—



[Pandit G. B. Pant]
almost unanimously, and which has-
been hailed by all sections at the
time it was accepted should be given
& fair trial A fair trial means
reasonable co-operation cn the part
of ali in making the scheme g suc-
cess, So, at least the wmethods

should be democratic.

There were also certain rcferences
made to the need for border adjurt-
ments. Well, I wourd be happy 1if
outstanding difterevices or dis-
putes about the matters concern-
ing these borders could be settled.

. I have been trying my little bit that
way, and I am not altogether without
hope that fruitful results may be
achieved.

Some other suggestions were also
made. The hon. Member from Orissa
referred to Seraikella and Kharsawan
and told me that I should appoint
someone to adjudicate between the
two States. We can only proceed by
consent in these matters. And so far
as 1 am concerned, I think the gues-
tion of Kharsawan and Seraikella is
closed. It is no longer open. He also
took an objection . . .

Shri Panigrahi (Puri): You said
that the Eastern Zonal Council was
discussing it.

Pandit G. B. Pant: . . . to the
proposals for the reserve police for
the zone. He said, that if the zones
decide to have a common reserve
police, then he will start an agitation.
Of course, a constitutional agitation
does not call for a warning.

Shrl Mahanty (Dhenkanal): Did I
say 20! I repudiate what you have
stated. I did not say so.

Pandit G. B, Pant: If you did not
say so, if I misunderstood you, then I
stand corrected. And I am also glad
and relieved to some extent, because
I do not want unnecessary clash any-
where. We have enough of that over
trivial matters, and it is better that
we avoid such matters where we can.
Bo, I am that my impression was
wrong.

He has an to reserve
police being appointed jointly by one
or more States. Well, nothing is-
going to be imposed on them, It I
only by the free will of the States
that this can be done, and if it can be
done it will mean economy and great-
er efficiency, because the reserve
police is not needed every day.
Emergencies do not simultaneously
occur in all the adjoining States. So,
it they could agree to have some sort
of such arrangement, they would be
saving money and would have a
larger force at their disposal when-
ever they are faced with any diffi-
culty.

Shri Mahanty: But under what
law?

Pandit G. B. Pant: You read out the
clause yourself. All matters of com-
mon interest can come. There i3 no
law which bars it, and the States
Reorganisation Act empowers the
councils to take such decisions un-
reservedly; there can be absolutely
no doubt so far as the legal aspect of
the matter is concerned.

I do not know if I should take more
of your time. There are many other
matters with which I am concerned.
There are problems affecting the
Scheduled Castes and Scheduled
Tribes. We have framed a number of
schemes. In the First Five Year Plan,
the total amount provided for this
purpose came to only Rs. 30 crores.
The amount in the Second Five Year
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duled Castes at the present moment,
so that they will have more recruited
today than the total number that has
been recruited so far. So, I welcome
that, and I hope that these measures
will continue, because we want them
to have a feeling of partnership and
to rise to their fullest stature.

Some questions were raised about
the continuance of the reservation
for legislatures. That question was
fiscussed here, and we then said that
we would like to consider this matter
sympathetically, but it is premature
to reach any decision just now.

A suggestion was made by Shri
Thirumala Rao that instead of having
two-Member constituencies, it would
be advisable to have one-Member
constituencies. I do not think that
affects the position one way or the
other. Even from one-Member un-
rererved constituencies, Bcheduled
Caste Members can be returned, and
I would like them to be returned at
least occasionally, if not in very large
numbers.

Th_ere was some reference to
dacoities in certain areas. The crime
situation, as was mentioned by a

can be; otherwise, it is not satisfac-
tory till we have got rid of the last
criminal in the land.

But there was also a reference to
the menace of dacoits. T am sorry
that this menance has not been effaced
completely. But considerable progress
has been made. In Rajasthan itself,
the number has come down to less

gone down, and many of the notorious
dacoits have been either liquidated or
captured. But it will take sometime
to eradicate this chronic ailment in
our body-politic. It is necessary that
all should co-operate. There should
be no harbouring on the part of the
people living in the affected areas
and the police should be able to count
upon their co-operation. A number
of policemen was killed in such en-
counters, and I should like to express
the sympathy of this House with their
heirs and widows, for the services
they have rendered to the country by
this brave behaviour on their part.

There was also some reference to
the Act to suppress immoral traffic. A
suggestion was made that it should
be put into operation without delay.
We have already issued orders that it
should be put into effect from the 1st
of May. So the wishes of the parti-
cular hon. Member who made that
suggestion have already been carried
out.

I hope that hon. Members will be
good enough to give us their co-
operation in the difficult tasks Im
which we are engaged so that all of
us may concentrate on constructive
activities and on the fruitful imple-
mentatidn of the national Plan to
which all of us stand committed.

Shri Dasaratha Deb (Tripura): May
I ask a question?

Shri B. K. Galkwad (Nasik): I
was anxious to spesk. But unfor-
tunately, I was not allowed. I was
away yesterday. Will you kindly
allow me to ask three questions?

Mr. Speaker: We have had enough
discussion about this matter. 1 was
looking for the hon. Member. He was
not in his seat. What could I do now?

Now, we shall proceed with voting.
Does any hon. Member want the
House to divide on any particular cut
motion?

Shri Nath Pal: Yes, on cut motion
No. 1588,



Mr. Speaker: Then we shall adjourn sion now. Normally,
the voting for the present. We do divide during the lunch interval
not divide during the lunch interval

Therefore, at 15-30 hours, I will take The question is:
it up. “That the Demand under the
head ‘Cabinet’ be reduced by
Shri Nath Pal: House Rs. 100 (Failure to assess the poli-
full mw,‘ The is tairly tical discontent in the Bombay

State and to formulate proposals
for its reorganisation into two Itn.
guistic States)”.

The Lok Sabha divided: Ayes 43;

, we do not

Mr. Speaker: Then let it be dis-
tinctly understood that with the con-
sent of all Parties in the House and

all the Members I am calling a divi- Noes 187.
AYES
Division No. 8] [18.31 hrs,
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Khan, Shri Sadath All
Khimji, Shri

Khwaja, Shri Jamal
Krishaa, Shri M. R.
Krishna Chandra, Shei
Krishna Rao, Shri M. V.
Kureel, Shri B. N.
Lachhi Ram, Shri
Lachman Singh, Shri
Lahiri, Shri )
Laskar, Shri N. C.
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athwe, Stiri Harlsh Chandrs
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MNehru, Shei Jawaharlsi
Nehru, Shrimati Uma
Oza, Shul
Padaly, Shri K. V.
Padam Dev, Shri
Pabadis, Shri
Pande, Shri C. D.
Pangarkar, Shri

Patel, Shri Rajostrwar
Putel, Sushe! Maniben
Pattabhi Raman, Shrl
Prabhakar, Shri Nsval
Pragi Lal, Ch,
Radha Raman, Shri
Raghubir Sahal, Shrl
Raghunath Singh, Shri
Raj Bahadur, Shri
Rakhmaii, Shri
Ram Krishan, Shrl
Ram Saran, Shri
Ram Shanker Lal, Shri
Ramanand Shastri, Swami
Ramaswami, Shri 5. V.
Rameshwar Rao, Shri
Ranbir Singh, Ch,
Rane, Shri
Rangn, Shri
Rangarso, Shri
Ruo, Shri Jaganaths
Rauut, Shri Bhola
Ray, Shrimati Reouka
Reddy, Shri K. C.
Reddy, Shri Narapa
Roy, Shri Biren
Rungsung Suisa, Shri
Sadhu Ram, Shri
Sahu, Shri Bhagabat
Suhu, Shri Remeshwar
Suigal, Sardar A, S.
Samanuinhar, Dr.
S.mm. Shri

yabhama Devi, Shri
Satyanarayana, Shri
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Sinha, Shri B. P.
Sinha, Shri Gajendrs Prasad
Sinha, Shri Satys Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nardeo
Suhrumanysm, Shel T
Sumat Prasad, Shri

Swaran Singh, Sardar
Tariq, Shri A. M.
‘Thimmaish, Shri

Thirumals Reo, Shri
‘Thomas, Shri A. M.

Tyagi, Shri

Uike, Shri

Umrao Singh, Shri
Upadhyay, Pandit Munishwar Dutt
Upadhyays, Shel Shiva Duit
‘Varma, Shri B. B.

Varma, Shri R. K.
Ved.kumari, Kumari M.
‘Wasnik, Shri Balkrishna
Wilson, Shri J. N.

The motion was negatived.

Mr. Speaker: I will now put the
other cut motions to the vote,

All the cut motions were put ana
negatived.

Mr. Speaker: Now, the question is:

“That the respective sums not

the amounts shown 1in
the fourth column of the Order
Paper be granted to the President
to complete the sum necessary to
defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1958,
in respect of the following heads of
Demands entered in  the secona
column thereof:—

Demands Nos. 51 to 65 and 122

relating to the Ministry of Home
Affairs.”

The motion was adopted.

(The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below.—
Ed.]

Demann No. 51—MiINisTRY or HomE
Arrams

“That a sum not exceeding
Rs. 2,50,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
:;:tmduetn:):h. dh‘

in respect
of ‘Ministry of Aﬂnlu'

B



Demanp No. 82—Casixer

“That a sum not exceeding
Rs. 32,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1959, in respect
of ‘Cabinet’.”

DeManp No. 63—Zowar CouNcins

“That a sum not exceeding
Rs. 4,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will rome in course of pay-
ment during 1re vear ending the
81st day of March, 1869, in respect
of ‘Zonal Council’.”

DeMAND No. 54—ADMINISTRATION OF
JusTICE

“That a sum not exceeding
Rs. 2,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come irf course of pay-
ment during the year ending the
81st day of March, 1958, in respect
of ‘Administration of Justice".”

Demane No. 55—PoLice

“That a sum not exceeding
Rs. 4,52,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1859, in respect
of ‘Police’.”

Dzmanp No. 56—CeNsus

“That a sum not exceeding
Rs. 7,685,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Census’”

Deaawe No. §7—Sraristics

“That - a sum not exceeding
Rs. 1,68,03,000 be granted to the

President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment dulring the year ending the
81st day of March, 1960, in respect
of ‘Statistics’.”

DeManD No. 58 —Privy PURSES AND

ArvLowances or INDIAN RurLemrs

“That a sum not exceeding
Rs. 3,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Privy Purses and Allowances
of Indian Rulers’.”

DEmanp No. 50—Drrmx

“That a sum not exceeding
Rs. 7,08,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Delhi’.”

Drmane No. 60—HIMACHAL Prapesm

“That a sum not exceeding
Rs. 4,23,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 19859, in respect
of ‘Himachal Pradesh’.”

DEMAND No. 61—ANDAMAN AND
Nicosar ISLANDS

“That a sum not exceeding
Rs. 2,54.75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1950, in respect
of ‘Andaman and Nicobar Island’.”

Dzmano No. 62—Manmrun

“That a sum not exceeding
Rs. 1,08,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-



‘ment during the year ending the
-31st day of March, 1858, in respect
" of Manipur'”.

Dexanp No. 63—Tmrura

“That a sum not exceeding
Rs. 8,01,34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1858, in respect
of “Tripura’.”

Dxmano No.
AND AmanDiv IsLanps

“That a sum not exceeding
Rs. 18,10,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1859, in respect
of 'Laccadive, Minicoy and Amin-
divi Islands'”

Demanp No. 65—MIsCELLANEOUS
DEPARTMENTS AND EXPENDITURE UNDER
THE Minrstry oF HoME AFramrs

“That & sum not exceeding
Rs. 8,02,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1859, in respect
of ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’”

DeManp No. 122—CAPITAL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 1,08,23,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in respect
of ‘Capital Outlay of the Ministry
of Home Affairs'”

MmNicoy

———

MovsThy or Darence

Mr. Speaker: The House, will now
take up discussion and voting on De-

mends Nos. 8, 9, 10, 11, 12 and 108
relating to the Ministry of Defence for
which 6 hours have been allotted.

Hon. Members desirous of moving
cut motions may hand over at the
Table within 15 minutes the numbers
of the selected cut motions.

Hon. Members are already aware of
the time-limit for speeches.

Demany No. 8—MINIESTRY OF DEFENCR
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 34,554,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1959, in respect
of ‘Ministry of Defence'.”
DEMAND No. 8—DerFeNcE SERvVICES,

EFFECTIVE—ARMY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,083,24,23,000 be gran'‘ed to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Defence Services, Effective—
Army"".

Demanp No. 10—Deregnce Bervices,
EFFECTIVE Navy

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 15,28,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect
of ‘Defence Services, Effective—
Navy' ".

Deyanp No. 11—DrrzNnce  Szrvicss,
ErrecTivE—Am Force

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 81,16,30,000 be granted to the
President to complete tho sum
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[Mr. Speaker]

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st aay 21 March, 1959, in respect
of ‘Defence Services, Effective—
Air Force""

Demane No. 12—DrrFence SERVICES,
NON-EFFECTIVE—CHARGES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 12,66,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1959, in respect
of ‘Defence Services, Non-Effec-
tive—charges'.”

Demvarp No. 108—DreFence CAPITAL
OUTLAY

Mr. Smter: Motion moved:

“That a sum not exceeding
Rs. 27.44,04,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1859, in respect
of ‘Defence Capital QOutlay’.”

Shri U, C. Patnalk (Ganjam): Mr.
Speaker, Sir, in moving my cut
motions, I beg to submit that this
House has never seriously objected to
any of the Demands under the head of
the Ministry of Defence. We are all
thankful to our Defence Forces for
the relief rendered by them in
natural calamities, floods and famine.
We are proud of their achievements
in other countries. We have our-
selves been feeling, during our
numerous visits to Defence installa-
tions and regimental centres, that the
two wings of our national life, the
civilian and military, are coming
nearer to one another anditis an
augury of happy days for the future.
During British rule we had been
kept segregated from one another so
Jong and now we are coming together.

But, we have been objecting to the .
way in which amounts were being
spent on the purchase of hundreds of
crores of foreign stores every Year
without proper examination or scru=
tiny. We feel that we have been pur-
chasing obsolete and obsolescent
weapons. We are of opinion that our
purchases are more or less on the
lines of World War II, conventional
or orthodox weapons of the past,
sometimes dead and junk weapons
and that our Defence Organisation
does not keep in view the require-
ments of war in the near or distant
future.

On the floor of the House, through
several committees, and through the
Decfence Study Group of the Inter-
Parliamentary Union, we have been,
during the last several years, giving
very valuable suggestions for the re-
organisation of the Defence Forces
and for rationalising the Defence Ser-
vices and for ensuring that our
expenditure ensures to the benefit of
the country.

13.35 hrs.
[Mr. DEPUTY-SPEAKER in the Chair}

We have been suggesting that edu-
cation, general as well as technologi-
cal, should be imparted through the
three Defence Services so that after
courses in adult education, education-
al and vocational training, education
for subsequent absorption in civilian
life, the Service personnel will add to
our country’s technical and develop-
mental man-power.

We have been suggesting that the
Defence installations, factories and
engineering organisations, EM.E. and
all that should be utilised for training
our youth. This is being done, on the
one hand by Russia and China and
on the other, by US.A. and UK.

in the world today Edu-
cation is the most important branch
of Defence Services so that the
Defence personnel are useful to the
zmﬁ'!- But, here, we have not got
t
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lyintlunpbeua!m-
" production of food-crops and

have been doing very good work, par-
ticularly in China. Our Parliament-
ary Delegation, last year, saw the
wonderful work on these lines; they
saw the methods by which they are
doing it in China. In our report on
China, we have pointed out the
special features of the Chinese
development, beginning with page 54
of the report of the Parliamentary
Members Delegation to China. We
have mentioned how China is organis-
ing production and education drives
through the Defence Services.

Similarly, we have been making
suggestions for the reorganisation of
the 20 Ordnance Factories—one of the
biggest organisations in the public
sector. We have been suggercting that
production should be in larger quan-
tities go that we can satisfy more of
our Defence requirements and part of
the civilian requirements also. We
are glad, of course, that the Irriga-
tion Engineer who was in charge of
those factories had left and that there
are qualified engineers now. We are
also glad that some of the British
officers have been made to go; but,
still, there are many more British
superintendents there whose interest
it is not to see that our Ordnance
Factories develop because, probably,
the purchase from UX. will be re-
duced considerably.

Then the education and training of
personnel and the planned rehabilita-
tion of ex-servicemen is one of the
features of the Short Service System
which was introduced in U.K. by the
Cordwell Refoyms of 1871; but the
Eden Committee of 1879 refused to
admit it in our country because that
will instil a spirit of martial life into
this country. That can be done, pro-
vided you have education on the one
h.mdund on the other, you have got

lmumthrahmpﬂm of ex-
Service personnel in civilian life. You
know, perhaps, that in China, ex-
Bervice personnel, tll they are absorb-

94 in civilian life, got their pay and .

10010

pension from the regular Armed
Forces.

We have also been making sugges-
tions about the utilisation of the
valuable material in the depots which
have been lying neglected for years.
And, as a result of our pressing, most
of the things have been disposed of
to the kabadis and that in weight
because there has been no proper
examination of those wvaluable
materials which could have been uti-
lised usefully by our engineering
organisations and for our «ducational
institutions.

There are two methods nowadays,
cither one or both of which are utilis-
ed for inspiring the Service person-
nel for making the ultimate sacrifice.
On the one side, you have got the
alcoholic system, on the other, ins-
piration with national and patriotic
outlook. Here, in our country, we
have not been able to introduce the
patriotic songs and patriotic slogans,
Even Hindi as caution and command
has not been finalised,

There is no adequate Civil Defence
organisation in our country for which
we have been pressing all these years.
We have been requesting our Defence
Ministry to co-operate with the Home
Ministry and with other State organi-
sations to see that adequate Civil
Defence is ensured. Our Minister
tells us that it is none of his business.
He points out to his counterpart in
the Home Ministry. But that is not
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{Shri U. C. Patnaik)
their part. To that extent the Defence
Ministry will also have to think on
these lines.

Then I come to the association of
civilians with military planning, pur-
chases and equipment. It is true that
we have got civilians in the sense that
the entire Defence Ministry consists
of persons who have no previous
knowledge or training in defence
matters. Almost all the people in the
Secretariat who are now thinking
that they are the only patriots and
the sole repositories of defence secrets
had no military training. About 8 or
10 were sent to British Defence
Academy for special training. We
spent thousands of rupees on each of
them. As soon as they returned, they
were sent to the States or other de-
partments. In UK, the greatest re-
organisers of the defence forces,
Cardwell, Haldane, etc. were all
civilians. Today under the National
Security Act of America, the civilians
are at the head of all powers. Then,
why in this country alone, should
our Defence Ministry consider that
every civilian is an outsider and he
has no locus standi in defence secrets
or to make suggestions about defence
matters. We have been suggesting all
along the co-ordination of the Defence
Science Organisation with the Techni-
cal Development Directorate. On the
one hand there is the Institute of
Armament Studiess On the other
there are the production organisations
such ag the HAL, BEL, the Ordnance
factories and wvarious other institu-
tions. We have been suggesting it but
no civilian co-operation is sought for.
We are told that the Ministry does
not want outsiders to poke their nose
in all these matters.

War has now become a war, not of
armies or of personal heroism, but a
war of science. How far are our
ecivillan universities and other civilian
organisations being associated with
these defence organisations? No such
oo-ordination or co-operation is called
for or required of them. War has be-
ocome today a war of electronics and a
war of guided missiles. How far are

we getting ready to “defend our-
selves? We have got an advantage as
our Defence Minister is doing a lot of
our fighting in foreign countries. That
is true. Avoidance of war on the
higher plane is the best way of de-
fence. From that point of
view, 1 ‘would congratulate our
Defence Minister. He is spending
most of hig time for the real defence
in the modern set-up, namely, the
prevention of war. But if war does
break out, what is the position? Are
we ready? How far are we trying to
defend ourselves? At one of his Com-
mittees, we have asked the Defence
Minister: What is your grand strategy
of defence? He said that he was very
well satisfied and all his three Service
Chiefs were looking after it and that
he need not worry himself about it.

Unfortunately, that is not the posi-
tlon. When a time comes when we
are attacked with only a few minutes
notice, what is the defence? Suppos-
ing there is an attack against Delhi
or against some of the industrial cen-
tres, from the bombers or guided mis-
siles or through the fifth columnists
inside or traitors here, what is the
defence? Have you thought of the
defence reorganisation in terms of
defence?

The Prime Minister is thinking m
big terms about the future soclo-
economic planning. Are you thinking
as to how to defend these organisa-
tions if and when a war breaks out?
We hope and pray that a war should
not break out and that an attack will
not come. When the other side is
preparing to attack and that potential
enemy against whom you are prepar-
ing defence at the cost of 50 or 60
per cent of our annual expenditure,
atiacks, what is the defence that you
are visualising? What is the defence
that you guarantee to us?

Wahlvebeenmuk!ngahtqcm.
gestions on these subjects. Only ena
of our suggestions had been accepted,
nomely, the Iok Sahayak Sena was
organised at our suggestion. But there
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is no intention to integrate it with the
projects and other development pro-
grammes. Why is all this? Why are
we, the legislators of the country, feel-
Ing frustrated? That is because the
Defence organisation, the Defence
Becretariat consisting of all civilians
think that we are all outsiders and
that we should not be taken into con-
fidence. All their preparations are
matters to be treated as guarded
secrets into which we should not try
to probe. Even the Planning Com-
mission in our country which has to
plan for our future is not given any
access to our defence purchases. The
Defence machinery does not ask its
co-operation.

Three years ago, I asked the Prime
Minister about this. He was in charge
of this department. He asked the
Planning Commission to examine it.
The Defence Secretary, the Planning
Secretary and myself sat for some
days and we tried to see how the
Planning Commission could take ad-
vantage of the defence organisation
for planning. I am told that they were
informed that they need not look into
these things and that the Defence
Secretariat was looking after it sup-
ported by the civilians who are the

Defence Minister and the Deputy
Minister.

Similarly, the Finance Ministry also
is not having a say in any matter
aboult defence. For security reasons
and urgent necessity, they have to
place an order immediately and things
have to come whatever may be our
financial position and whatever may
be our foreign balances. So, neither
the Finance Ministry nor the Planning
Commission has any idea of defence.

Of course, there is one thing. The
Defence Minister is a member of the
Planning Commission—but not as
Defence Minister but as an expert on
foreign purchases. Shri V. K. Krishna
Menon is a member of the Planning
Commission not in his capacity as the

hundreds of crores but we in the
Parbament are not taken into con-
fidence. I will give only one example.
The other day during the LIC debate,
I had mentioned a number of instances
where we have been defrauded of
thousands and thousands of crores.
One night delay causes a loss of Rs. 18
or Rs. 17 lakhs. Similarly, we !:.gve
been having a number of cases where
there were middlemen who  were
foreigners. Sir Johan Marshall Gran-
ville and Company are nne, MNow we
have got middlemen from our coun-
try planted in France and we are hav-
ing a number of purchases from
foreign countries. In their reports in
the foreign journals you will find
what are the purchases that have been
made by us.

1 will now refer to the purchase of
about Rs. 100 crores and odd worth
of aireraft that were purchased dur-
ing the period March 1857 to Octo-
ber-November 1957—about 7 or 8
months. During that period we pur-
chased aircraft worth about Rs. 100
crores and odd, but we have not been
taken into confidence till now. The
Minister has not told us what are the
aircraft that he has purchased. I
crave your indulgence, Sir, and the
indulgence of the House to read from
certain foreign publications to show
what purchases we have been making
in foreign countries. There are a num-
ber of books, but I am szimply taking
one set of magazines and one set of
books.

Mr. Deputy-Speaker: The purchases
might not have come to the hands of
the Defence Minister; they might atill
be in the hands of foreigners.

Shri U. C. Patnaik: It is quite pos-
sible, but still I would like to

ki
§5

the House to James'. All the
Aircraft. That is a book
tions all the aircraft that
been purchasing and the airereft
which we have entered into
ments,

i
11

3
)
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[Shri U, C. Patnaik]

Then, Sir, . come to some mnore
interesting things. There are some
cheap one shilling magazines which
‘are printed and sold to any man in
England who can spare one shilling.

Mr. Deputy-Speaker: Has he made
sure that they are reliable one shil-
liYg magazines?

Shri U. C. Patnalk: I apologize
8ir; it is one shilling and six pence
eactl,

Shri Tyagl (Dehra Dun): And so,
more reliable,

Shri U. C. Patnaik: Yes, it is more
reliable than the onc shilling thing.
It mentions about all our purchases.

Mr. Deputy-Speaker: 1 was serious
in making that observation. When he
himself say that some one shilling
edition has given this Information
that he is golng to give to the House,
1 only asked whether he has taken
care to see that the information given
is certainly correct

Shri U. C. Patnailk: Sir, I beg to
submit that it is for the Defence
Minister to see. They have not taken
us into confidence. We are getting
these things from one year old maga-
zines of the United Kingdom. And,
these are magazines which our library
has borrowed from the Defence Libra-
ry; so I hope they are genuine.

Shri D. C. Sharma (Gurdaspur):
‘What is the name of the magazine
you are reterring toY

Shri U, C. Patnalk: I am referring
to Aeroplane. There are other maga-
zines like Flight and others, but 1 am
referring only to Aeroplane because of
the limited time at my disposal. About
Ouregons this magazine says that Mar-
celle Dassault built 450 Ouregons bet-
ween 1951—53 and then they stopped
fts manufacture and tock to some other

purchased them. It also says that the
manufscturers gave up the construe-
tion in 1953 and took to the Mywteres.

Our purchases were mn 1053-54 ana
whatever we and Yrance had not pur-
chased and were 1n stock, we purcnus-
ed in 1857.

Then we come to another thing. 1
refer to Aeroplane dated 5-4-1857. It
also refers to the order of 125 Mys-
teres, where Mystere IV A aeroplanes
were purchased by India and loadea
on the Aircraft carrier Dirmunde mn
March 1957. It is a very pecullar
thing, we are told here, “The Indian
decision to purchase Mysteres was
taken despite Russian offers of Mig 17s
ut extremely favourable prices”. So,
Sir, we preferred purchasing from a
private firm Mysteres, whereas an-
other country—this is a mysterious
purchase—was offering Mig. 173 at
extremely favourable prices, according
to this English journal. Again, these
were not flown to our country by our
pilots; they were brought on aircratt
carriers. We understand—the Defence
Minister will kindly look into it—that
many of them arc not able to move
from their sheds. So, the reason why
they were brought on aircraft carmers
may also be investigated by the
Defence Minister.

Sir, we have finished with the My-
steres—mysterious fighters—and then
come to Canberras. In the Aeroplane
magazine dated 8-2-1957 on page 190
and also in the issue daled 15-2-1957
on page 221, it is said that we' pur-
chased for £20 million, 54 mk. 8
Bombers, 8 mk. 4 Trainers and 8 mk.
7 Photographic Reconnaisance planes
all powered by Rolls Royce Turbo Jets,
spareg and equipment. In both these
issues the British Aircraft Journal has
expressed surprise that we purchased
the Canberras at three times the cost
after three years negotiation rejecting
the Russian offer of IL.28 at a much
cheaper price—one magazine puts it as
one-third of the price we pald for
Canberras. This English . magarme
says:

“An approximately similar machine™
This is what the Aerophlane sayi.
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(Interruption), This British magazine
smys that it is an approximately
similar machine and we got an offer
at one-third of the price that we paid
from a foreign country. My informa.
tion is that it is not a similar machine.
Russian IL.28 have radar bomb-sight,
can operate from over the clouds in
nights. Originally, English Electrics
wanted to sell the Canberrars They
tried to dump them on without navi=
gation aids or bombing aids. After
much higgling by our Air Force
Authorities they agreed to give these
aids, but did not give either practical
or theoretical training to the Indian
personnel on navigation and bombing
aids. Also, we have not got the other
thing which the Russian machine has
got. Even for this they grumbled
and ultimately gave them without
giving the technical know-how.

An issue of another British maga-
zine says that the £20 million Can-
berra order of the LLA.F. has to be
drastically modified - to suit Indian
conditions. It says: “Canberra cock-
pit is almost an oven and flying-
fatigue results”. Therefore, our
Minister will have to see why we
have paid more money when the
Canberra cockpit is a hot oven and
aviation malady results therefrom,

Then we come to the famous Hunter
Hawkers—Fighters. They are single=
seat interceptor fighters, It has been
mentioned in Aeroplane dated
13-9-1958 on page 398 that we pur-
chased them at a cost of £20 mil-
lion to £30 million for 100 aircraft.
We do not know how much we pur-
chased, because our Minister will not
tell us. One magazine says that we
purchased these fighters each costing
£1,40,000, per exceeding the price of
Mystere IV including spare parta.
The cost of Mystere IV, we are told,
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of the Folland Gnat and indicates a
substantial L.AF. expansion.

There was a discussion in the Bri
tish Parliament about the defects of
these Hunter Hawkers. Several
Members said—that is what we find
from one magazine—that they were
highly defective. The Minister
admittéd that some of the models
were defective, but he assured the
House that the 1857 models were
being constructed without those
defects.

Till now we were told that the best
things were being purchased. This
British magazine says that that
variety has got bad qualities as well
as good qualities, Let us know from
our Minister whether we got the ones
with good qualities or bad qualities.

14 hrs. -

Then, we purchased a few Folland
Gnats. And we entered into a cone
tract with Follands for the manu-
facture of Gnat at Bangalore.
The Polland Gnat is referred to at
page 74 of Jame's book. It has a
radius of only 150 miles action. It
has to come back after a short flight
for refuelling. Sir, in these days,
when an aircraft is to do thousands of
miles, we are going to produce a type
of aircraft which will do only 150
miles and waste so much money on
the purchase of Gnats, and their pro-
duction.

Then again, we have ordered ane
Austers, A.O.P8, which ia a light
observation aircraft. Then, in Oectober
we purchased some Canadian Otter
aircraft. Although they will be flown
and maintained by the IAF, they will
be mostly used by other Governmental
departments. A few pertinent ques-
tions arise in this connection, which
I would respectfully put to the Minis-
ter of Defence who iz not there merely
as an expert in Defence but who is
also our expert in foreign purchases
in the Planning Commission. Regard:
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November, 1957 which comes to about
eight’ months,—

The Minister of Defence (Shri
" Erishna Menon): The hon. Member
could read what he likes and say
what he wants to say about defence,
‘but when he wants to make a state-
ment about my being on thé Planning
Commission, etc, I would ask him
to stick to facts.

Shri U. C. Patnaik: I did not hear
him.

Mr. Deputy-Speaker: The hon.
" Member has repeated twice or thrice
that the hon. Minister of Defence is
there not as Minister as such but as
an expert for purchases. That is not
the correct position. That is wnat the
‘hon. Minister wanted to point out.

Shri Krishna Menon: I am not an
-expert on purchases. The Planning
‘Commission does not purchase any-
thing. I did not like to intervene in
spite of the large number of mis-
statements, because an opportunity
-wrill come afterwards for the reply.
‘But to go on to another Ministry and
«quote another set of circumstances
-affects a lot of other people, and, if I
may submit, it is slightly embarrass-
-ing.

Shri U. C. Patnaik: Because that is
.a fact which he cannot contradict. He
is there not as Defence Minister but
as an expert for other things.

Shri Joachim Alva (Kanara): He is
a senior member of the Government.

Mr. Deputy-Speaker: The hon. Mem-
"ber should have some justification
when it is denied by the Minister that
there is no such thing as an expert in
purchases. He is not there in that
capacity, and the Planning Commis-
sion is not to make any purchases
‘wherein an expert is required. Why
.should the hon. Member insist that it
is not correct?

Shri U. C. Pataaik: I drop it for the
time being.

Shri Joschim Alva: And the Plan-
ning Commission also settles priori-
ties.

8hri U. C. Patoaik: There is no
time, and I would not go into the
controversies,

Mr. Deputy-Speaker: It is good that
he now realises that he should con-
clude.

Shri U. C. Patnalk: The question is:
‘Why seven different types and makes
from firms in France, England and
Canada were purchased? Does it not
involve the difficulty in spares, costs
of maintenance and overhauling as
well as of piloting? Does it not
involve the difficulty of making the
crews “operationally fit”? Why go in
for some fighters and bombers when
the strategy of war, especially aerial
warfare, is changing due to guided
missiles? Why go in for purchase
with private firms when other coun-
tries were offering similar and better
machines at one-third or even less
price?

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shril U. C. Patnalk: Another two or
three minutles for something about...

Mr. Deputy-Speaker: That is diffi-
cult. He has taken the maximum
time.

Shri U. C. Patnalk: Unfortunately,
I have come with some books. Let
me gquote one thing. Here is one
book—

Mr. Deputy-Speaker: The difficulty
will be this, The assessment is not
whether how much time he requires,
but how much this House can spare.

Shri U. ©. Patnalk: I hope my

friends on both sides would like to
hear these matiers. These are import-
ant matters.

Mr. Deputy-Speaker: The hon. Mem-
bers are not to appeal to the House,
giving a fresh judgment They have



authorised the Chair that so much
time should be given, and zo0 the hon.
Member should not appeal to the
House now.

SBhri U. C. Patnalk: Only flve
minutes for the ships that we purchas-
ed.

Mr. Deputy-Speaker: At the most
he may have a couple of minules,

Shri U. C. Patnailk: Here is & book
published in London every year. It
mentions all the names of our semior
officers, with flags—a white flag bear-
ing a red St. George's cross and so on.
It mentions the personnel—700 officers
and 7,000 ratings. It mentions the
naval  establishments at  Delhl,
Lonavla, Bombay and all that. Then
it mentions a six-year programme of
the Ministry of Defence finalised on
12th July 1955 according to which we
are to receive 20 new warships within
the next five years or so. About that
we in Parliament have not been told
anything. These ships include 12
anti-submarines and 20 anti-aircraft
frigates, eight coastal mine sweepers
and a number of inshore minesweep-
ers. Then we are given a list of those
ships that we have purchased, with a
detailed description, namely, builders,
when launched, displacement, guns,
tubes, anti-submarine weapons, etc.
Then the cruisers that we have pur-
chased with all the details about them
have also been given.

Shri Tyagi: Do they not make good
news?

Shri U. C. Patnalk: Then come the
Hunt class destroyers. All these are
mentioned in that book. They have
also mentioned the vessels that we
are purchasing, and I am told that
&till some aircraft are under repairs.
In March, 1857, and March, 1058, an
aircraft was due to be added. That is
what we are told. It is to be added to
the Indian Navy and refitted and
modernised at the yard of Messrs
Harland and Wolff, Belfast.

The Defence Minister has not taken
us into confidence about the neces-
sity for the aircraft carrier, cost and

repair charges, etc. James Fighting
Ships gives a description of the Her-
cules that we have purchased at a
high cost.

Mr. Deputy-Speaker: The hon.
Member has made the point. He
might pass on the list to the Defence
Minister. It is possibly a long list,

Shri U. C. Patnalk: I have passed
on a number of lists to the Defence-
Minister. I am not going to get any
reply or acknowledgment. I did not
get any. That is why there is no other-
forum than this Parliament for telling
these things.

Mr, Deputy-Speaker: The hon.
Member has exceeded the time.

Shri U. C. Patnalk: One minute.
We have already paid about Rs. 4j
crores as cost, Rs. 17 crores for
repairs and another Rs. 8 crores for
complementary aircraft. A Dutch firm
has offered to repairitfor £4 million.
We do not know yet what is the value -
of the complementary aircraft and the
accessity for an aircraft carrier. We-
have not been taken into confdence.
An aircraft carrier is a floating air-
fleld to serve as a base for aircraft to-
protect a convoy of ships. About the
Dutch offer for repair, I should say
that we have preferred to give it to a
British firm for Rs. 17 crores. Now,
the aircraft carrier is for countries.
whose ships have to go long distances:
to colonies and dependencies like the-
UK. and U.S.A. and not a country like-
ours who should prefer to have shore-
based aircraft. Even the UK. and the:
U.S.A. are curtailing their aircraft car-
riers strength because carriers are:
very vulnerable to enemy attacks and
they offer easy targets to bombers and’
guided missiles, A country like India
with no colonies and no long cruises
must depend more on submarines and:
shore-based aircraft, and on mines and’
so on. By the time the alrcraft car-
rier comes to India, after two or three
years, when it undergoes repairs in
the British yard, probably aircraft.
carriers would have become outmoded
due to the development of guided mis-
giles and newer models of supersonic
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bombers. Even Indonesia, Egypt and
-China and other countries have sub-
.marines. We have no submarines,

Another item of coastal defence is
‘tne mines, and we are trying to get
‘the mines from the United King-
«dom...... ’

Shri U. C. Pataalk: Thank you, Sir.
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Shrl D. C. Sharma: Mr. Deputy-

Speaker, for the last seven years I
have been listening to the discussions
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on the Ministry of Defence in this
House and while listening to the
speeches on this very vital subject, I
have been reminded of a character in
one of the comedies of Ben Jonson
who always talks about bulls, bears
and horses, whatever the occasion
may be. Unfortunately, some of us
have got into the habit of talking
about our bulls, bears and horses,
whatever the occasion or whatever
the demand of the defence forces of
India may be.

I am a man of limited understand-
ing and I have always failed to under-
stand the emphasis that has been laid
on the socio-economic work of the
defence forces in this House. An
army is an army. An army is to be
known for its striking power, for its
defence potential, To drive our army
.nte by-lanes of activity, into sub-
.idiary types of activity is the greatest
harm that can be done to our country
and 1o our army. Already speeches
vy our eminent leaders appear in the
press that our army is & peace army,
sur army is a Gandhian army, our
army is of this description and that
description.

Sir, 1 will be the fast person to say
that our army should not serve the
purpose af peace. I would be the last
person to say anything about it when
the name of the Father of the Nation
is associated with it. But I would say
that this kind of talk is not in the
interest of our country, of our natlon,
of our army. As I said, our army
shou'd stay as an army, a pure and
simple army, a hundred per cent.
army, an army as such and nothing
else. 1 do not want that our army
should go and dig trenches. Of course,
when there is war they should do so
for defence purposes. But I do not
want that we should ask our army to
build roads. When our military ope-
rations require it, I have no objec-
tion to their doing it. But, certainly,
when the work of our army is dove-
tailed into the activities of the Com-
munity Projects and the rest, it is
doing damage to the soul of the army
and when you do damage to the soul
of the army, you arc doing damage to
the whole of India.
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pectfully that our army should stay
. im those traditions which we cherish
' im our country and which are cherish-
ed. all over the world. I am not

very learned student of military his-
tory or defence and I am so sorry that
I cannot buy some of the journals
which are published in the West. I
cannot buy them. I cannot get them.

An Hen. Member: You can get them
from the library.

Shri D. C. Sharma: I can get them
from the library. But, as you know, I
have other things to do. Instead of
reading journals of I sh. or 1 sh. 6 d.,
1 have many better things to do.

What I was submitting was that, ir
I have understood aright the recent
military thought, or even the classical
military thought began in 500 BC..
and if I have understood all these
aright, I would say that our army 1s
moving towards four objectives, Those
objectives are: professionalism, unity
of command (unity of command also
means unity of objective), quickness
(so far as offensive or counter-offen-
sive is concerned) and technical appli-
cation. I do not know if our armies
are going to be socio-economic armies
anywhere, How are we going to serve
those objectives, which the armies all
over the world, whether in Russia or
UK or USA cherish? Therefore, I
would say that this kind of talk about
diverting the energies of our army
into the so-called socio-economic busi-
ness should not be taken very serious-
ly

Again, a great deal of talk goes on
whenever we discuss the gquestiom of
Parliament not being taken into con-
fidence.

I am an humble Member of Parlia-
ment and I am as jealous of its privi-
leges as anybody clse, but our defence
is a highly technical subject. It is a
highly complicated subject and the
more the time passes the more com-
plicated it becomes and I would say
that even if all the papers lying in the
archives of our Defence Ministry and

our defence forces, There was a gentle-
man who was talking about
ent kinds of aircraft. I admire him.
I do not know as much about aireraft
as he does. But, whenever he had to
describe an aircraft he had to look up
some paper or some magazine in order
to find its description. If this is the
technical competence of a man like
him so far as aircraft is concerned, so
far as Navy is concerned and so far as
other things are concerned, I think the
Defence Ministry will be wasting its
precious time upon us in loading us
with all those complicated and techni-
cal details, which will simply pass
over our heads. What I want to know
from the Defence Ministry is as to
how far our Army is in good gear,
how far it is in fighting trim and how
far our Army is in a state of readi-
ness to meet any emergency that may
arise in the cause of our country? 1
want only this much.

One thing we have to remember
always—I speak with great humility—
and it is this, Our defence forces
whether at the time of war or at the
time of peace are forces of emergency,
sometimes there is greater emergency -
than before. They are taught to act
in a time of emergency and all their
inachinery, all their purchases, all
their training and all those things
which go with them are to be looked
at from the spirit of emergency in
which an army is born, in which an
army lives and in which an army
works. You cannot take away the
gpirit of emergency from an army and
therefore we cannot bring to bear
upon our Army those normal stand-
ards and those peacetime standards
which we can apply to other minis.
tries. Therefore when we talk about
the Army we have to look at it from
this angle and I say that this kind of
agle is more necessary today ﬂun
ever before.
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30 pre-occupied with the
speeches that 1 heard that I forgot
that.

Then I want to say that our country
bas many voices, We have all kinds
of voices here, some good and some
ominous. Onie of the ominous voices
that has been raised in this country is
that the Defence Budget should be
slashed, that we are not at war with
any other country and therefore we
need not spend g0 much money on our
defence and that we can have a ‘no-
war declaration' with this country
and with that country and therefore
the Defence Budget should be cut to
the barest bone. This kind of ominous
voice is very bad for our country
because our country has lived in a
state of emergency eversince we
attained our freedom. We have been
ltving in a state of emergency and in
a spirit of emergency because we
have a very big coastline and we
have not been able to defend it pro-
perly, we have miles and miles of our
border and we have not yet been able
to defend that border and there is a
neighbouring country who is also
trying to build up its defence poten-

spent well and is spent wisely. We
should not try to take away a single
Budget,

provided they need it.

Then there had been an explosion
at Pathankot and I am interested in
it because Pathankot happens to be
in my constituency.

Shri D. C. Sharma: I used that
word so that you also have a chance
to say something. You have had that
chance.

There is some suspicion of sabotage
in that explosion and I hope the hon.
Defence Minister will be able to
throw some light as to whether there
was some connection of sabotage
with this incldent or not

I would also say that our Ministry
should not be called only the Min-
istry of Defence but it should be

the Ministry of Defence should high-
light the point of national security.
I know that our people are foreign
affairs minded. When I go to my con-
stituency and meet persons, who are
not very highly educated, ind that
even they talk of forelgn affairs. But
I have yet to see a person who is

much interested In defence and
national security as it should be.

Ministry change its name so that peo~
ple know that defence in our countey

does not nean nnly those things as it
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. means in other countries but it means
primarily national security and also
defence if there is an emergency. For
this puwrpose we should have a
National Security Council continu-
ously functioning of which the hon.
Prime Minister, the hon. Minister of
Defence, the hon. Minister of Home
Affairs, the hon. Minister of Finance
and the hon. Minister of Iron and
Steel should be the members.

"Shri Nath Pal (Rajapur): What
about the hon. Member who thought
of this brilliant idea?

Shri D C. Sharma: 1 would vacate
my place in your favour.

Then, I think the Ministry of De-
fence should have, what I may call, a
Planning Board. Of course, we have
our Defence Production and I know
Shri Raghuramaiuh has been trying
to look into that matter. We should
have a Planning Board which should
deal with all the things that we need.
At the same time, we should have a
Co-ordinating Board. All these three
should be there so that our defence
may be put on a very sound basis.

I have to deal with so many points.
My hon. friend Shri Bhakt Darshan
referred to pensions. I may tell you
that widows of the soldiers find it
very difficult to get their pensions.
They have to suffer a great deal. 1
know the hon. Minister will reply to
this point. But, the rcplies so far
have been disappointing. I request
the hon. Minister that this question
should be looked into. The widows
have greater trouble in settling their
eases for pension than others.

8o far as the officers and other
ranks are concerned, we should try
to give them more accommodation
and we should try to give them better
facilities for the education of their
children. I know the officers and other
persons in the Armed forces find it
very difficult to educate their child-
ren and very difficult to accommo-
date the members of their family and
children. Something should be done
for this.

At the same time, I would say that
we should try—of course, my friend
is there and he will, I think, empha~
sise this point much more—to orga~
nise our Air force much more effec-
tievly than we have done so far. We
should spend a little more money om
our Air force, because it has been said
that offensively, defensively and from
every point of view, it is a primary
requirement. I would therefore sub-
mit very respectfully that our Air
force should be strengthened. All the
wings of our Army should be streng-
thened, but I should say that the Air
force should be strengthened much
more. With these remarks, I support
the demands that have been brought
forward by the Ministry of Defence.

Shri Warlor (Trichur): Mr. Deputy
Speaker, Sir, this year also, the
Defence Ministry has come forward
with a demand for Rs. 70 crores more
than last ycar. Last year, it was Rs. 50
crores more; this year, it is Rs. 70
crores. Whenever a demand for an
inercase in the Defence Budget is
made, as we have heard just now,
there arc pcople not only in this
House, but outside also, who think
that all the money goes for good, that
it goes to strengthen the Army, navy
and the Air Force and that any money
deducted from that means weakening
of our defence forces. I would lke
the hon. Member who has just now
spoken to go into more details about
that and scrutinise where the money
has gone or is going and see whether
either the present defence forces or
the potential is strengthened by that.
Before going into the details, I would
like to observe one or two things
about the political aspect »f the whole
Defence services and itsg reactions on
our own Budget.

First of all, our defence forces are
not to have any aggressive dulpl.
We have no designs on any
bo\u-s much less on our hnnm
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any dispute by armed force,

settle

Shri Nath Pal: But, the neighbour
might have.
Shri
have

army, the entire thing must be re-
vised, the entire policy and cbjective
of the defence forces must have to
be revised. I will come to that. As it
is, for these 10 years, we have seen
no such thing, except for a few inci-
denig here and there, as a general
attack on our country. Whatever we
have spent, if we had spent to in-
crease the potential we have in our
country, to strengthen the rear of our
Armed forces, then, they would have
been now in a very better state, not
only as regards equipment and pur-
chases, but as regards all other mat-
ters concerning defence,

The¢ sceond point is this. We are
appealing to all countries, especially
the atomic couniries to declarc them-
selves either agreeing together or
unilaterally, to stop all tests for all
time of hydrogen weapons and other
atomic weapons. The U.S.S.R. has ar=-
cepted that and they have declared
their readiness to stop nuclear tests.
We expect other countries also will
have to follow this lead given by the
U.S.SR. In this conncction, India has
always stood for total disarmament,
first partial disarmament of all the
countries and then finally total dis-
armament. We have always stressed
the point that we can settle all inter-
national disputes by negotiation and
through the agency of the United
Nations. If that is so, our armaments
have also to be reduced, in that sense.
We cannot spend year after year
crores of rupees in armaments and in
making the Army more and more big
and at the same time, appeal to others
to disarm and reduce their arma-
ments. We must ourselves give the
lead in that respect. In that respect
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in the Parliament of our neighbour
Pakistan, lately, there had been cer-
tain discussions about this and there
had been certain attacks on the poli-
cy that the India Government iz
following. They had quoted that the
aid given by the US.A. is diverted
by India to make its defence more and
more on an aggressive pattern, 1o
make the defence more and more
strong to attack them and wreak ven-
geance on the Government and the
people.

Shri Joachim Alva: There have
been replies to that in the U.S. Cong-
ress that per capita they have receiv-
ed more aid than India.

Shri Warior: I do not agree with
them. But the statcment has been
there. They get this chance, this
opportunity to attack our aims, to
distort our aims and programme and
how we use this aid. Because, here
also, gcnerally speaking, this is for
the consumption of the general pub-
licc. We are spending crores  after
crores cvery year and the Budget is
increased every year. That is why
they get an opportunity to put it in
public. As far as the public are con=-
cerned, they never go into the details
of these things. There are more gul-
libles in the public who can take
these things. They swallow these
things and then India is discreditad
and blackmailed. I do not want that
position to continue. For that politi-
cal reason also, I cannot agree, with
this spending of more money, Rs. 70
crores, for Defence services.

With all that, if this money goes o
strengthen our Armed forces, we can



Year *Revenue *Capital *Total

Astusls 1955-56 17125 1759 18884

»n 1956-57 19117 1958 21079
Revised 1957-58 26513 2488 29002
Budget 1958-59 27722 2693 30316

*Figures in lakhs of rupees.

This means that the total which
stood at 18884 in 1855-56 now stands
at 30,316, which means an increase
of Rs. 114:32 crores. So, it is not a
matter of simply Rs. 70 crores being
asked for now; during the three years
of the Second Five Year Plan, the ex-
penditure has increased by Rs. 114
crores. Y

Closely following these figures, I
should like to give another set of
figures also. We spent Ra, 15-22 crores
on ordnance factories during 1955-56,
Rs. 14:89 crores duing 1056-57 and
Rs. 1512 crores during 1957-58;, and
the current year's Budget povides for
Rs. 1572 crores. That is something
which has to be attended to, because
‘these figures show what we have in-
vested in all these years in our ord-
nance factories and in developing the
potential within the country; we have
been at a stagnant pace; we had been
spending round about Rs. 15 crores
only, and it has not been increased
even by a single crore so as to deve-
lop our own potential. Where did the
money go then? The increase has al-
ways -gone outside. That is the only

conclusion that we can arrive at. T’
shall presently show that.

While, from 1855-58, the entire de-
fence budget has shot up by Rs. 115
crores, our defence factories have got
almost no increase atall. On the other
hand, while in 19055-58, the expendi-
ture under the heading ‘Charges in
England’—which means the foreign

I suppose—was only
Rs. 1560 crores, it rose to Rs. 44'63
crores in 1956-57, and to Rs. 77-61
crores in 1957-58; and the current
years’s Budget provides for Rs, 17'32
crores. So, in this year, there is a re-
duction of Rs. 6 crores; I do not want
to minimise the effect of that or hide
that fact. But the figure of Rs. 1560
crores in 1955-58 has risen now to
Rs. 71-32 crores; that is quite a big
rise, and that is quite a long distance.
And all this amount is going to our
foreign purchases. That is, Rs. 5572
crores are going mainly to the United
Kingdom, the main partner or the
leader of the Baghdad Pact against
whose ally, our closest neighbour, we
are preparing our defences. That is
the fun of the whole thing. Is this
going to help us? We are getting our
stores from the Baghdad Paot leader
in order to defeat a partner of the
Baghdad Pact, and for that, instead of
spending on our own resources,
instead of tapping our own
resources, and instead of strengthen-
ing our own production, we are
spending about Rs. 55 crores on stores
purchases from abroad. Now, that is
not the whole story. I have so many
things to say about the aeroplanes
purchasesd by us.

Of course, I am very thankful to the
Ministry, and I would not wait
another opportunity to thank them,
for having taken some of us to
Ambala for the IAF display; we
really enjoying all that. At the
time, I want the House also to re-
member that there was a very
accident which cost us about Ra. 40
lakhs, in the reheasal for
brations,



Only Rs. 32 lakhs, and not Rs. 40

Anyhow, 1 thank the Ministry lor
that opportunity provided to us to see
the air display. I saw there that the
new Hunters were shooting up like
anything, leaving for our mortal
sight only two lines of vapour. There
was also another type of aircraft call-
ed the helicopter. The helicopter can
come down anywhere, but cannot rise
to any height. So, it was playing just
like the clown in a circus. But the
HAunters were shooting up. The Hun-
ter of the Defence Budget is the fore-
ign stores purchases; and the helicop-
ter is our ordnance factories; it just
stops where it was or goes up just a
little, but it cannot go very high, I
think that gives a good smile, and I
am thankful for that also to the De-
tence Ministry.

The Deputy Minister of Defence
(Shri Raghuramaiah): We shall give
u jJoy ride in it next time.

Shri Joachim Alva: Do bullock-
carts have accidents as compared to
automobiles? What is the rate?

Shri Warlor: -In this connection,
there Is one other point also, besides
the fact that both UK. and Pakistan
wre partners in the same military
pact; and that is that there is no
policy with the Government. That is
the main defect of the stores purchases
trom abroad. As long as a country
depends on foreign equipment, they
cannot but go down in history. Qur
own history proves that. The first
invaders or colonizers from Europe
came to Kerala. I know the history of
Kerala only, in that respect. They
simply came, as merchants, to the
Raja of Cochin, to the Raja of Cali-
cut, and to the Raja of Trivandrum.
And they simply gave them arms for
some commodities to be taken away.
And what was the net
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mlt of that?! The net
was that finally, the whole of
was captured first by the Portu;um.
then by the Dutch, then by the French
and then by the British. So, this thing
is going to continue. Now, we are
given arms. Pakistan also iz given
arms. What would be the result of
that? What would be the upshot of
that? And that is that both of us would
be quarrelling amongst ourselves and
they will be reaping a good amount of
money for the most out-of-date and
condemned things which they are sup-
plying us. In this respect also, I would
ask the Ministry to revise the entire
policy ot foreign purchases and de-
pending upon foreign resources for
our defence.

EEE

15 hrs.

Apart from the flgures given in the
Defence Budget, we do not have very
many figures to show the real picture
of the state of affairs in our defence.

‘The only cxception is when some

scandal shoots up somewhere else and
we have got some of the figures here.
As the hon. Member, Shri U.C. Pat-
naik said, we are not taken into con=-
fidence, but all the penny magazines
eyen are taken into confidence on the
other side. So we are at a loss to
understand how things are moving.
Anyway, in 1856-57, we would have
spent Rs. B4-30 crores for stores and
equipment, in 1957-58, Rs. 124-10
crores and this year Rs. 13871 crores.
The bulk of this amount is spent
overseas. Examining these figures, on
aviation stores, which include pur-
chases of aircraft and spare parts
during the first three years of the
Second Plan period, we would have
spent about Rs. 12§ crores, on naval
armaments and stores, Rs. 147,925,000;
on purchase of naval vessels a colossal
sum is involved; it is not available to
us. On motor transport vehicles, the
figure is Rs. 452,681,000, a big poertion
of which naturally goes abroad.

I do not at all wish to state that all
these huge amounts spent are mere
waste. But whit the net result of
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this iz is summed up in an editorial

of the Statesman, and I will com-
mend that to the Ministry. It says:

«“There is little philanthropy in
the armaments business and the
seller will naturally use every
opportunity to rid himself of
equipment becoming obsolescent
and at the best price he can get.
The buyer for economic reasons
alone will have committed him-
gelf to that type of equipment for
at least 10 years, and probably a
good many more. Futher, if he
has not stockpiled for a consider=-
able period—and this is financial-
ly impossible—hc may find him-
self cut off from the supplies and
spares when he most needs
them™.

This has come from the Statesman,
and the Statesman was not consider-
ed to be so friendly to this country at

least formerly: now, I do not know

what is the position.

The conclusion that I come to 1Is
this: we are spending money and
everywhere everybody is saying that
all this moncy goes to strengthen de-
fence. But things are not so, accord-
ing to the figures available to us, and
according to the nature of things
going on. This is the economic posi-
tion in defence.

About the organisational position, the
less said the better. Our Army is pat-
terned after the British in its colo-
nia] way. All the colonial symptoms
are still continuing in the Army. A
simple instance is the communal divi-
sion perpetrated even now in the
Army. The Army is not territorial
army alone, but all sorts of commun-
al divisions are there. For instance.
there are Jat Regiment, Rajput Regi-
ment, this regiment and that regi-
ment. I do not know whether other
people are also there in these exclu-
sive regiments of a communal charac-
ter. If they are, well and good. This
is one aspect.

Another aspect relates to the top.
1 had occasion to remark about that

formerly also. The officers had their

best luck in their life when in 1947
British officers were removed or they
went of their own accord. Our Indian
officers got all those posts by promo-
tion. Their salaries are the British
salaries; the jawans and the ratings
Lelow get the old salaries. I was ask-
ed by a boy 'why these people should
hzve so much salaries? I can under-
stand something bigger than ourselves
but they are eating the same chappa-
tis, the same dal and the same chaval.
‘They are not having European stand-
ards except, of course, in their pro-
nunciation. Why should they have
more money, more salary, so that
the disparity between their salary
and our salary is so much?’ This
alone is enough to show how much
discontent this state of affairs can
create. If a white man has that salary,
we can attribute it to the fact that he
is white and he comes from overseas,
but in the cas¢ of men of the same
volour—the Minister and I myself are
of the same colour—he gets so much
and I get so much.

Shri Raghunath Singh: Very sorry,

Shri Warior: Not that I refer to it
as a case between ourselves, but whet
it will be in the Army. Between our-
celves, we can quarrel; that will not
be at the risk of the country. But
this quarrel in the Army is at the risk
of the country, at the risk of defence,
at the risk of the loyalty of the jawans
and ratings and the lower grade
salaried people, and at the risk of the
security of the country. So this is an-
other instance.

Then 1 and some other hon. Mem-
Lers had occasion to ask gquestions
about the treatment meted out to
these people. I know for certain- 1
have reports to that effect—that or-
derlies are even now engaged as
cooks, as buffalo keepers, as herds-
men, by officers. Perhaps now the

some of the letters I have got make
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a m 1o the fact that uopies are
s#nt to the Defence Ministry. I do not
want o produce them; I simply men-
visn them for the Ministry to check
up. I had also asked questions about
it pnd I got a flat denial. But if
these things are going on, it is up to
the Ministry to look into them; if
they are not looked into and remeli-
ed, I must tell the Ministry that
things will not be very good aftar-
wards when an emergency comes.
Theee arc only a few instances I am
pointing out for lack of time; other-
wise, I would have referred to them
in detail.

About stores purchase inside and
Grdnance factories also, we hear of
many things. The latest instance is
that of the Hindustan Aircraft fac-
tory. What were the demands of those
workers? They have been putting for-
ward some 18 demands for the last
turee years. The Defence Mindstry
could have used its good offices to
reitle the matter by negotiution. We
say that all international disputes can
be settled by negotiation, but we car -
not settle disputes with our own
workers who are working there for
our own purposes, for the defence of
th~ country, by negotiation. They
wcre shot down. Whatever be the
incidents leading up to that, it was
a pathetic sight. The Government lad
also referred two of their demands
1 think about increase in pay and
mnterim relief, to arbitration. (Aa
Hon. Member: Bomu). I am told it
is about bonus. There are a few other
demands also. After all, it is for the
prople of this country that we are
working all these factories. It is not
a guestion of a few managers or =a
few officers. Hundreds of thousand: of
werkers are there engaged in these,
and it is their work. They must havec
thut consciourness; they will have
that consciourness. That conscious-
ness cannot be brought about by

slivoting then, by knocking them .ff. °

I think 15 or 20 people have been ar-
hil.ru'ﬂy dismissed. Some 200 :cases

¢mn¢ on. Now, when the cascs
ure gcing on—I know it as a matt:r
af experienc: also—we cannot move
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nhout und find employment bescause
we have to gr to the court every
wuoek. Those reople are neither hire
ner there. Tir. cannot seek alterna-
tive employment somewhere else.
They cannot Irave the place, nor are
ey piovidet for here. This sort of
haras::nent will net be to the advan-
tage or production.

These are only some of the instan-
ces. If we go through the reports of
the Estimates Committee, and Publie
Accounts Committee page after page,
para after para, we find remarks like
‘regrettable’, ‘painful’, ‘unhappy’ etc.
I have the whole lot of them here,
but I do not want to repeat them. That
is one side of the picture. There is
another side of the picture. But they
du not reconcile. They must be re-
conciled. That is what we mean when
we say that things must be negotiated.
Either the workers’ demands must be
referred to arbitration or to a tri-
bunal or they should be settled by
direct negotiation and agreement.

The last point I wish to refer to is
about the structure of the whole de-
fence forces. I have to say that we
are going in an anarchic, in a chaotic,
way. The Britishers had certain aims
and objectives, well planned and well
planted. But we¢ have none. Buppose
there is an attack tomorrow. There
will be helter-skelter-tsome such
panic—because the defence forces are
not co-ordinated. No independent
country has got any such structure.

Shri Raghunath Singh: No, no, we
have co-ordination.

Shrl Tyagi: We have full co-erdi-
nation.

shrl Warlor: I do not know. As a
layman, I may be igorant of that
What I mean to say is that I do not
find some such organisation as a Coun-
cll of Defence in this country. Co-
ordination does not come with the
Chiefs of Staff coming together and
having dinner and going away. Co-
ordination in defence means co-ordina-
tion politically, economically and
structurally among the Army, Navy
and Alr Force. The purpose of the
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pose of the Army is not the same every
day or every time or at every Yeriod.
From that the strategy of the whole
Defence emerges; from the strategy,
the immediate necessities will give us
the tactics for the present. That is
how I understand things are going on.
I am not very much conversant with
these matters; but that is what I
understand is going on in European
countries. That is what I understand
is going on in England. There is the
co-ordination of these Councils, Se-
parate Councils are there for the
three wings and then there is the
combined Council; or, the War Minis-
try is co-ordinating it. Of course, in
Germany, they had that. But, I do
not want to follow that precisely. In
all countries we have that.

In India, when there is such an
emergency—I believe it shall not be
so; the Navy will go to Colombo, the
Alr Force will go to Calcutta and the
Army will be on the Pakistan border.

Shri Raghunath Singh: No, no.
Shri Warlor: Then, it is all right.

Shri Achar (Mangalore): What is
the basis of your allegation?

Shri Warlor: I have only....

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.
He has sent all the three wings in
different directions.

Shrl Warlor: I have tabled certain
cut motions. These cut motions clearly
show how things can be managed ac-
cording to my line of thought By
these cut motions 1 ask the
to consider, first of all, the co-ordina-
tion of these three wings politically,
economically and also ornnintlmny

The second thing will be, the whole
structure of the Forces must be re-
conditioned and all the colonial re-
mnants must be eliminated,

The third thing will be, that all the
categoriee of a modern Army should
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be there. ﬁmmmm
absent in our Army. I do not want to
say that all are not there., But, some
of the most essential categories are not
looked after or are the weakest or
somehow neglected. I do not want to
mention the names; but, at the -same
time, I say that some categories are
absent and the Ministry can well
understand that.

Then, the economic....

Mr. Deputy-Speaker: The hon.
Member must conclude.

Shri Warlor: Only conclusions, Sir.

Mr, Deputy-Speaker: The conclu-
gion should not be so long.

Shri Warlor: The economic policy
should be reorientated with a bias for

indigenous produetion.

Fifthly, the people must be taken
into confidence; especially the Mem-
bers of Parliament should be taken
more into confidence as far as stores
purchases and Iindigenous purchases
are concerned.

Sixthly, a Commission should go
into the question of reviewing the pay
and allowance structure of the Armed
Forces.

And, finally, the Special Branch
must be strengthened to root out cor-
ruption as far as possible.

I have not mentioned so . many
things for want of time.

Shrl Joachin Alva: Sir, last year I
devoted my speech to the role, objec-
tives and personnel of the Indian Alr
Force. m&ne,ﬁmepermtﬁu
shall devote my speech to the
objectives and personnel of the Indian
Navy. But, before I do that, may I
refer to some of the points raised by
my friend Shri Patnaik.

%

would have the largest Alr Force M
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tlh. qualitatively and qmﬁhﬂvely
And, 1 did not include China in that
compass. You know what sort of
anxiety worried this House and how
depressed we were. We had heard
about the might of the American arms
and the air supremacy of Pakistan.
We were in that atmosphere and some
way or other Government had to be
up and doing. Otherwise, our secu-
rity would have been in great danger.
In that atmosphere and it was within
a matter of few weeks or a few months
after the new Defence Minister had
taken charpe, that our cquipment had
to be bought.

Between that statement and my
speech today, I and the hon. Deputy
Minister for Defence, Sardar Majithia,
both of us in our individual capacities,
belng first Members of Parliament,
attended the Farnborough Air Show.
I was invited by the British Soclety of
Afrcraft Manufacturers. It was a show
of fifty years organisation and it was
a marvel.

After all iz saild and done, the
Indian Air Force is the youngest Air
Force of Asia and was, perhaps. built
on the model of the Royal Air Force,
We have copied many things from
them and we cannot change our equip-
ment overnight, with all my admira-
tion for Snviet and Eastern and Euro-
pean equipment.

I have visited the Helicopter fac-
tories in Poland. I was a little tired
after that tour of Furope or I would
have gone to the Soviet Uninn and
attended the Soviet Air Show. I
would go this year. But I say we
cannot change our eaufoment over-
night. We have accustomed ourselves
to a certain kind of esuinment., My
communist friends know how the
powers of the West wanted to strangle
Nasser. Anvwav we had tn add to our
equioment the MTGs. We had to take
care of our Defance Forces were
not strangled. We have not Defence
equipment, We have no factorles yet;

it may take 5 years, We shall have to
purchase during that period. Every
step we take shall be a wise step.
Some moneys may be wasted. A few
crores of rupees would mean nothing
it we can give more amenities to the

.Defence Forces.

The Army Officers have to maintain
three establishments. We, as Mem-
bers of Parliament, know it. After
we have been elected Members of
Parliament, we have to run three
houses. Perhaps I may be a free
boarder with my wife at present. But,
actually. we have to run three estab-
lishments, I have to maintain a
house in my constituency. I have not
been able to stay for even 24 hours,
though I pay the rent.

My friend from the Opposition said
that the pay-scales of the officers are
very high. Does he know that the
Lt. Gl. of Soviet Forces gets 8,000
roubles. Our officers today are not
getting half of that. Marshal Zhukov
said that our rates are high. Our
rates are not high in the sense that
today in the British Army, on which
model we have been built, the scales
have doubled and even made 4 times
since they left India. In Soviet Russia
the citizen has not to worry about his
children. As a citizen. T have not to
find a job there for my child. If I fall
sick it Is not my job to get rid of it
with the doctor. If I am sick T can
got tn the Snchi Sanatorium. I have
not been to Soviet Russia but I have
heard that from people who have
gone there. For education and other
amenities T need not worry. As a
soldier or as an M.P. T need not worry
what will happen tomorrow.

But, here we have to think of the
children of the Air Force Officers. If
the oficer crashes. his wife and child-
ren will not get much. Therefore, 1
would urge unon the hon. Minister of
Defence that if the officer crashes his
wife and children make the supreme
sacrifice, and they must be paid hand-
somely. In the IAC. they pay.
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Bs. 24,000 and in the AIl they pay Rs.
40,000, Even the Chinese Government
in appreciation of the gallant women
and children and even the Air Hostess
gave them substantial grants and our
Government accepted the grants as
awards and gave them. I would im-
plore the House to treat the Defence
Forces in a respectful manner. We
should read the sign of the times from
Madrid to Manilla. Even soldiers have
becormne the highest in authority and
in Pakistan an ordinary Deputy Secre-
tary of the Defence Forces who was
here has become the President.
Therefore. when we are trying to
build up a democracy, let us not do it
in a light-hecarted manncr. Let us be
respectful of our Defence Forces. For
one bad man, Ict us not tarnish with
the brush the whole of the Defence
Forces.

The pay scale of the Defence Forces
are not today in consonance with the
Indian Civil Service. An Army Officer
gets Rs. 600: but a man in the LAS.
gets more pay and he has more chances
even for enjoyment. The man in the
Army has always to think that at any
time he has to fling himself into battle
and risk his life.

This Parliament must treat these
officers with the utmost respect. My
friend Shri Patnaik said that the
Defence Minister said—he did not say
that—that they are on the brink of
danger. 1 have seen the Hawkers
Hunters in Farnborough and I  have
seen the Hunters in action. I saw
them in action in Ambala with other
Members of Parliament. The Indian
Alr Force celebrated its 25th anniver-
saryv. Incidentally, the Marshal of the
Indian Air Force, Marshal Mukerjee
started his career also 25 years ago and
iz now the Marshal. There has been
very good progress.

In the Navy also the last Admiral
will be leaving. We should pay a tri-
Tute to the British Navy also for hav-
ing helped us to build our Navy. We
rather complain that our rate of pro-

gress was not as fast agit should have -
peen. It should have been faster. We
see right on our border, in China they
nave aircraft factories. I do not sxy’
that we should compete with them.
But in the 100 years of British tutelage,
we should have had a first rate Navy,
Till the 13th century, we were the
masters of the sea. Thereafter all
kinds .of foreigners game into our land
and our supremacy of the sea vanished.
I.-would emphasise that we¢ should
guard our shores. Unless our Indian
Navy becomes the master or the mis-
tress of the Bay of Bengal and the
Arabian Sea up to the Gulf of Man
in the mouth of the Indus, our posi-
tion would be difficult. We have to
consolidate our position. The Brilish
naval squadron at Trincomalee has
vanished and it is time we filled the
vacuum. OQOur Navy has got hardly
Rs. 8 crores while the Air Force gets
Hs. 80 crores and the Army Rs. 178
crores. I would not ask to take a ple
of that, But it is time that the Navy
got enough. They are fine men and
we should develop our Navy. We are
going to get our first aircraft carrier
as late as 1960. Wc intend acquiring
more in due course. We should be
stronger than the seven powers around
us. India is like a garland. There are
seven powers: Iragq, Iran, Egypt.
Afghanistan. Burma, Ceylon and
Pakistan. Unless our Indian Navy is
stronger than any one of them or all
of them put together, we cannot plan
on any assurance of security. We
shall have to equip our Navy with
helicopters. We shall also have to get
submarines. I have been telling that
Germany was able to wage the war
only due to its power of submarines.
During the last war 39,000 men perish-
ed in Germany and submarines
were with them. 7,000 of the men
were saved. Germany got on the war
only with the power of its Navy and
it capitulated with the destruction of
its Navy. Germany was compelled to
capitulate because the Allies cut off
supplies in the Second War. Japan

also. with the destruction of its Navy,

capitulated. We have to avoild these
two mistakes.



and men gathered and they had the
mightiest operation which has ever
taken place ih these waters. We do
need this kind of exercises. We are
not brandishing our swords and trum-
pets against our neighbours. But we
have to keep our men ready so that
they may have the experience. Our
men have been known in Malta; they
have carried the best prizes in the air
and other exercises, we can render a
good account of ourselves when the
equipment comes up.

In regard to the Army, I must pay
a tribute to the hon. Defence Minister,
The Defence Ministry was all these
years like an orphan child. We had
one.Defencc Minister, the late Gopala-
swami Ayyangar who also paid great
attention. He is no more. We had
Sardar Baldev Singh and that was be-
fore India became fully independent
and when the House was elected on
a restricted franchise. Dr. Katju held
it for sometime. The Prime Minister
held for some length of time. We have
got a full time Defence Minister....
(Interruptions). I must pay my tribute
to Shri Tyagi also who put life into
it when he was in the Defence Minis-

try

Now what has been done? The com-
missions of the non-regular officers in
the Army have been regularised.
There is a great wave of contentment
within the Defence Forces. Previously
they did not know what their future
would be. The pensionable age has

become 30. It is a great thing. The
Chief of the Army Staff has been
known to be a man of great dynamic
purpose. General Thimmayya earned
a great reputation for this country in
Korea. When we have real co-
ordination between all in the Parlia-
ment, in the Defence Ministry and the
Services, we should not grudge more
amenities for the Defence Forces. We
should keep this harmony going.

In the USA right today there is a
very flerce controversy going on.
President Eisenhower has said that the
Armed Forces will be taken over by
the Secretary of Defence. There is a
terrible controversy and people are
finding fault with President Eisen-
hower for that. No such controversy
exists with us. When Hitler wanted to
invade Great Britain, he could not. If
he had the mastery of the English
Channel for just 24 hours, England
would have been down on her knees.
But there was a lot of disagreement
among the three services in Germany
and it could not be achieved. By the
time they arrived at a decision, 30,000
soldiers had fled from Dunkirk and
were ready to receive the opponents in
England. This difference of opinion
between the various forces was res-
ponsible for Germany not capturing
Britain though the greatest stumbling
block was that the German forces
could not get the mastery of the Eng-
lish Channel even for 24 hours. So,
the day the mastery of our seas is ac-
quired by a foreign power, the secu-
rity of our land will be in great trou-
ble. These are the points that are
meant to build up our Navy.

15:26 hrs.

[Sur1 C. R. Patraeur RAMAN in the
Chair]

Now, I would like to come to Kash-
mir. We had about a hundred sabotage
cases and bombing cases. I think we
were rather blessed with very good
men, I want to draw your attention to
Brigadier Wingate who did a wonder-
ful job. I want to draw the attention
of the Forceg to this here. We have

PR A A hrh .
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single-handedly. These sabotages are
taking place and they may come
nearer home right under Parliament,
unless they are controlled.

1 would urge upon the Defence
Minister that it is not merely for the
Home Ministry. Whatever it is, it is
time that this sabotage business direct-
ed Major Gen. Akbar Khan from
Pakistan is crushed. We should see
that these acts are crushed. TUnless
they are crushed by our Defence
‘Forces or police forces they may come
nearer home and it may be difficult
for us to carry on the administration
.e..{An Hon. Member:...And debates
also).

The mastery of the sea iz very
important and it can be acquired by
five factors; a powerful fleet, a larger
merchant fleet, large transports, well-
sited bases and a Government which
believes in emphasis on the sea. Un-
less we do these, we cannot make our
country strong in the matter of naval
arm. These factors are very essen-
tial

I do not want to take more time. You
have been kind enough to give me
this time. I woula say that the Navy
is a very important factor. We settled
the service terms of the Navy person-
nel by sitting longer hours on the
Navy Bill and in the Joint Committee,
We have settled that. Today what we
need is equipment. Men are there.
The money must come forth. If Par-
liament spares money we shall be
able to build a Navy.

In a spirit of cordiality, I shall end.
The three wings of our Defence Ser-
vices are on extra-ordinarily. cordial
terms. The Parliament must respect
the Defence Forces. The Defence
Forcea form really the most impor-

oF AT ST ST AT A1fgT o7
TR W e A vy e sl
T P ®y wrws Afy A sfeare
FOAY Tnfgy | F It arx feemar TR
§ fie g T agd g 3w Yo dYe
# wEwteT & g fear | oER AR
farfara grar whw 23 W fgrgeam
T gu | fegam & frelt ax wrww
& fear | sy frew ® ww &
qifieem F A Tw 9% e fear )
ST EHTS 918 W A T &Y gW 99
WA R TR T Arawa g

oA FIETR O A Agw AT
w2i 7 wgr & fr g fedw g wgw
saTET WS H W § | weh o afvwm
# gy Af F1 gerw § e famer
welt i AR & 7w A c@r v

“Rather starve the people than

take risks with the security of the
mmw.n

st qrfserrt s St Aftr w1 wepEor
TQRY

P qer Wi &9 fe wfafeer
aifrearlt ¥R fergear ® dama T
wTFT T § 1| W Y wTeT ®
=T AT Y TR W] R
wef § wff giefed dor 77
gt A g i g
wTww & IT & 93 & §T ¢ 9 Ww
¥ 1 7 frer T st aw g ®
e fgrgearT 9 Wy @ ¥ Wie vy
R Y g Swwar wifgg '
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mqﬁmwimmﬂhiaﬁ
iz gor o fedm ax Ao g O
wifre Aed  qream weflt w7
LR

“No justice could be expected

from the Brahmin Bania oligarchy
that is ruling India.’

T W FT T e § -

“Pakistan be fully prepared for
the decisive confliet that lay
ahead.”

sy fegeam % ame g7 &9
Ia g3 % fau oifeem o dardy s
e § |

T e fafaeer Ao &
7 wTew & @y wEd ¢ f

“Beware of this brown Imperi-
alism for which Kashmir was only
a beginning towards the domina-
tion of India”

sqiy fggem #1 amrsgard fearer
¢ 1w wrad ® sfagw #§ ag wdf
ot Wl o fr oTerEd @ oot 3
oot fot ofr gt 3w a7 wrewer fe
1 7w fowgEr € 9 W fasgee
Sz @it | gaTh qrfeE g o A
oY WY Ty Y anfer &Y & i | AT
TR AR vE § e oW
BATC U< & gA®T & A gw W
WTOTEY 7 AT | OF THTC AW H qTWTY
;ﬂrmmammtﬁm
1

T 9w A A0 &7 A7 qTE
Lol #

“India’'s brown colonialism was
the worst of the world ever
known."
s gfmn & Sufdeee w1 gad wwr
it frdny g & o fipege & WX
ol et & v fawe F woet Aif

® W @ & fv gw SPrwER &
fasy &, WX ge% frdnft ot 1 s
aifrers #) e § fis g Tfeem 9
goeT 51 | qrfere WY g wifgg
fir serprer F goa 7 faeelt o geren fiean
gmawﬁnmmﬂm&
' -

sit R me : (TEATY) o HwT
FoNarammddagwar g ?
. si TqArg fag : ag a1 swTETY
1

T a5 et S &t 7 e
FEAE |

“Freedom of Kashmir will be
won only through our strengta
and we should build up our
military strength at all costs”
st 77 fi w1e= # srvar Ry
wefeT & & A @mr 1 g dA
AR F gL Mot § & T e
ST *T ATHAT & g gfemre &
X EINIR w7 WA gfeme ®
T A gF N afeard & Aare T
TWTE § |

T AT T AT BrOw & T STy
frewgd & :

“That people of this country

will break al] pacts and get out of
them.”
g 7% fgeet a1 gu & @ $WL dur
52 & fir foreet afiwat ¢ o forst
i ¥ T A W wrEhe @ S
o i & arr F#t

TER WX AT wHOm wer WEw
Gt fafreet aifesmT | oY ehr
ff € st ¥ oF wIET TRy g
g et

“Pakistan has to keep
with.ul’akinlnhutommtlln
her independence.”

A . .
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% a7g WY A fis Taw A AT
framais@R i

‘““The immediate duty of every

Pakistani is to create and support
a strong internal movement in
Kashmir.”
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T W W § | IO WSE es
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Shri Manabendra Shah (Tehrl
Garhwal): Mr. I have gone
through the various cut motions and I
find that none of the cut motions sug-
gests that there should be a cut in
the defence budget. It isa very
redeeming factor and I feel that it is
a right approach also, Last year 1
gave some flgures to show that our
budget for defence was about 15 to 20
per cent. I find that no increas= has
been made this year also. So, the
budget proportion is about thc same,
although last time I tried to impress
that the defence budget should be
increased. It has become more
important and necessary to do  so,
because as some of my hon. friends
today have mentioned, our neighbours

are not very friendly towards us.

1 would like to draw the attention
of the House to an article in the
papers of 18th April, 1958, in which
it is said that 200 Pakistanis crossed
into India, having the check to harvest
the crop there, Shall we pocket such
things? That is the question. I find
that the job to safeguard our border
is with the border police, Are they
doing the work properly? It seems
that they are not and therefore; there
is a clear implication that something
better ghould be done in this respoct.

.uﬂuymuspnml‘bhtor the
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the border police and have proper
army personnel to look after our
borders.

There has been a mention made
today that certain people do say that
the budget should be reduced. I think
I would put it in a different manner
altogether. The question iz whether
the defence budget is unproductive or
productive. People who say that the
budget should be reduced imply that
the defence forces are unproductive.
In fact, one hon. Member has put in
a cut motion—No. 10883—to say that
there should be socio-economic
planning for the defence. It implies
that he feels that the defence budget,
as it stands, is unproductive, I would
say that the defence budget Iis
not only productive, but is dolng a
very stabilising thing for the country.
I would interpret it like this, that the
productive efforts of the defence forces
are the background for the confidence
that they inculcate in the people of
the eountry, Could there be ever a
stable economy or, for that matter,
any investment, if fundamentally the
idea of insecurity hangs hard on the
people of this country? Itis this
confidence In the armed forces that ir
giving security to whatever little
foreign capital chooses to come into
India, in spite of the deterring policies

" in other spheres. Therefore, I feel

that the defence budget is productive.
Perhaps it can be more productive;
that is a different issue. I feel it can
be more productive if the budge!. is
increased.

I had raised a point last year about
the navy budget and I, therefore, do
not think it adwvisable to repeat it
again, as some hon. Members have
already referred to it. I have pointed
out that though last year Rs. 16 crores
were provided for the Navy, I found
that they could not even utilise this
amount. If that is the position of what
happened last year, I cannot under-
stand what they will do now if the
over-all budget s now increased.
Therefore, I would like to ask the
Defence Minister to throw some light
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on the navy budget and also the
policy regarding the navy budget,

Through cut mption No. 141, Mr.
Ghosal has raised the issue: “Failure
to attract citizens to Lok Sahayak
Sena”. This is a very encouraging
cut motion, because it is something
about which I have been talking quite
often. I have always felt that the
Lok Sahayak Sena is doing no useful
work and the other hon. Member also
has that epinion because he feels that
the Lok Sahayak Sena is not attrac-
ting people. I have been stating, sad
1 would like again to take this oppor-
tunity to suggest, that the N.C.C. and
the A.C.C, should be ambitiously
expanded, which has no' been done so
far, 1 am in the advisory committre
of the N.C.C. and I find that the Statc
Governments, at least most of them,
are not giving enough encouragement
%0 NCC. and ACC. In fact, they
are probabiy more interested in the
Lok Sahayak Sena or probably they
may become more interested in the
national discipline scheme which is
now being introduced. I feel that the
Defence Minister should look into it,
because it does have repercussions on
defence to some extent. It has become
more important because we find that
there is indiscipline among the students
and young people, and if the N.C.C.
and A.C.C., which I am confident are
doing very good work, better work
than the Lok Sahayak Sena is dong,
are enlarged, then probably to some
extent there will be more discipline
among the youngsters.

Shri Alva said something about the
greater satisfaction in the Army 1
do not know how he has said it.
Probably he meant that because
#rregulars have become regulars, there
Is greater satisfaction, But I am of
the opinion that there is no such
greater satisfaction as he is supposed
to have said, How can there be greaier
satisfaction when the concessions and
facllities have been  progressively
withdrawn, when they have very
much less of family life, when they
have no family quarters or at least
not enouph quarters to accommodate

many people? nave no
release facllities for officers and
and no sound arrangements worth
name for rehabilitation. If
things are not there, how can
be greater satisfaction in the
forces, I fail to understand. I
hoping that Mr, Patnalk would
tell me what he meant by the armed
forces being used for socio-econocmic
planning. What I understand by it
is that if it is incorporated as one of
the functions for the defence forces, 1
think it would be the last straw omn
the camel’s back.

HH1e
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We should not, therefore, do any-
thing by which more discontentment
would come into the defence furces.
One of the immediate sieps which I
would suggest to the Government to
take up is that there should
be a proper  organisation to
rehabilitate these ex-soldiers and
ox-officers into civil, I also feel
that Mr. Patnaik probably did not
seriously mean anything by this cut
motion, because his next cut motion
is on the need for an adequate organi-
sulion to ensure the absorption of ex-
servicemen in civilian life, which
means that he admits that probably
there is discontentment in the armed
forces and that is why he probably
did not touch the other point in his
speech.

16 hrs,

I should like to touch on Mr
Bharucha’s cut motion No, 1200 in
which he says:

“Excessive secrecy and refusal
to disclose legitimate information
in Defence Budget.”

1 agree. To some extent, we do feel
that we are not kept informed of
things happening in the defence
organisations. But, perhaps, it may
not be due to some allergy on the part
of the Ministry. Perhaps it is due to



In conclusion, what I have been
trying to emphasise is that we should
increase the budget for the defence.
But before concluding I would like
again to raise the issue which I raised
last year, and that is the militarisa-

within the
to which no
answer has been given iast year, As

to know the reaction of the Govern-
ment to thizs suggestion.

Bhri Goray (Poona): Sir, 1 was
wondering what rational position one
could take between the very sombre
picture that was drawn by my hon.
friend, Mr. Patnaik, and the chauvi-
nistic declamations of another friend,
Mr. Raghunath Singh.

When the demands of the Defence
Ministry are in the netgnhbourhood of
Rs, 300 crores, which isx sn all time
high so far as the defence expenditure
is concerned, I think that we owe to
Parliament and also to the people to
convyince them that nothing less will
suffice. I know that with a little
manipulation of figures we can tell the
people that while we appear to be
spending more, in fact we are spend-
Ing less. While in 1953 when our
expenditure stood at KXs. 188 crorcs,
we were spending 44 per cant of the
revenue, now when our expenditure

stands at Rs. 278 crores, we are spen-

ding only 38 per cent or 37 per cent.
But I suppose it is not enocugh. We
must take the people into confidence
and tell them why is it necessary fora
country like India, wnich is prover-
bially poor and which is straining
every nerve to build itself to spend
s0 much on defence. That is why I
 am trying to  attempt a rational
explanation of thiz huge expenditure,

which appears to be staggering, One
thing that we must remember is that
killing people has become a very
costly affair. 150 years back, in the
time of Napolean, they say it took
about Rs. 3 to kill a man, Now it
takes about Rs. 3,000 or perhaps much
more to killa men. Therefore,
obviously when we are thinking in
terms of defence, In terms of building
the army, navy and air force, there
will be a huge expenditure involved.
That is number one.

Secondly, defence, in my humble
opinion, is a function of the relation-
ship between the nations. We have
our nighbours, some good, some bad
and some indifferent. I do not want
to accuse the whole of Pakistan. I am
guite sure that if a census were taken
the Pakistan people, the ordinary men
and women there, would be as much
anxious for preserving peace asd
ordinary men and women here. But,
unfortunately, it is a fact that the
leaders that Pakistan has are always
fond of sabber-rattling, I do not want
to quote from the speeches that have
been already gquoted extensively by
my hon. friend. But I would pcint
out that when a month back in the
Pakistan Assembly this question came
up, not only Mr, Noon out also
Ch. Muhammad Ali said that the
“utmost time that we can give to
India is six month”. Within mx
months a show-down must come
according to them.

Naturally. 8 country like India
cannot take chances. An indivdual
can take chances, And that is where,
I suppose, many of the people in the
House have not understood corrently
what the leader of my party said a
few days ago. He talked of the
Gandhian approach, But the Gandhian
approach between nation and nation
in the international field is yet to be
given a trial. And just now, whea
the whole nation ig not tuned to that
particular ideclogy, I think it will be
very risky on our part to think of
Gandhian resistance, It can be done
by a few people with noble ldeslism,
who have been trained in that parti-



‘Therefore, I feel that while we are
thinking of our defence budget, we
can say to ourselves that when we
acknowledge Mahatma Gandhi as the
Father of the Nation all that we can
do is, and our efforts should be, +to
put a ceiling on our defence expendi-
ture. Let us, for instance, say that
this is the maximum level we have

and we will not think of
croasing it. Rs. 276 crores isnot a
small sum. Let us try to adjust our
defence expenditure, the organisation
navy and air force

:

Now, having come to the same
conclusion, at least for the present, as
that of the author of “Sukra Nite”
that a State without an army is
inconceivable—if that is the position
that we have to accept for the present
~let us try to find out what we uare
doing with our army, navy and air
force.

I agree with the critics of the
Government who were saying—and
they were on both sides of the House
—that precious little information is
given to the Members of the Housc by
the Defence Ministry, 1 do not know
why they are keeping all these things
pecret. That is not necessary at all,
because all this information which

are keeping to themselves is
available somewhere else, We are
buying our aeroplanes from France or
MEngland, or our naval ships from
England or some of our stores from
the United States or Germany or from
some other countries, and it Is those
countries that are publishing all the
details. They give ammunition and
other things to Pakistan, theyv give it
to us, and we find the books, to which
Mr. Patnaik referred, giving the
details of the stores with us. And
it is quite possible that because of
their strategic and other interests
they may be giving a false and
twisted picture.

United States of America—a cocm-
mittee which considers from day to
day or as the occasion arises the

and people will be able to participate
in the discussion on defence with
more inaight, with more knowledge,
with more interesft and all these
things 1 suppose will be helpful to the
ultimate cause.

About the information 1 am not go-
ing to allude to the books published by
Janes or to other publications. I am
only going to confine myself tio the
Estimales Committee’s reports that
have been given to us, i.e., Report No,
67, Report No. 54, Rcport No. 66 and
a whole series of them. What you
miss in these reports as well as in th»
pamphlets that have been given to us
and the books that have been given tw
us by the Defence Ministry is the
policy on the Dbasis of which the
defence organisation is being huilt
up. We are a secular country, We
are a democratic country. We are an
anti-totalitarian country, We are an
anti-colonial country. Is care bring
taken to see that an infan-
tryman or a rating in the Navy or
cadet in the Air Force is imbued with
these ideas?

T had few occasions to speak to the
Army people but on the few occasions
that T had I tried to ask them: Wha
do you understand when you say that
you are going to defend India! What
is it that you are going to defend? Is
it the map. or is it the people or is it
the ideals for which you stand? How
do you differentiate between the idecals
of China and the ideals of India? To
that there was no answer. They sald



thitdwymmtoldthulﬂﬁul.
1 think that the British tommy knows

what he is defending. He knows what"

it is to stand up for defending Britain
—against Hitler or against anybody.

He understands the values of the life
he has been living or his fore-fathers
hag been living. A Red soldier kncws
what he is fighting for. Does our
soldier understand what he is fighting
for? Does he know what it is to be a
secular State? Does he know what

n
Tricolour. But. suppose somebody
st

What are the values? I am very sorry
to say that I have not come across a
single paragraph in all this literature
which sheds any light on thc sort of
training that is given and the values
that arc being inculcated in the minds
of our officers and our cadets.

I now come to the next point about
the differeni wings of Defence. Last
vear I had said and I had tried to
underscore my point that I have not
understood the sort of balance the
Defence Ministry was trying to kcep
between the three wings. Obviously.
the Army is the biggest and about Rs.
178 crores are allotted to the Army.
Then comes the Air Force, which has
Rs, 88 crores and a little more. Last
comee the Navy. I entirely agree with
my hon. friend, 8S8hri Alva, when he
said that it is not only the coasts of
India that we have to defend. Sardar
Panikkar has put forward this thesis
in his book that it is from Aden to the
Straits of Malacca that we have to
defend the seas. It is a big vacvum
there—a big gap—and if you really
want to defend the whole sea line
from Arabia to the Straits of Malacca,
I think the sort of Navy that you
have got is very inadequate. You
must expang it.
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Now the expansion is taking pluce.
We are told that we are going to have
an aireraft carrier. I must say, I um
of course a Jlayman, that I do not
understand why an aircraft carrier Is
necessary. Why is it that aircraft
carrier has been given the priority?
This aircraft carrier, I do not think,
is necessary so far as India is concern-
ed because we are not going to attack
anybody. We are not going to sort or
move out into the sea so that we can
get a suitable base independent of the
country which we are going to attack.
The major work that we have is the
defence of the country and I think we
have such a vast land for basis that
most probably we could have done
without an  aircraft carrier which
costs a whole lot. And after ail it
will take a lot of years, three or four
vears, to be completely repaired and
refitted. Therefore I would ask: if at
all we wanted our ratings to be train-
ed in the use of various arms, why
should we not have a few submarines.
They should know what is it to handle
a gsubmarine. None of the ratings in
the Indian Navy have ever handled a
submarine. Therefore I would say
that it would be worthwhile to know
the basis on which the Navy has been
kept so small. What is the basis on
which an aircraft carrier has been
given a preference and a priority over
other types of naval vessels?

Here I would like to refer to the
Eighth Report of the Estimates Com-
mittee on the Naval Dockyards,
Bombay. I was surprised that this
Committee has pointed out to g0
many drawbacks in the naval
organisation. They have said and you
will be surprised to hear that we had
appointed a committee with Sir John
G. Crace in the chair and this com-
mittee had submitted a report in
March, 1947. This report was accep-
ted, many of the recommendations
were accapted, but the Estimates
Committee goes on to say;

“The Committee deprecate the
delay in implementing even those
recommendations which have been
accepted by Government. In this
connection they would reiterate
the following observations etc.”
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I you go through all these paragraphs
you will ind that in paragraph after
paragraph they say that they regret
that a particnlar recommendation has
not been given effect to, In paragraph
11 they say:

“The Committee were informed
that the Captain Superintendent
of the Naval Dockyard had no
previous experience of mainten-
ance and repairs of ships and that
in the junior appointments as
many officers as possible  were
afforded an opportunity to gamn
Dockyard experience.”

They have said that the Captain
Superintendent in future should have
naval experience. A man without
naval experience, who is going to stay
there only for a few days—two or
three years and takes about six months
to a year to understand what a dock-
yard is, by the time he unders!ands
something he is {iransferred and
another man is brought in his place.
There are so many other recommenda-
tions and :n the end they have said:

“The Naval Dockyard does not
prepare an annual administrative
and financial report show.ng its
achievements, future requirements
and programmes etc. The Com-
mittee would suggest that this
should be done and that it should
be included in the administrative
report of the Defence Ministry.”

I wonder whether this recommenda-
tion also has been given effect to.

About discontent—I would not say
that it is discontent, but when we were
given a chance to witness the Naval
Exercises last year we had an occasion
to meet the ratings and they talked
with us very freely—one of the com-
plaints was that the ratings did not
like the uniform that is given to them.
They call it a cartoon uniform. They
want a uniformm which looked more

e, with a collar and all that.

_hope this will notheh;ldnnlm'ﬁn

and nobody will be chastised or
punished. 1 would like to convey to
the Minister that something should be
done to give thetn a uniform which
will make them look respectable when
they go about in the streets of Bombay
er Calcutta or anywhere else, and they
will think that they are equal to the
other citizens.

About the Army, there are so many
reports here and it makes such dismal
reading. Report after report says that
so much of money has been wasted, I
suppose they do not say that it has
been misappropriated. But, the sums
are 50 huge that I do not know why
the Government is not looking into
that and doing something to put =
check to it. After all, when we say
that we do not grudge your money, it
means that we expect from you that
the money will be dealt with honestly
and it would not be wasted. Here,
the Sixty-seventh report says that the
value of stores scrapped due to obso-
lescence and change in the process of
manufacture was:

1951-52 Rs. 34'20 lakhs;

1952-53 Rs. 38-9 lakhs;
1953-54 Rs. 16'560 lakhs;
1954-55 Rs. 60°85 lakhs.

This is something which does not
really create that sort of affection for
the Army, a confidence in the Army
that must be there, if you wanted the
people to trust your Army, your Navy
and your Air Force. I would, there-
fore, must respectfully submit that you
must go into the details and see that
this rot is checked.
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also requires some expianation. This

ucity of officers is likely to grow.
Emue,‘ when you compere what you
are giving to the Army personnel with
what is being given to, say, a man in
the industry whether he is on the
manhagerial side or whether he is a
workman, you will find that he Is get-
ting much better conditions. If you
are going to develop industrially the
whole of our country, you will find
increasingly that the best type of
people will be diverted to civilian
employment. Very few people will
come to the Army. Therefore, 1 would
say, if you want good officers, good
men, if you want the topmost people,
very intelligent and efficient people,
you will have to do somethng to bring
up the salaries in the Army or the
Navy or the Air Force to the level
which obtains in other walks of life.

16.24 hrs,
[Mr. DEPUTY-SPEAKER in the Chair ]

I have come to this conclusion that
maintenance of stores has also suffer-
ed. I was told by some people here
in the Army that during the British
days, ma‘ntenance was something that
was zealously guarded whether it was
a rifle or a tank. I was for some time
in the U.T.C. and the Sergeant Major
who used to coach us used to say that
you must handle your rifle as if it was
your girl

Shri Frank Anthony (Nominated
—Anglo-Indians): Roughly?

Shri Goray: I do not think you
handle your girl roughly. So you
must handle it fondly, carefully,
lightly.

Now, 1 was told that that sort of
mentality has completely gone. What
they call the Air Force mentality has
ecome. What is the Alr Force men-
tality? When you bring a jeep in the
camp, the driver will jump down: it is
none of my business to take care of it
or oil it. he would say; let it go to the
and let it be oiled or repair-
ed, it i» none of my business. This
sort of thing was never allowed in the

days. When a man got down
from his car, he must clean it, il it

é

-

with petrol, so that the nexi morning
it will be all ready for the move
Therefore, I would say that mainten-
ance has suffered terribly. Something
must be done, quick steps wust be
taken to remedy this. I was told that
if this sort of maintenance is contin-
ued, that is absence of maintcnance,
100 tanks on paper would be equal to
30 Tanks in actual warfare. There-
fore, maintenance is very important.

Then, I take the question of ade-
quate stocking facilities. The vehicle
depot near Poona is a sight for any
one to see. When you go to Poona,
near Kirkee, hundreds of vehicles are
lying there in the sun, for how many
days, God knows. I ask, why does it
happen like that? Gradually, the
vehicles begin to disintegrate. There-
fore, 1 say that adequate stocking
facilities must be provided for.

About lack of co-ordination, I would
like to point out that so many puople
have said that there was iack of
co-ord nation. I am not saying as Shri
Warior said that if an emergency
erises, the Air Force will go to
Calcutta, the Army will go to Kashmir
and the Navy will go to Colombo. I
am not saying that. What I say is, the
requirements of the Army are not
being considered beforehand. What
happens is this. In Vadala, for instance,
there was a factory for petrol tins. It
was said that we had so many petrol
tins on hand and that we did not
require a factory for this. It was
scrapped. Now I hear that in Kanpur
they are going to set up a new factory.
This has happened simply  because
there ia no co-ordination, there is not
enough foresight exercised. You do
not look ahead and you do not try to
understand what will be the require-
ments after three years. This is one
instance, There are many cther
instances which I won't like to quote.

Mr. Deputy-Speaker: The hon.
Member must conclude now.

Shri Goray: I would like to say that
i you want to heighten the morale of
the people in the Army, what they sald
in England about every soldier car~
rying the Marshal’s baton in his
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[Bhri Geray]
haversack must hold good here too. Is
it trues here? I think if an ecohomic
classification of the people who enter
the ranks of officers is made, some

Army. 1 think nobody whose father
does not earn less than Rs. 100 or 200
can ever hope to enter the Army, to
be an officer. What sort of people do
you get in the National Defence
Academy? People who know how to
speak English fluently, who know how
to dress smartly. I have got records
to show that where people have pass-
ed very creditably in their written
examinations,—say 40 people—when
they go through the mill of what they
call the Viva voce, only 10 people come
out and 30 people are scrapped, people
who got 70 marks and 80 marks. There
is something wrong there. We have
heard of Shivaji and Hyder Ali and
all those people. They were not sons
of rich people. I do not think under
this new dispensation, any Hyder Ali
can become the Commander. That is
impossible, because there is no scope
for initiative. I think that this Is
something which should be re-consi-
dered.

In the few minutes that are left to
me....

Mr. Deputy-Speaker: No minutes
are left.

Shri Goray: 1 welcome the new
attempt made by the Defence Minister
to co-ordinate the defence and scien-
tific talent in this country. That is a
very urgent necessity. I hope that
these efforts will be crowned with
success. When our people say that we
must have a bigger Navy, we must
have a bigger Air Force and we must
have up-to-date armaments, without
the active help of the scientists, it is
impossible. Only I would suggest, let
them not be too confident, too self-
complacent. When I read the news-
papers I see it claimed that we are
in a position to send microscopic
sputniks and the emphasls is on the
word microscepic. Perhaps, this sori
of thing is likely to full us into a sense

g

of self-confidence. We are nowhare
near the Sputnik age. We were told
by very prominent people here that
we meant, we can have an atomie
bomb also. Let us not talk in this way.
We cannot manufacture an atom bomb
when we cannot turn out even

[~

saying that we can have an atom
bomb? Where is the gquahty steel?
And where is the know-how? There-
fore, this false claim should not be
made. Let us manufacture a Sputnik
and send it into the air and the next
day the Defence Minister may say that
we have got it. But before that, let
us not say that we can have a Sputnik,
and we can have an atom bomb. Let
us not have this false sense of security.

Mr. Deputy-Speaker: The following
are the T8 selected cut motions relat-
ing to various Demands under the
Ministry of Defence which may be
moved by the hon. Members, provided
they are otherwise in order:

DemanJ Nos. of Cut Motions
No.
(Disapproval of Policy)
R 1200, 1201, 1202,

139. 1077. 1080, 1081, 1082, 1083,
1084,1085, 1086, 1087, 2088, 1119,
1120, 1121, 1122, 1123, 1124,
1127, 1128, 1129, 1I30, T113I,
1132, 1133, 1173, 1174, 1175,
1176, 1177, 1178, 1179. 1180,
1181, 1182, 1183, 1184, 1IRBS,
1186, 1187, 1188, 1185, 1190,
1791, 1212, 1213, 1240,

9 19, 20, 2I. 22, 23, 24, 2§5. 26,
27, 28, 29, 30, 106, I107. 1OB,
140, 141, 142, 764, 1214, 1215,
1216, 1217. 12431, 1242.

10 143,975 1243, 1244.
11-  1245.

A list indicating the numbers of the
selected cut motions will be put on the
Notice Board and will also be circu-
lated to members tonight for their
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tdwwaumuﬁ-
gee lepitimate information in Defence
Budget.

Bhri Naushir Bharucha:
move:
“That the Demand under the
head ‘Ministry of Defence' be
reduced to Re, 1" - |

I beg to

Organisation of civil defence

Shri Naushir Bharucha: I beg to
move:

“That the Demand under the
head ‘Ministry of Defence’ be
reduced to Re. 1.

Pattern of Defence expenditure in view
of scientific developments
Shri Naushir Bharucha: I beg to
to move:

“That the Demand under the
head ‘Ministry of Defence’ be
riduced to Re. 1.

Need to check unnecessary exrpenses
Shri Ghosal: I beg to move:
“That the Demand under the

head ‘Ministry of Defence' be
reduced by Rs. 100

Need for taking Parliament into con-

fidence regarding defence organisation
and purchase of warlike stores

Shri U. C. Patnaik: I beg to move:
*"That the Demand under the

head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need for modernizing the defence
organisation to ensure national secu-
Tity as well as economic stability,

Shri U. C. Patnaik: I beg to move:

Need to study the modern trends of
man-power troining, orpanization and
mobilisation for mational services
Shri U. C. Patnalk: T beg to move:
“That the demand under the

head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need for reorientation of defence stra-
tegy on the basis of scientijic
advancements

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to utilise the defence personnel
for socio-economic planning

Shri U. C. Patnaik: 1 beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need for an adequate organization to
ensure the absorption of ex-service-
men in civilian life

Shri U. C. Patnalk: I beg to move:

‘““That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to co-ordinate the defence

orgenization with nation-building

activities  without detriment to
military efficiency

Shrl U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need for establishing ¢ Naval Dock-
yard on the East Coast in the protect-
ed waterz of the Chilka Lake

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”



Heoed far another boye training Estad-
lishment in the Chilks ersas

‘Bkri U. C. Patnalk: 1 beg to move:

Need for locating a defence unit in the
eastern region
Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Failure to organise adequate citizen
forces

Bhri U. C. Patnalk: 1 beg 1o move:

“That the demand under the
hend ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need for expansion of Reserve and
Auzxiliary forces in the three services

Shri U. C. Patnaik: T beg to move:

“That the demand wunder the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need for training and mobilising youth

in project areas throuph the Lok

Sahayak Sena for developmental and
service works

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence® be
reduced by Rs. 100.”

Need for expanding the Territorial
Army to associate larger numbers of
civilians with national defence

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ be

Noed to form man-technical wiits of
the Territorial Army in wrben and
industrial centres

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head ‘Ministry of Defence’ (Pages
121-128) be reduced by Rs. 100"

Need to make State units of the Ter-
ritorial Army attractive to civilion
youth by changing the location of
camps and periods of training

Shri U. C. Patnalk: I beg to move:

‘““That the demand under the
head ‘Ministry of Defence’ (Pages
121-123) be reduced by Rs. 100"

Need to integrate Defence Science

Organisation 1with the Technical

Development Department and their

collaboration with research institu-
tions in civilian life

“Shri U. C. Patnalk: T beg to move:

“That the demand under the
head ‘Ministry of Defence’ (Pages
121-123) be reduced by Rs. 100.”

Need for expansion and modernisation
of educational services in the defence
organisation

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head Ministry of Defence' (Pages
121-123) be reduced by Rs. 100."

Need to gear up the Military Inteili-
gence Services

Shri U. C. Patnalk: ] beg to move:

“That the demand under the
head ‘Ministry of Defence’ (Pages
121-123) be reduced by Rs. 100"
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Ministry and State Government in
bullding up a civil defence orgamisa-
tion

Shri U. C. Patnalk: I beg to move:

“That the demand under the
head Ministry of Defence’ (Pages
121-123) be reduced by Rs. 100.”

Need for substitution of Hindi cautions
and commands in place of English and
the introduction of national songs,
patriotic marching tunes and rousing
slogans in the Defence Services

Shri U. C. Patnalk: I beg to move:

“That the demand ander the
head ‘'Ministry of Defence' be
reduced by Rs. 100.”

Need for reorganising the defence
industrial installations to supply the
bulk of our military requirements

Shri U. C. Patnaik: I beg to move:

“That the demand under the
head  “Ministry of Defenee® be
reduced by Rs. 100."

Need to utitise the valuable materials
in the ordnance depots

Sbri U. C. Patnaik: I beg 1o move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Reorganisation of ordnance factories

Shri S. M, Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Defence' be
rtduced by Rs. 100.”

Need to attain self-sufficiency in
defence requirements

Shri 8. M. Banerjee: I beg to move:
“That the demand under the

hoad ‘Ministry of Defence’ be
reduced by Ra. 100"

Need to increase production of civilias
goods in ordnance factories
Bhri B. M. Banerjee: I beg to

move:

“That the demand under the
-head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need for abolition of contract system

in MES

Shri S. M. Banerjee:
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

I beg to

Functioning of negotiating machinery -

in Air Force establishments

Shri S. M, Banerjee: 1 beg to
move:
“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to confirm temporary industrial
employees in defence establishments

Shri S. M. Banerjee: I beg to

move:

“That the demand under the

head ‘Ministry of Defenco’ be
reduced by Rs. 100.”

Need to removc C(i.crimination in the
service conditions of the industrial
and non-industrial employees in

defence establishments .

Shri S. M. Banerjee: 1 beg to
meve.

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Functioning of  the negotiating
machinery at, irious levels

Shri S. M, Banerjee. I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”



Need to review all cases of victimisa-
tion of Trade Union workers in various
defence establishments

Shri 8, M. Banerjee:

I beg to

“That the demand under the

head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to appoint o Committee to inves=
tigate into the casesr of corruption in
defence establishment

Shri 8. M, Banerjee: [ beg to

“That the demand under the
head ‘Ministry of Deéfence’ be
reduced by Rs. 100.”

Aszsessment of work-load in ordnance
factories in co-operation with the
workers’ representatives

Shri 8, M. Banerjee: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100."

Assessment of work-load in ordnance

Shri 8. M. Banerjee:

move:

I beg to

“That the demand wunder the
head ‘Ministry of Defence' be
reduced by Rs. 100."

Disposal of surplus and obsolete
stores

Shri S. M. Banerjee:
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100"

I beg to

Need for expansion of defence industry |,
under

Second Five Year Plan

Shri 8, M, Banerjee:
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100."

I beg to

Need to grant hill allewafice to the
workers of Cordite Factory, Araven-
kadu

Shri 8, M, Banerjee:

move.

I beg to

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Working of the Hindustan Aircruft
Ltd.

Shri 8, M. Banerjee:
move:

I beg to

“That the demand under the
head ‘Mignistry of Defence' be
reduced by Rs. 100.”

Need to abolish piece-work system in
ordnance factories

Shri S, M, Banerjee: 1 beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100

Working of the Machine Tool Factory,
Ambernath

Shri 8, M. Banerjee: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100.”

Need to recognise Indian Naval Dock-
yard Employees Union, Bombay

Shri S. M. Banerjee: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100"

Need for revision of pay scales of
Sepoys

Shri Vajpayee: I beg to move:
“That the demand under the

head "Ministry of Defence’ be
reduced by Ra. 100." ‘
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ibupindenios on forelgn ocoustries for
the supply of érms

Shri Valpayee: I beg to move:

allowances of officers and other ranks

Shri Naushir Bharucha: I beg to
move:

“That the demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100."

Necessity of reducing the wide dis-

parity in the scales of pay and allow-

ancer of the officers and those of other
ranks in the Army

Shrl Warlor: 1 beg to move:

“That the demand under the
head Defence Services, Effective—
Army' be reduced by Rs. 100.”

Weed for increasing the number of
living quarters for men of lower
ranks in the Army

Shri Warlor: I beg to move:

“That the demand undcr the
head ‘Defence Services, Effective
—Army’ be reduced by Rs. 100.”

Need for taking effective steps to stop
the misuse of stofes, maierials and
vehicles especially in the name of
training, engineering works etc.

Shri Warlor: I beg to move:

head Defence Services, Effective
—Army' be reduced by Rs. 100.”

Need for effectively checking corrupt
yractices indulged in by some of the
officers and men in the Armed Forces

Shri Warlor: 1 beg to move:

. “That the demand under the
Hesd Defence Bervices, Effective
—Asmy’ be reduced by Rs. 100"

Nead for taking effective staps 1o stop

the humilisting trestment of subordi-

natez by some of the superior officers
in the Armed Forces

Shri Warior: 1 beg to move:

—Army' be reduced by Rs. 100.”

Necessity of abolishing the rank of the
J.C.0s. and promoting the present
incumbents to the Commiszioned

Officers’ ranks

S8hri Warior: I beg to move:

“That the demand under the
head ‘Defence Services, Effective
—Army’ be reduced by Rs. 100

Necessity of introducing annual incre-
ments and automatic promotions to
J.C.Os. until final abolition of the

grade of J.C.Os.
Shri Warlor: I beg to move:

“That the demand under the
head Defence Services, Effective
—Army' be reduced by Rs. 100."

Need for re-introducing the system of
one Central Stores for vme siation
Shri Warlor: I beg to move:

“That the demand under the
head ‘Defence Services, Effective
—Army" be reduced by Rs. 100.*

Necessity of constructing permanent
living quarters instead of wasting huge
amounts on temporary tents

Shri Warior: 1 beg to move:

“That the demand under the
Head ‘Defence Services, Effective
—Army’ be reduced by Ns. 100.”

Necessity of giving wider publicity in

and the Joint Services Wing
Shri Warlor: I beg to move:

“That the demand under the
head ‘Defence Services, Effective
-Amr'bendmﬂbrm_:.lu."



sstublishing encther
Defence Academy somewhere
in the South Zone

Shri Warlor: I beg to move:

“That the demand under the
head Defence Services, Effective
~Army’ be reduced by Rs. 100.”

Necewsity of re-introducing the system

of allowing Mess Maintenance Aliow-

ance to officers according to posted

strength as of old instend of authorised
strength

" Mecessity of
Wetlonal

Shri Warlor: I beg to move:

“That the demand under the
head Defence Services. Effective
—Army’ be reduced by Rs. 100.”

Treatment of Scheduled Castes and

Scheduled Tribes employees in Poona-

Kirkee Dhond Cantonment Water
Works Department

Shri Balasaheb Salunke: I beg to
move:
“That the demand wunder the
head Defence Services, Effective
—Army’ be reduced by Rs. 100.”

Need for giving wider publicity in the
matter of admission, training ond pros-
pects of the National Defence Academy

Bhrl Balasaheb Salunke: I beg to
move:

“That the demand under the
head ‘Defence Services, Eflective
—Army’ be reduced by Rs. 100.”

Organisation of the Army

Bhri Balasaheb Salunke: I beg to
move:

“That the demand under the
head Defence Services, Effective
—Army’ be reduced by Rs. 100.”

Need for removing disparity in the
scale of pay and allowances of the
“Officers and those of other ranks in the
Army
Shri Ghosal: I beg to move:
“That the demand under the
head Defence Services, Effective
«Army’ be reduced by Rs. 100."

PO
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Foilure to ettract citisens te Lok
Schayek Sena
Shri Ghosal: I beg to move:

Faillure to utilise the manufacturing
. establishments for the purposes

Shri Ghossl: I beg to mowe:

“That the Demand under the
Head ‘Defence Services, Effective
—Army’ be reduced by Rs. 100.”

Delay in implementing the assurance
given to restore the continuity of ser-
vice to Scheduled Castes employees in
Kirkee-Poona Ordnance Factory and
Depots
Shrl Balasasheb Salunke: I beg to
move:

“That the Demand under the
head ‘Defence Services, Effective
—Army’ be reduced by Rs. 100.”

Need for having same mess for Officers
and Sepoys

Shrl Vajpayee: I beg to move:

“That the Demand under the
head ‘Defence Bervices, Effective
—Army’ be reduced by Rs. 100.”

Extravagance in purchase of stores for
the Army

Bhri Vajpayee: I beg to move:

Disparity in the service conditions end
amenities of officers and other ranks
Shri Vajpayee: I beg to move:
“That the Demand under the
head ‘Defence Services, Effective
—Army’ be reduced by Rs. 100.”
Need to increase the defence potential
of the country

Sbri Vajpayee: I beg to move:
“That the Demand under ths

head Defence Services, Effective
—Army’ be reduced by Rs. 100.”



“That the demand under the
head Defence Services, Effective
—Army’ be reduced by Rs. 100.”

Excessive expenditure on petrol, oil
and lubricants

Shri Naushir Bbarucha: I beg to
move:
“That the Demand under the

head ‘Defence Services, Effective
—Army' be reduced by Rs. 100."

Failure to increase the naval strength
Shri Ghosal: I beg to move:

“That the Demand under the
head Defence Services, Effective
—Navy' be reduced by Rs. 100.”

Need for establishing another Naval
School in the Chilka Lake of Orassa

Bhri P. G. Deb: I beg to move:

“That the Demand under thg
head ‘Defence Services, Effective
~—Navy' be reduced by Rs. 100.”

Excessive Erpenditure in England on
purchase of obsolescent equipment

Shri Naushiy Bharucha: I beg to
move:
“That the Demand under the

head Defence Services, Effective
—Navy' be reduced by Rs. 100.”

Wide discrepancies between pay and
allowances of officers and other ranks

Shri Nawshir Bharucha: I beg to
move:

“That the Demand under the
head Defence Bervices, Effective
—Navy' be reduced by Rs. 100.”

Excessive expenditure on storer and
equipment obsolescent or nearly so

Shri Naushir Bharucha: I beg to
move:

“That the Demand under the
head ‘Defence Services, Effective
—Air Force’ be reduced by
Rs. 100.”

Mr. Deputy-Speaker: All these cut
motions are now before the House,

Shrimati Ila Palchoudhuri (Naba-
dwip): The Defence Budget must be
considered in the atmosphere that
prevails at the time. There are thun-
der clouds over the border, there is
trouble in Kashmir, and there is dis-
turbance in Goa. There are many
things happening in the world today
that agitate the minds of the peaple.
If we are to look at the Defence Budget,
it cannot be looked at objectively
only in the way of the fijgures and
what they show, but it is really what
the Defence Ministry has to accom-

plish that we have to take into con-
sideration.

I was really surprised when some
of the hon. Members opposite,
honourable and wvery learned as they
are, said that we should not have a
Defence Budget, and that we should
follow the Gandhian principle. But
even in the old days, I do not think
Mahatmaji or Panditii or even his
revered father, Pandit Motilal Nehru,
thought on those lines; in fact, Pandit
Motilal Nehru himself was a member
of the Bkeen Committee that was set
up for the Indianisation of the Army.
So, I do not think that that argument
can hold good. Today, faced as we are
with various problems, I do not think
we can have it;: although we can
accept non-violence as a4 method in
our freedom movement, we cannot
accept it as a creed against aggression.

The hon. Member who spoke before
me said that he did not know what
our Army was going to defend, or
what our Defence Forces were going
to defend. I am really surprised. We
do not want to defend the ideals of
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China or anybody else’s ideals. We
want to defend ourselves against ag-
gression. We do not want to tell our
Army or our Navy or our Air Force
what they are going to defend if the
tricolour flag is wrested away. We
want to tell them that they must
defend that tricolour flag against
aggression. That is what we defend,
not ideals.

Today, it has also been said, and
figures can be made to show that we

spend more on defence. But I shall

also show that we do not spend more
on defence. My hon. friend Shri
Raghunath Singh has said s0, and I
think we all realise that if looked
into, our defence expenditure does
not come to more than what it did
before. In fact, in comparison to the
whole expenditure, it will come only

to 11 to 12 per cent of our whole
Budget,

Then, let ug analyse what this 11 to
12 per cent of our Defence Budget
has to do. It has to defend 1-27
million square miles of area with a
frontier of over 9,300 miles and a
coast-line of something like 3,500
miles. These are all colossal figures.
With 11 to 12 per cent of our Budget
we are, 1 think, doing a very difficult
job, and I think, therefore, that it
must be granted that we do not spend
more on defence than what we should.

Coming to another point, I would
like to point out that we have to take
into consideration the things that have
been said by the nationalist Goan
leader, Shri Diwakar Kakodkar. He
has said that Pakistan is getting ready
and we have also to take into consid-
eration what even the oldest exponent
on defence, Chanakya, has said, name-
ly, that you cannot keep yourself
weaker than your enemy who iz on
your borders.

So if you compare the respective
figures, the defence expenditure of
Pakistan with that of India, you will
find that Pakistan really spends very
much more. She spends about 56 per
cent of her budget on defence, and
that does not include all that she gets

from America. However, so much for
Pakistan,

I have to say that our armies,
wherever they have gone, have been
armies of peace. They have done
wonderful work in Egypft. All the
world Has locked at our Indian
soldiers in Egypt and has been really
grateful to them, and admired their
calibre and their behaviour,

My hon. friend, Shri U. C. Patnaik,
has said that the Defence Minister Is
very often in the councils of the
world. But I think we have to con-
gratulate ourselves on the fact that
our Defence Minister is so often in
the councils of the world, because
today when like Prometheus, we have
gone out to steal the fires of the gods
and when we have succeeded in get-
ting the fires of the gods and the
wrath of the gods, is in those fires for
destruction, when even a ten-megaton
weapon can cause destruction over
more than 10 miles, that our Defence
Minister’s going to the councils of the
world and plead for peace is a matter
for congratulation to us, because it is
quite true that there is no alternative
to peace today. It is also true that
the Defence Minister does not defend
the country; it is the Army, Navy
and Air Force that do the job. So I
think if we can win a victory for peace
in the councils of the world, we will
have won a better victory than we can
win with our defence budget.

Shri Feroae Gandhl: Sardar Majlthia
is wide awakel

16.37 hrs.
[Mgr. Spzaxer in the Chair]

Shrimatl Ila Palchoudhuri: As
regards the border, I would like to
bring to the notice of the Minister one
thing, that although it is not possible
to protect our border merely with
police forces or the Army, here iz a
field where the ex-servicemen oan
help. Rifle clubs and resistanse
groups can be trained by ex-service-
men and thus they could find some
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avenue of work and bring utility in
their lives.

There are one or two grievances I
war. to put before the Minister before
my time is up, because the Speaker
always rings the bell very soon for
me, although he gives other Members
a lot of time (interruptions).

Shri Feroze Gandhi: We should

have a lady Chairman when she
speaks.

Shrimati Ila Palchoudhuri: I think
gentlemen are more chivalrous always
(interruptions).

Shri Feroze Gandhi: Especially the
Speaker.

Shrimati Ila Palchoudhuri: I would
like to bring to the notice of the
Ministry the case of about 500 ex-Army
men enrolled in the Army in 1947 on
regular engagement and discharged in
1955, due to services no longer requir-
ed, due to reduction in the establish-
ment of the Army Ordnance Corps.
They were declared surplus in 1955
and discharged without fulfilling the
terms of the service. But they all
joined civilian offices under various
Ministries without any break in
service. I hope that they will be
treated with al] fairness and none of
the privileges that they would have
got otherwise will be curtailed, and
they would not be treated as raw
hands because very many of them are
fairly trained personnel.

Secondly, I would bring to the notice
of the Ministry the wvery sad death
of Ranjit Dutt in Agra. There have
been inquiries about his death. But
the inquiries have taken all this long
time. I do not know what has hap-
pened. And how is it possible that
the Magistrate, before the inquiry had
been completed, said that it was a
case of suicide? Why was he not
relieved during his period, as relief
was supposed to have come? Already,
he had a young wife, and she now has
a_child. A sum of only Rs. 300 has
been doled out to her. That cannot
sustain her in the future when she has
to bring up the child. 1 hope the
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Ministry with all its sympathy would
go into the case because it is indeed
a heart-rending case.

The Rehabilitation Minister told me
that I should bring one matter to the
notice of the Defence Ministry. So
I do it now since I have the chance.
The military acquired lands all over
India, particularly in Nadia. I do not
know exactly where else they have
done it. But they have yet to pay
compensation. There are many parts
of Nadia, where the peasants are very
hard up and they do not get any
money or compensation for their lands.
But they get replies to their letters.
Every time it is said that it is the
Eastern Command who are concerned
with it. I do not know who the
Eastern Command are, but they never
pay any money.

About co-ordination, I have only one
point to bring to the notice of the
Ministry. I amnot a scientific person
and I do not understand the compli~
cated integration. But I do think that
the Ministry of Communication and
Transport must be deeply co-ordinat-
ed with the Defence Forces because
mobility is the first thing on ground
with the Army. It is always not the
nuclear warfare that is going to hap-
pen but ordinary warfare where the
oldest dictum of the oldest general yet
holds good “to get there fastest with
the mostest” which would really be
more effective in any kind of war.

I would also like to ask the Ministry
whether we wuse the audio-visual
methods and films that we could
possibly do for training? When films
are used for training our cadets if
they are shown by films what they are
to do, it is always more effective.
Have we the full quota of films we al-
ways need, such as film and demon-
stration through films and films made
in India? If they are shown in a
darkened hall they are going to focus
the attention far more than can be
done otherwise.

Lastly, let me come to one of the
important things which in the hearf
of all India, that is the INA Forces
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cases, been forgotten. Should we not
think of the sacrifices they have gone
through? Lest we forget all that, we
should actuszlly do all that we can for
shem.

I believe the Defence Department
is preparing a history of World War
II. I would like to say that there are
still people who have contributed
much towards the freedom movement
in India and in the INA like Jagdish
Chatterjee and Sukh Sagar Datta, the
brother of Uppaskar Datta, should be
consulted. I hope facts and figures
have been taken from them and they
have been interviewed and all that, I
hope all that they had to contribute
from the INA will go into this book
and that glorious chapter will not be
forgotten by the future generations of
India.

I would appeal that the INA music
that was so heartening and exciting—
some of the tunes—be incorporated in
the music in our Defence Forces.
Even today, if you hear the strains of
Kadam Kadam badaye jao some of
our youmg men will be enthused by
that I hope that some of the INA
tunes will be incorporated in the
Defence music today.

I would say that our Defence
Forces are second to none and they
have worked wonders for India and
whether the Budget is good or little
they will yet go on doing their best
and I am sure the whole of India is
with our Defence Forces. I can hope
that the powers that be, that protects
all who are ready to make the last
sacrifice, that is needed to defend the
eountry, will for ever protect our boys
on the air, on the lands and on the
seas.

Shri M. R. Krishna (Karimnagar—
Reserved—Sch, Castes): Sir, I have
to firet pay a high tribute to the Army,
Navy and the Air Force of our coun=

have in recent years that wher-
ever they have been posted, whether
for social or military service, they

this country by the Britishers. Yet
the morale of our defence forces has
been very high and they have been
very effective users of these weapons.
In this connection, I would like to
quote an extract of a report which
has been submitted to the then Gov-
ernment by Sir Claude Awuchinleck
who was then a Major General when
he was asked to give his recommen-~
dations about the modernisation of
the Indian Army in 1938. He has
brought out a report and in -that
report it is said:

“Judged by modern standards
the Army in India is relatively
immobile and underarmed and
unfit to iake the fleld against land
or Air Forces equipped with up-
to-date weapons. All .explosive
has to be imported. There is no
production of motor wvehicles,
wireless sets and power tools.
Further the munition factories of
India—some of them—date back
to the days of the East India
Company. Although most of the
basic metallic ores for armament
existed in India there was no
means to convert them to use and
so vita] raw materials were im-
ported. Anti-aireraft defence was
not contemplated and petrol for
air force had to be imported”



Some of my friends have been
speaking about concealing some of the
military secrets from this House.
Shri Patnaik was quoting instances
after instances from the British jour-
nals and he has said that information
which had been concealed from
Parliament and the country was
openly distributed in the other ecoun=

claim to have any secrecy at all. The
Defence Ministry has been purchasing
huge amounts of stores from abroad.
Every time in this House we have
either to speak about the pay and
allowances of the active services or
about the huge purchases we make
from abroad. So far as the Defence
Ministry has not thought of procuring
anything new to this country. Every
time we go and purchase second-
hand weapons or vehicles from abroad.
This is not the way in which we
should equip our defence forces. The
HAL has put up a scheme, I Dbelive,
for the construction of engines. The
Defence Ministry and the Plannmng
Commission are not able to find that
much money to help the HAL to
manufacture engines in that factory.

We find that the HAL is tied on
to the British Aircraft Industries.
This is a very bad practice which we
are still following. The secrecy of
which

In this Auchinleck Committee
report it has been said that we are
not able to produce the vehicles which
are required for our country. This
iz a report which has been submitted
to the then Government in 1938. Even
today we are depending for our jeeps
and other vehicles on foreign coun-
tries. I want to know from the Def-
ence Ministry one thing. How long
are we going to do this kind of
thing? This is not the correct thing
to do. I want the Defence Ministry
to take things seriously and see that
the money which the tax-payer pays
for the Defence Forces of this coun-
try is properly spent,

The Defence Minister or the Gov=
ernment may say that our Defence
Forces cannot be equipped to meet
emergencies or to match the super-
sonic bombers or ballistic missiles and
things like that. Well, the Defence
Forces of this country need not be
scared of these bombers and other
defence equipments, if we are self-
sufficient in the conventional weapons.
If we could equip our Army, Navy
and the Air Force with the things
which they have been using already
with a little modification, that will
go a long way. I think even the
United Kingdom, which is also scien-
tifically very much advanced, is not
changing on to atomic or other modern
weapons, They stil] like to carry on
with the conventional weapons. But
the conventional weapons should be
modernised and they should reach
every man in the country, not only the
Defence personnel but also our police
forces. .

Sir, the country has adopted the
soclalist pattern of society as its goal.
We are now planning to take all the
industries and run them as State-
owned industries. It is now time for
us to think of our ordnance factories
and reorganize them, so that the
ordnance factories in this country can-
not anly cater for the defence require-
ments but also for the civillan needs.



[Shri M. R. Krishna}
The factories in Englahd and America
which meet almost the entire require-
ments of the military do not solely
concentrate on the defence materials
or defence weapons; they also cater
for civilian needs of the country.
Here, whenever a retrenchment has
to be effected there is a lot of agita-
tion carried on in this House as well
as outside, and the Defence Ministry
sets up a committee. The Committee
goes to the ordnance {factories and
brings out a report. What do they
say? They say that the machines
which are there in the ordnance fac-
tories cannot be switched on to the
manufacture of civilian goods. It is
now time for the Defence Ministry
to spend money so that we can get
machines which can do multi-purpose
works—not only produce the defence
requirements but also produce mate-
rials to meet the requirements of
civilian personnel. ‘This is a very
important thing. Instead of going in
for the foreign aircrafts and foreign
second-hand submarines and jeeps, if
we could go to the foreign countries
and purchase the plants which would
be helpful to mapufacture our require-
ments, that would be a really good
policy. We must go to any country,
whichever country is prepared to give
us the plants to manufacture not only
the aircraft but also the other military
equipment, and we must not hesitate
to take them. Even if we are going
to pay a heavy price for them, I think
it will be only a wise thing rather
than to purchase second-hand and
obaolete things from foreign countries.

Some of my hon. friends hold the
view that in a socialistic country we
are spending huge amounts of money
on defence and after all India has
adopted the policy of peace; if at all
we think that there is any enemy, we
are always thinking of Pakistan.

Shri Nath Pal: They are our neigh-
bours already.

Shri M. B, Krishna: In that case,
if we do not have any enemies rouna-
about us, I think it will not be justi-
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fiable on the part of the Government
to spend such a huge amount on our
defence forces. But we definitaly
believe that some day or other we
will have to face m crisis and it may
be an invasion from one of those
countries. The military history of
any country proves that the country
which has not properly planned its
food production has suffered very
much in the wars. This has happened
even to America in the second world
war, when America had to withdraw
about a million of its farm labour
when there was a lot of disturbance.
Similarly, Japan and Germany had to
face the problem. In this country
we also feel that a socialist country
should net spend huge amounts on
defence. In this respect I would like
to make a suggestion. The defence
forces should not feel that they have
only to defend this country. At the
same time, they have to convince the
people of this country that they not
only serve this country during the
time of emergency but also serve the
country during the time of peace.
Therefore, my suggestion would be
this. There are quite a good number
of people, young men, in this country
who are unemployed. There are also
people who are under-employed. The
defence forces have already started
the NCC training, ACC training and
the reservists training. If the
Defence Ministry could chalk out a
plan so that all these young men
could be brought into the camps for
the duration of two or three months



the younger generation and the
Defence Ministry will thus be doing
a really very good service and be
able to create a second line of defence
without spending much money because
whatever money they would be spend-
ing on their training would be got
back in the form of food producta.

As the Chair has rung the bell, I
would like to be a little bit careful
and shall proceed to deal with one or
two matters with which I am wvery
intimately connected. The EME
clerks have got a counterpart in the
Defence Ministry, the AOC person-
nel. The AOC personnel, the clerks,
have been given certain facilities re-
cently. I want the Defence Ministry
to extend all these facilities to the
EME personnel also, because, the
nature of work and the service con-
ditions of both these categories of
men are similar; they all go together.
Therefore, it is not fair to give certain
facilities to one section of the civilian
personnel and denying the same to
the other section.

17 hrs,

In the other depariments, they
have confirmed people who have put
in two to three years’ service to the
extent of 80 per cent. I want this
kind of thing also to be done by the
defence services. The Defence Minis-
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must not think only of the number;
they must try to make the technical
people very effective. The technical .
people alone will be able to help in
cases of emergency. Therefore, I
request the Defence Minister not to
reserve or restrict the training batta-
lions to the sons of the army person-
nel, but it should also be thrown
open to the Scheduled Castes and
other people, if they qualify and
come up to the physical and educa-
tional standard. I do not want any-
body in this House, including the
Deputy Defence Minister and the
Parliamentary Secretary, to think
that the people belonging to this com-
munity are in any way Iinferior in
the defence service. He knows that
the Mahar Regiment, which is @
machine-gun regiment, is one of the
effective regiments not only during
peace time, but during the time of
war; during the time of the British,
they have participated in the global
war. Therefore, if all the educationa¥
and  physical standard are ful-
filled, then this should also be thrown
open to the Scheduled Castes,

Another thing I would like to men-
tion is about the Sainik Schools; my
hon. friend, Shri Bhakt Darshan, and
one other hon. Member from this
side also have referred to it. These
schools have become very costly and
they cater only to the people who are
really rich. In this country, the
schools which are directly managed
by the defence services should be
open not merely to a particular seetion
of people, ie., those who could
afford to spend for this. ‘These
schools have become very costly and
1 want that there should be some re-
duction in the cost, 8o that the boys
belonging to the poor communities
can also take advantage of these
schools and they can become really
very effective soldiers in the long run.

Mr. Speaker: Shri Bharucha.

Shri Naushir Bharucha (East

Khandesh): Are we sitting till 538,
8irt



surprising for this Housze to know how
this money has been spent and I
shall come to it later. I have been
repeatedly emphasising the fact that
in this age when military science has
80 altered the technique of defence,

which cannot be of much use, we
should pause and think what the
pattern of defence expenditure is
going to be. I am not for a moment
suggesting that we should try to or-
ganize our defence so that we can
stand the attack of a first class
power. Even admitting that we are
organising our defence forces for the
purpose of fighting the last war,
even then I think some thought has
10 be devoted to our defence expen-
diture.

In the first place, let us analyse the
army expenditure. It will show in
what way our money is being spent.
I¢ we turn to this Defence Service
estimates for 1058-59, at page 14 you
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I would particularly invite the
attention of the House to page 48, In
the beginning of this budget year we
budgeted for Rs, 3'20 crores for
petrol and Ilubricants. But, before
the year was out, we revised it to
In other words,
Defence Department does not under-
stand that the petrol expenditure will
go up by Rs. 14 crores for an item
of Rs. 3 crores. If our Defence De-
partment cannot even properly esti-
mate the expenditure on petrol in
one year, what else are we going to
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My hon. friend, Shri Patnaik, read
from Magazines (the cost of which
was £ 016) that the exact price

am not going to vote simply because
the hon. Defence Minister may raise
a cry that India is in danger. Well,
if India is in danger, you cannot get
out of the danger by voting blindly.

8hri Krishna Menon: The hon.
Member may leave it to me ag to
what cry I will raise.

Mr. Bpeaker: If something is blank,
the hon. Member is entitled to say
that.

Shri Krishna Menon: It is on the
other page.

I was wishing to refer to what I
was likely to say.

Mr. Speaker: That is 2 matter of
argument and hon. Minister iz aware
how people argue matters.

Bhri Krishna Menon: You are ask-
ing about the blank page. The ex-
planation is that we printed it in a
hurry. It is on page 99.

Mr, Speaker: It seems to be covered"
in page 09,

Shei Nawshir Bharucha: No, not
this item. May I point out that page

99 covers only the items mentioned
on page 98 and not those mentioned
on page 100.

Coming to the Navy, while the
hon. Defence Minister may choose to
be secretive—he will not tell us what
we have got—but let us see what our
needs are. We have to guard
line of about 3,500 miles and
Naval personnel is one-seventh
size of that of the Tata Iron & Steel
Works. That is to say that the Tata
Iron & Steel Works alone
seven times more personnel than our
entire Navy. The entire naval ex-
penditure is less than that of the
Municipal Corporation.

i

umbrella and no dozens of adjuncts
necessary for an efficient Navy. We
know how very vulnerable our Navy
is and I plead here that if anything
we must see that more thought is put
into our defence organisation than
merely money or maberial.

In the last World War when Hitler’s
scientists invented the magnetic
mine and accoustic mine, the toll
of the British Merchant Navy was so
great that as much as half a million
tons was lost every month, I ask
whether you have got anything like
this. I am not asking what exactly
the number of mines is but whether
we are thinking on those lines. I
have no idea.

The most spectacular changes have
occured in the Air Force. Of course,
the V-2 rockets which came from
England are fifteen years old and
out of date. But I doubt whether we
will ever reach the V.2 rocket stage
in the next fifteen years even. I am
not saying that we should try to
compete with Powers which have de-
veloped inter-continental ballistic
missiles but I do ask that when wa
spend Rs. 188 crores some sort of ex-
Planation must be given to us as to



sbout it It is very necessary that
not only this House but the entire
must be taken into confl-
dence as to the general pattern of our

, I am not asking the hon.
Minister to tell me as to how many
antiaircraft guns we have got but I
want him to understand and I hope
it has been estimated
that it requires 14,000 shots to bring

one ‘'plane. 14,000 anti-air-
shells are required to bring down
one ’‘plane. That has been improv-
ed upon with proximity fuses but
still the fact remains that with speeds
which fighters and bombers have ac-
quired tbday, anti.aircraft guns are

g
3
g

guns he is
purchasing but I certainly want to
know whether that is part of the
defence pattern. They say that when
a marrieq woman goes wrong, the
whole town comes to know of that
except the husband. When our
defence gets rotten the whole world
will come to know excepting this Par-
liament. I resent this excessive
secrecy even in the matter of taking
the people into confldence as to
what is going to be the general
pattern of our defence. Why this is
necessary. I will tell you, We are
not thinking of defence against
nuclear warfare. We are thinking of
defence in terms of conventional-
armed attacks. There cannot be any
civil defence as against nuclear war-
fare. As against conventional-armed
attacks there can be some civil
defence. I ask the hon. Defence
Minister to tell this House, if he
thought that the country was in such
an emergency that Rs. 50 crores more
hawve to be spent in order to meet that
emergency, why is it that not a pie
has been spent on civil defence, Does
the hon. Defence Minister think that
because he can have about 1,000
bombers or 1,000 Fighter aircraft,
that is enough without training the

civilian pepulation how o behave in
the case of an air attack? What has
he doae, I should like to know, to
organise defence against air attacks,
so far as the civilian population is
concerned? Does he still think that
the war fronts are the only fronts in
a wiar and that the hearth and the
home are not involved in a war?
It the civil population collapses, I
ask him, what use is there in pout-
ing crores of rupees on Aircraft
Fighters, Interceptors and Bombers or
whatever else we purchase? This
is a point which requires considera-
tions. That is where the question of
co-ordination comes in.

Why my hon. friend Shri Warior
said that there is no co-ordination, he -
said that in a time of emergency, the
Army may be in Pathankot, the Navy
may be in Trincomalee and the Air
Force may be elsewhere. That may
be so; that may even be the result
of co-ordination. When we have
all money tied up in the war front
and nothing in the home front, that
is where co-ordination has failed
miserably. If you thought that India
was in such immediate danger, that
you had to increase your Budget,
why is it that civil defence is not
cared for? Why is it that the public
is kept in the dark? Are we making
preparations and thinking of any
attack on India by anybody coming
with conventional bombers and drop-
ping high explosives or incendiary
bombs? Does the population know
that? How is it going to behave or
react? What has the Defence depart-
ment done to train the people for
that?

What I submit is, what iz necessary
is  thinking. Not merely money;
thinking ix necessary. But, that think-
ing is lacking. It may be said that
we have got the Defence Research
Development department with Rs. @
lakhs invested on that. Nothing can
be done. It is a farce; it is an eye-
wash. I submit that the whole ques-
tion of defence requires to be
into carefully, Particulaxly I
to this House that we should

Al



Committee of this House to look into
the stores purchases. Very serious
allegations have been made on the
floor of the House by very responsible
Members. That must be  investiga.
ted and locked into. If necessary,
ocath of secrecy may be administered
to those Members who participate in
this Committee. But I for one am
not going to pour hundreds of crores
of rupees on blank pages of Expla-
natory Notes simply because the
Defence Minister tries to frighten us
or iries to fool us by saying, India's

"Yorsy  Dwmands for Grewts 15 APRIL 1068  Demowds for Grewts  ror11s
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security is in great danger.

Shrl Braj Raj Singh (Firozabad):

Up to what time do we sit?

Mr, Speaker: Up to 530 or one or
two minutes more. I want to give
an opportunity to this hon. Member

to take part in the debate.
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Mr. Speaker: Shri Braj Raj Singh,

Shri Braj Baj Singh: Sir, have I to
finish now?

Mr. Speaker: The hon. Member
will start.

ot wererw fog s ssq TR, . ..

Mr. Speaker: The hon. Mamber
may continue tomMOrrow.

1737 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday
the 16th April, 1908.
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Tea Plantation
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ing Leases . .
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‘Tobacco cultivation .
Central Excise De-
partment, Shillong
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Educational Develop-
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Orissa . . 2
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Income-tax in Mau—
thwada
Committee on
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State Public Service
Commissions :
Technical Co-opera-
tion Missions .
Three Year Degree
Course
Foreigners . .
Dc\rn.lupmem of Tri-
bal Areas in Punjab
Eduecation in Delhi
Import of Newspa-
pers and Periodicals
Pending pension cases
in Himachal Prade.h
Temporary employ-
ces of Himachal
Prudesh Administra.
tion . .
Pam:hly.tghln in
Himachal Pradesh
Roman Translitera-
tion system . .
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Department of
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Smuggling of Indian
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Election petitions .

Second Five Yesr
Plan . .

3440
2441

Pre-independence
claims of contrac-
tors . .

Indian Po;mutian .

Decimal coinage .

Allotment of  eoal
to Orissa . .

Minerals in  Jammu
and Kashmir

Rehabilitation PFin-
ance Administration

Blind persons . .

Sports Association in
Manipur .

Unemployment relic[
toPunjab .
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inPunjab .

Multj

2442

2450
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bacco . .
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Social Welfare Bnlrcl
Projects . "

State Social Welfare
Ministers Cnnfc-
rence .

PAI’I:R\ LAID ON T'Hl-
TAB

Thn l’ollowm papers were
laid on the Table;:—

(1) A copy of ecach of the
following Notifications
under Section (4)
Secrion 43B of the Sca
Customs Act, 1878 and
Section 38 ofthe Central
Excises and Sali Act,

1944 toe
(i) G.S.R. 173, dated
the2and March, 1958
containjing Customs
and Central Excise
Duties (Motor Vehi-
cles) Rules, 1958
(ii) G.5.R. No. 174 da-
ted 22nd March, 1958,
making certain am-:nd—
ment to the Customs
and Cel;{ﬂl Excise
uties Refund ry
Barreries and égll)
Rules, 1958, . .

24535
2456

2457

Dairy Doy
CoLuMns Subject
PAPERS LAID ON THE.
TABLB—onid.
iii) G.S.R. No, 194
(ui) 33 tne 22nd March
1 nnl:lns certain
i uguidmel::’d to the
9959-60 Emi Excise
('I‘:d.len) RII-lel.
9960 .
2) A m of elch of rhe
9961 @ following Notifications
9961 undar sub-seciiou (4)
of Sectioa 43B of t
9962 Sea  Customs Act,
1878 i~
G.S.R. No. da~
9962-63 D the” 8th March,
1950, INAKIIE cerulyl
9963 fucther amendment
996364 tothe Customs Duties
Drawback (Nitrous
9964 Oxide) Rules, 1955 .
(ii) G.S.R. No. l?s.
dated the 22nd March
9965 1958 . . .
ii) G.S.R. N'o 176,
9965 & er 2and Mlnh
1958 . .
9965-66 REPORT OF BUSINESS
ADVISORY COMMIT-
9966 TEE—PRESENTED
9766=67 Twenty-third Report was
. presented
9967 REPORT OF ESTIMATES
COMMITTEE PRESENT-
9967 Ninth Report was presented
PARL!AMENTARY COM-
9968 MITTELES—A SUMMARY

OF W()RK LAID ON
THE TABLE

Secretary laid ou the Table
a copy of the *“Parlia-
mentary Committees—
A Summary hgf 'Im

RiNj to t i

§ersion of the Second Lok

Sabha" . . . .

CALLING ATTENTION

TO MATTER OF URG-
ENT PUBLIC IMPORT-
ANCE

Shri Hoover Hyniewta called
the attention of the Prim-
Minister to the recrude-
scence of firing by Pakistas,
border forces on the Bast.
Pakistan-Assam border .

The D Minister of Ex-
m&m (Shrimati
Lakshmi Menon ) made

& staterment in
thereto

o170

CoLwMNS

9969-T72



wamnmm 997273 DEMANDS EOR GRANTS 9973— 10126
The Minister of De-
fence Purther discussion on De-
thcm;-lymna the 7th ::{ot‘i\e inn:-‘_
April, lg;' tos supple- ﬂmmn was coticlu-
Shri m ded . . . )
on
Na, 19: Th:dnmda were vo-
i = .
ion Ratge (Bulls
Eye Chancimari) in Babine Discussion on  Demands
Grant
Motion_re: Appoistmacs, of fox Gramty 12 oupact of

The discussion was Dot

AGENDA WEDNES-
DAY, the réd: April, 1958.

PFurther discumsion on De-
mands for Grants in  res-
pect of the of
Defence B



